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LEGISLATIVE ASSEMBLY. 
FridlJrJ, 8fA April. 1938. 

The Asaembly met in the Assembly Chamber of the Council Houae at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWER. 

t1258*: 1254*, 1255*, ]256*. 

CoMPENSATION TO CoMPA.NY-KANA.OED RAILwAYS I'OB Loss DUB TO 
PUlWBASE 01' INDIAN llATEBlAL. 

[Postponed ~  No. 925 of 28rd March, 1938.] 
tl257. *JIr. Manu Subedar: Will the Honourable Member for Com-

munications state: 
(a) the number of cases during 1986-87 and 1987-88 (up to tbe end 

of Deremuer), in whiC'h Company-managed Railways ~ 
compensated for loss thro'lgh prefurence being given to Indian 
material' in stcres purchase; 

(b) what the amount paid was; 
(c) whether Government will be pleased to lay on the table the 

correspondence between Government and the Boards of the 
Company-managed Railwa.vs, 8S the result' of which Govern-
ment agreed to give such a compensation; 

(d) since which date thi,; compensation has been given, ~  when 
the first casfl of such payment being made occurred; nnd 

(p.) in which public document particulars of the system adopted by 
Government in this regard are given? 

The Honourable Sir Thomas Stewart: (a) Claims for compensation have 
80 far been received in three cases, in respect of the year 1936-87, i.e.: 

(i) Purchase of keys for ste:l sleepers-South Indian Railway. 
(ii) Purchase of wagon underframes-South "Indian Railway. 

(iii) Purchase of nn oil tank wagon--Madrlls and Southern MltbraMa 
• Railway.-

No cla.ims have as yet ~  received in respect of the year 1987-88. 
(b) The total amount of compensation in these three cases was Rs. ~  

(0) There was no correspondence with the Boards of Directors.. of 
Company-managed Railways. The Government of India decided as a 
result of the recommendations of the Indian Tariff Board regarding prote'!-
tion to the steel and wagqn industries, to promote the purchase in India of 

tFor theae questions and repliell thereto, ',ee pag"" 2802-05 of the. Debate&. 
t: "AnlWer to this queRtion laid on the table, the" que.t.ioner being abaent. 

~  A 
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rails, metal sleepers and components, and wagons and wagon parts. The 
Agents of Company-managed Railways" who could not. under their agree-
ments be compelled to buy from a source disadvantageous to themselves, 
were therefore asked to accept an arrangement under which those Railways. 
would be compensated against loss for making such purch8ses in India, 
instead of importing from' a·broad. They did 80 with the cOncUlTence of 
their Boards of Directors. It has, however, been the policy to endeavour 
to persuade the Company-managed Railways not to press ~ compensation 
in cases where the loss resulting from purchases in India was small. 

. (d) Compensation ~  allbwed for the first time on purchase of raili. 
WIth effect ~  1st Aprll, 1927. In respect of rolling sbock the procedure 
Win! first applied to the ordCl'S for 1928-29 and the first claim was ~  
in 1980. 

" (e) Particulars of the system do not appear in any public docume'lt; the 
arrangement is 'however simpl&. In the case of rails and fish-plates pur-
chased between 1st A})ril 1927 and 31st March 1985, the rate of Clompensa-
tion was fixed according to the figures given in the report of the Tariff 
Board. In regard to such purchlUles subsequent to that dnte no question 
of ('ompensation has arisen. In the case of wagons and underframes a form 
has been prescribed to enable a comparison to be made between the price. 
paid in India and the 'all in' cost of imported material, and Company-
managed Railwnys are required to submit their claims for compensation in 
this form. 

PRomBITION OF HAlLWAY SUBORDINATE MEDICAL OFFICIALS FROM 
ENGAGING IN PRIVATE PRACTICE. 

1258. ·Sardar sant Singh: (a) Will the Honourable Member for 
Railways be pleased to state if it. is a fact that the staff of the railway 
medicnl officials of the subordinate service have been proMbited from 
engaging in private practice? If 80, when were the orders passed? 

(b) Hall the same bar been applied to the senior medical officials '! 
If not, what is the reason for this distinction? 

(c) Are Government aware that there is no such bar on the medical 
staff employed in the Civil Department? If 8(), will Government please 
state the reasons which led them to bar Buch practice? 

(d) Does this bar apply to the old servants of the railway, or to the 
new entrants only? If it applies to the fonner. were such people informed 
of tWa bar when they joined the service? If not, do Government propose 
to grallt eome compensation? 

fte BODOarable Sir Thomas Stewart: I 8m obtaining informatillD and 
win lay 8' reply on the table of House in due course. . 

POST OFJI'IOB8 IN DISTRICTS 01' THE CuBOTA NAGPUR DIVlflION .AND THE 
SONTHAL PABGANAS. 

1259. *J(r. Bam .&ray_n Singh: Will the Honourable Member ior 
CommUDicatioos be pleased to state the number of post offices in eMh 
difltrict of the Chhota Nagp\1r Division and the Sonthal parganas ill the 
Provinf!e of Bihar and also the length and the breadth of each area which 
('ach of t·hese post officeR has to ser\-e? 
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The HOIlourable Btr Thomas Stawalt: A statement ~ the ,informa-
tion asked for by the Honourable' Member in the first ptU't of the question 
is plaeed on the table. A's regards 1)he ;second part the information is not 
readily available and its collection would involve an expenditure of an ~ 
amount of time and labour. 

T.iltt /lhowing thl! number oj Po., OJflcu in each ~  0./ the O/aot.a NGftlUr R-.u' 
DitMion and 4n the diBeriol oj Sonthal PargqnM • 

• ·,"If 

~  of post offices. 

Name of District. " 

Permanent. Experimental. 

1. Ranchi 153· , .- 6 

2. Singhbhum 3( 2 

Chota Nagpur • 
Division. 

3. Manbhum. 86 ' 1 

4. Hazaribagh 54 2 

5. Palam&u 35 I 

6. Sonthal PargaDall 18 . " .... , . 1 

1If. Ram NaraY&D Singh: ]s the Honourable Member aware that iII. tho 
uren referred to, there are large parts with a big population without a ~ ~ 
}Jost office? 

'!'he Honourable Sir Thomas Stewart: I am prE'pared to believe that tbar'J 
Ilre such large areas without post office. 

1If. Ram !faraY&D Singh: Win the Honourable Member inquire from Ule 
local officials whether there are post offices required in such ~  

The Bonourable Sir Thomas Stewart: It is one of the duties of 10c.H 
officials to investigate the possibilities of extensions of postal facilities. 

Mr. T. S. AvlnashDlDgam Ohetttar: May I know if Government call for 
reports from time to time from officers as to which areas are not supplied 
with postal facilities? 

The Bonourable Sir Thomas Stewart: Information Q'8 to the extension 
of postal facilities comes to Government automatica.lly. 

CRIMINAL CASER AND CIVIl, SUITS IN CONNECTION WITH RAILWAYS IN 
BIHAR. 

1260. *lII1'. Ram !farayan Singh: Will the n9nourable Member f'.)r 
Railways be pleased to state the ~ of criminal cases and civil suits 
in connection with railways in the Province of Bihar for the past fiVd 
years, :vear hy year, nnd also the ~  if,· any>,-,made by the rail-
way authoritv to t.he Government of Bihar towards their expenses in 
respect of judiciary? 

A 2 
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!'lui Hoaoarable SIr '!homaI Stew .. : Government have no information 
regarding the number of criminal cases and civil suits. Railway. aM not 
required to make any contribution to Provincial Governments towarde the 
cost of their judioiary. 

Kr. 'I. S. AviDyblJln,am OheUlar: May I know if the Honourable 
Member means that there are no criminal cases and civil suits. 

TILe HOD01U'able Sir 'l"homaa Stewart: No. 

:Mr. "1'. S. AvlDybtJID,am Ohettiar: After having received notice of the 
question, did Government collect the information? 

"I'be Honourable Sir Thomas Stewart: The information is not in tr.e 
possession of the Government of India. 

Kr. 'I. S. AviDyMUD,am Ohettiar: This being a matter relating to rail· 
ways, may I know whether Government huve called for informatIOn froOl 
the respective Railway administrations? 

'Ih. HOllOlU'&ble Sir 'l'homas Stewart: No, t:;ir. 

lIr. 'I. S. AviD_IUD,am Ohettl&r: Why not, Sir:' 

'the Honourable Sir 'thomu Stewart: Because criminal cases und civil 
auits are primarily the concern of the l>rovincial Uovc.rmnents. 

,OVEBCBOWDING OF Tuum CLAss CARRIAGES ON RAIL,\\'AYS. 

1261. -llr. Bam Narayan Singh: Will the Honourable Member for 
Railways and Communications be pleased to state the step or steps ta.ken 
by the aut,borities coucerned, or in their contemplntion, to remove the 
grievances of the third class passengers of all Indinn Rail,,·ays with special 
reference l.o the overcrowding of the third class oarriages of ull the railway 
kaws? 

The JIoDourable -Sir 'thOID&l Stewart: I would refer the Ilonourab;e 
Member to Chapter VIT, pages 94 to 107 of the Report by the Railwas 
Board on Indian Railways for 1936·37, Volume T. The last paragraph nf 
t.his chapter refers to the question of overcrowding. 

SCARCITY OF WATEB ON STATIONS ON THE GAYA·PATNA LINZ AND 'l"BE 
SoUTH BIHAR RAILWAYS. 

1262. -sr. Bam lhrayu llD,h: Will the Honourable Member for 
Railwo.ys plAase stAte whether the attention of the Railway authorities 
has heen drawn towards water scarcity on the arrival of trains slmost at 
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all -railway stations in the Province of Bihar, chiefly those OD the Gav ... -
PatnR line ... no the South Bihar Railways and if sO, what are the steps 
taken to IJleet this vitnl nepd of the tnn'elling public" 

'1'hI HOiloarable Sir Thomu Stewart: I would refer the Honourable 
Member to the information published in the Legislative Assembly Debates 
of the 31st January, 1988, with reference to question No. 584 asked by him 
on the 16th September, 1937. 

1Ir. B.am Narayan Singh: Will the Honourable Member please S ~ 
whether no further steps hB'Ve been taken to remove the grievances? 

The Honourable Sir Thomas Stewart: The action that has been taken is 
contained in the statement of information which was furnished to t.hir. 
Honourable House. 

RAILW A Y INCOME FROM THE SESSION OF THE INDIAN NATIONAL 

CoNGRESS AT HARIl'UBA. 

1263. *1Ir. Bam Narayan Singh: Will the Honourable Member for 
Hf,dlw9,Ys be pleased to stat£'! the income which accrued to the Indian 
Railways on account of the holdhJg of the last annual session of the 
Indian National Congresl.l at Haripura in the month of February last? 

The HODOUl'&ble Sir Thomas Stewart: I will endeavour to obtain iroJYl 
the various Railways, if the information Cll'll be compiled without undue 
labour, figures showing the fares paid on tickets issued to and from Ran-
pura and the earnings on other traffic carried to nnd from that station. 

1Ir. T. S. AvfnublUn,aJD CJheWar: May I know whether the GlIveru-
ment can make a statement with regard to the expenses incurred at tte 
Mahdi station? 

The Honourable Sir Thomas Stewart: I am not in a pO&\lition to make 
a IItatement ~ present. I promised to make inquiries. 

1Ir. Bam lfarayan Singh: By what time may we expect the informu-
tion? 

The lIoDourable Sir ThomM Stewart: I, can give no information as .re-
gards that. t do not even know whether it is possible to coIlet't the ~ 

tion. 

PoLITIOAL PRoPAGANDA THilOUGH THE RA.DIO. 

1264. *K1'. Jlanu Subedar:' (8) Will the Honmtrahle Member for 
Communicntionl.l plense st,Ate whether an undertnking is taken from per-
II;"lnl.l, who are r.alled upon to speRk at the radio stations in, India 011 Any 
lIuhject, thRt fihe miorophone should not, be used for political purpose.? 
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, (b) Ie ~  any seleot-ive diaerimination employed by the Department 
in requesting peraons to speak, partioularly with Q view to exclude per-
sons, whose politieal opiniolls are known to be extreme? 

(c) Has the attention of Government been drawn that in some of the 
rural programmes for the benefit of villagers, political matter i. intlJoduced 
and the radio is. used for propaganda? 

(d) Are Government prepared to taIte special steps to see that the 
radio should not be used for political purpose8 by any . section of th" 
population, or by any shade of opinion, is rigidly ~  "'-

'the BOJlO1iIrabie Sir ftolDll Stewart: (8) No. 
(b) The selection of speakers is primarily determined by their suitability 

for the subject matter of the talks. All talks are required to be submitted 
in manuscript before they are given and the Station Directors are respon-
sible for ensuring that they do not· offend against t.he accepted polh:y of 
Government. 

(c) No. 

(d) Government ha.ve already taken such steps and will ('oIlLinu') to do 
80, whenever occasion arises. • 

JIr. JIm. Subedar: Can the Honourable Member assure this &u8e that 
the policy enunciated by Government in this matter has been carrjed Ollt 
by the Broadcasting Department since it was established in India'! . 

ft .. Bcmourable Sir Thomas Stewart: To the hE'st of my knowlecige. 
yes. 

JIr. '1'. S. ,AvtDubtJID,&m Ohett1ar: May I know whether any ~  
is made with regSTd to the requirement about the submiSSion of manus-
cripts? 

'!'he JIoDDarable SIr 'l'ho1Dll Stew.: To the best of my knowledge, no. 

ACCOUNTS OF THE ALL-INDIA RADIO. 

1265. *](z. Kanu Subedarr: (a) Will the Honourable Member for 
Communications please state whet.ber the accounts of the All-India Rodio 

~  are maintained intlhe same manner' af! tbe aooounU of a 
· commercial department like the Posts lind Telegraphs? . 

(b) Is a capital account created for the All-India Radio Department? 
(c) Are caltmlations of'interest anrl, depreciation made? 
(d) Are the fblal ~  Blwwn in. the f<?l'm of. a profit and loss 

· account? 
(e) With a view toas.\lre the ~  ~  business principles are 

not ignored iII· the administration Of' this Department, are Government 
· prepared to appoint a committee to determine the form of accounts? 
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(f) Have Government found '8ny waste, extravagance, duplication, or 
leakage, in the finances of this Department during 1937-88? 

Th. Honourable Sir '!'homu Stewart: (a) and (d). No, but pro /ONM 
accounts on a commercial basis are compiled annually. 

(b) Yes. 
(c) Interest and depreciation are calculated for the purpose of pro /0'f'fIIIJ 

accounts. 
(e) Government do not consider the appointment of Buch a committee 

to be ~  

(:f)'No such case of any importance hl\s come to Government's not,ice. 

Mr. Jlanu Sube4ar: Can the Honourable Member tell this House why 
steps could not be taken to produce the accounts of the Broadcasting De-
partment on the same basis as the Posts and Telegraphs? 

'!'he Honourable Sir 'l'ho1DU Stewart: Because, Sir, the department is 
not a commercial department in the sense that the Posts and T ~  
Department is but we do produce pro forma accounts which are on a com-
mercial basis. 

Qui Muhammad Ahmad Kum': Have Government any intention to 
run this department on commercial lines 'I 

The Honourable Sir '!'homas Stewan: I replied a few days ago that 
they have no immediate intention of doing so. 

TAKINQ UP OF COMMERCIAL APPOINTMENTS IN ENGLAND BY RETIBED 
MEMBERS OF THE RAILWAY BOABD. 

12{\(\. ·J[r. Kanu Subeda1': (8) Will the Honourable Member for 
Railways state the names of (,he Chief Commissioner for Railways, the 
}'inancial Commissioner for RRilways, and the Members of the Railway 
Board, since 1924? 

(b) How many of these persons after retirement have joined the board 
of a business firm in the United Kingdom? 

(c) How many of them have joined business firms with which the 
Railway Board ha ve dealings? _ 

(d) Has any restriction be-po imposed, or, is the imposition of Rny 
restriction contemplated with regard to such matters, and in particular, 
is it proposed that, where the Railway Board have dealings witti, a firm, 
it should be obligatory for the firm to diselose whether any former member 
of the Ra.ilway Board was lin'the service of such firm as an employee or 
was a director thereof? 

'!'he Honourable Sir Thomas Stewart: (a) I lay on the table of the Houlle 
a statement giving the required information. 

(b) to (d). I would refer the Honourable Member to the reply given in 
this House to his8tarred question No. 895 on 22nd March. 
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111'. Jlanu Subedar: That question did not refer to ~  whereas 
this question refers to certain highly placed officials by name. and, my quell-
tion, parts (b), (c) Rnd (d) are with refer('nce to tbeseapecifichigh officials 
who have left the Railway Board and who have joined firms which bave 
sold millions worth of goods to the Railways. I submit that the question 
remains unanswered. 

The BODOUl'able Sir 'lhomas Stewart: Sirt may I read the reply to whit;h 
I referred. It was given by my colleague, the Honourable the Finance 
Member: 

"Th . \. e Government of India are not prepared to undertake a \lere8Y hunt 
in regard to the past. On the other hand they think that the existing fuleR. 
ete., in the matter might very well be subjected toO a re-exammation. Pal'-
haps. however, I should warn Honourable Members that the great diffieult.y 
in questions of this kind has always heen the absence of an effective l.aDC-
tion acd my recollection is that in their most recent consideration of t ... .1S 
aubject, His Majesty's Government huve confined themselves to formulliL· 
ing . general principles of conduct while leaving their applioation to the 
individual sense of what is right !lnd wrong". _ 

That, Sir, represented the views of the Government of India a few ~  
ago and they have not changed in the intervaL 

111'. Jlanu Subedar: I am referring here to certain high officials by 
name. '!'he question is one of special importance because the Railways are 
one of the largest purchasers of goods. 

111'. PreaideDt (The Honourab!e Sir Abdur Rahim): The answer is that, 
Government do not propose to pursue the inquiry into the cases of those 
who haTe already retired. 

111'. JlaDu Subedar: Since 1924. Sir, there are only haH a dozen high 
officials who have retired and it is hard that even in those cases the Goverll-
ment should refuse to give this information. 

The BODD1l1'&ble Sir Thomas Stewart: Government have made it clear, 
88 I understand it. that no good purpose· will be served by making in'luirws 
U)i the case of persons who have already retired. 

Mr. '1'. S. AvtDa4htlmgaID Ohettl&r: When does the Honourable M(·mber 
propose to re-examine this matter? 

fte 1I000ourable Sir 'l'bomaI Stewal1: At,the present momeni the matter 
i. under re-examination. 

SUGGF8nONS mB REDUCTION OF RATES ON THE GBEAT INDU. 
PBNINSULA A'ND 'BOKBAY, BABODA AND CENTRAL INDIA RAILWAYS ... 

1267. *111'. Jlanu Subed&r: (a) Will the Honourable the Railway 
Member please state how many suggestions for. reduced or adjusted rates, 
or special rates, were made to the Great Indian Peninsula Railway Admin-
istration and the Bombay. B/U'oda and Central India Railway Admini8tra-
tion during ~ period from 1st April, 1937 to 81at December, ·1987? 

(b) In how many CR8ell· was the request granted? 
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(c) What weretbe;PI=incipal reasons . for the refusal of the request? 
,. 

The HODOU1'ab1e Sir !"hom ... stewan: (0.), (b) and' (c). I am ascertain-
jng from the Agents of ijle twq,: railways ~  whether it is possible 
to compile the information required without an undue a.mount of labour, 
and will pl8'Ce a further reply on the table of the House when their repbes 
have been received. 

Mr. Jlanu Slibedar: May I inquirEr-if the ~  Meniber thinks 
that the illfofJ:!lltion cannot be compiled without unrl116 lnhour·-whether 
he will give t.hiA House a Rtat.ement as to the nature of the J'flque!'ot r.nd 
the e\t.tmt to "'hkh it was found possible to gr3nt the request of a 
cert:\in clnsR ann fI certain order? I merely want a genernl rlatement 
oC policy rather than individual dp.ta;ls, and :r. do not want to hI'! put oR 
wilh t,h'e f'tatAment thRt they will inquire whethel' it is possible to col-
.lpct it. ,,·jthout undue labom. 

'lb.e Honourable Sir 'lb.omll Stewart: Sir, it mll.y be the e&'Se thut 
the Honournhle Membl·r wants a statement of gener'll ~  but, \1I'for-
tunately. he framed hil-l question in regard to specific cnflcfI? 

Ill. lIIanu Subedar: That is why I am asking supplernelllaries. I 
am L\sking whct,llt-r he will give us a statement of the goneral I,,:,licy. 

Mr. President (Thf' Honourable Sir Abdur Rahim;: 1 t,hink tEe Hon-
ourt\blc Member had better put down another question. 

CREATION OF AN ApPOINTMENT OF ASSISTANT CONTROLLER OF 

BROADCASTING IN INDIA. 

t 1268. "'Sardar 8ant Singh: (a) Will the Honourable Member of Com-
munications please state if there is Q likelihood of the creation of an ap-
. pointment of Assistant Controller of Broadcasting in India? If so, how 
is that post likely to be filled up? 

(b) Is the Federal Public Sen>ice Commission going to be Bsked to ad-
vertise and select a man for the appointment? If not, why is this and 
other appointments of the Broadcasting Department not filled up through 
the Commission. ' 

The Honourable Sir 'l'homaa Stewart: (a) Yes. The post is likely to 
be filled loy the appointment of a Government officer· with, administra-
tive· experieuce. 

(b) If direct recruitment is made to the post from ,.lUtside, the aSlliet-
l\nce of the Federal Public Service Commission will be. sought. R('cl'uit-
ment to oiher important posts in All-India Radio is already mnde through 
the Federal Public Service Commission .. 

PROVISION OF A BROADCASTING STATION AT PATNA. 

1269 .• Babu kaUaah Beharl Lal: Will the Honourable Member for 
'Communications he pleased to stlite: 

(a) if it is a fact that the E ~  Minister of ~  ~ ~ had 
any talk or correspondence over the questIOn of proVIding a 
radio station Alot ratna; and . r , 

------------------------t An.wer to this question laid on the table, ~ que.tioner being abHDt. 
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(b) if it ,is a fact that Government contemplate setting up a Tadio 
station at Patna? 

'!'he lIoDOarab1e Sir !ftomu Stewart: (a;) 'tes. 
(b) The matter is under consideration. 
Mr. Bam If&raJ'' Singh: When will the consideration be O\,oer? 

'!'he H0D01Ilable Sir ThoJllU Stewart: I am afraid I cannot give any 
I ~  . , 

Mr. Bam lfaraJ- Singh: Does not the Honourable ~  eonsider 
tile cluestiion to be important, IUld will he not consider it ·"s soon as 
vossible? 

The Honourable Sir Thomas Stewart: Certainly I regard nn.Y request 
coming from the Provincinl Government as extremely important. 

Babo KaUash Behart Lal: When will the consideration of the matter 
oe oyer? By when? 

fte Honourable Sir Thomas Stewart: 1 -have just said T ('ould uot 
give t,he time, 

SUPPRESSION OF SLAVERY IN TUB NAOA HILLS. 

1270. ·1Ir. Jtuladhar 0haUha: Will the Foreign Secretary please .tate: 
• (a) how far the expedition sent out for the suppression of slavery 

il\ the Naga Hills was successful; 
(b) what was the cost incurred in sending out the column of the 8rd 

A8Bam Rifles with the civil officers; 
(e) how many slaves were rescued from their masters; 
(d) ilOW many villages were burnt by the Asaam Rifles iu rescuing 

the slaves; 
(e) how many persons were Idlled; 
(f) why the Pesu village was burnt, and whether there was tmy op-

position; and 
(g) what are the names of the slaves that have been rescued? 

Sir Aubrey Kncaue: (a) 1.'he expedition achieved its objoct of ~  
sla\'cs where they were known to exist. The villages which were visited 
have undertaken not to indulge in slavery in future, and so fill' as is 
known there are now no slaves in the unadministered area. 

(b) Rs. 9,000 
(e) Seven slav ... 
(d) Two. 
(e) ~  . 
(f) The village was burnt becauBe the ~  orefusec! to releaS(' 

I.heir I:Ilaves and had carried out another raJd 10 defiance of (loverQ.IUent. 
There Wl\f; no ~  . 

(g) Government have no information. 
Mr. ltul&clhar Ohallh&: May I ask whether the' ~  Convent.ion. of 
~  required any of the ~  to abolish slaveory hy a ccnquest like 
~  , 
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SIr Aubre), .etcalfe: That question appeats to me to o&ntain merely 
an inference tm.d not to ask for information. 

llaulvl Abdur ..... ecl Oba1l4b1UJ: Where are the slaves even now? 
Are these seven slaves in their original home or elsewhere? 

SIr AubrIJ Metcalfe: I am afraid I have not been able to trace them. 

Mr. ltuladhar ObaUh&: Is there any other reason why this villuge was 
burnt? 

SIr Aubrey Metcalf.: The ~  was burnt. for reasons which I ho.vp 
eKPlained, ."i •. , that they had carried out o.notber raid. The punitift 
action was taken because they disobeyed the, GOMnlment's order. 

Kaulv1 Abdur- J&alheed Ohaudhury: How many persons were killed? 

Sir Aubrey Metcalfe: One. 

COMJ.>LAINTS AGAINST MESSRS. J. BLISS AND CoMPANY, lOB AND ABBATBD , 
WATER CoNTRACTOR ON TR'B NORTH WESTBRN RAILWAY. 

, 
1271. *J[r. Lalchand Navalra1: (a' Will the Honourable t.be Railway 

Member plea'Se stnte if it is a fact that the proprietor of Messrs. J. ~  
and Company, Ice and Aerated Water Contractor of t.he North Western 
Railway, lives in England and has not visited India for about 20 years? 
If so, who manages the contract in India and is he authorised to do so under 
the terms of the contr!rCt? 

(b) Is it a fact that he has sub·let his ice and aerated water contract 
to petty contractors? If so, is he authorised to do 80? 

(c) Is it a fnet thRt Messrs .• r. Bliss and Company have got no ice 
factory or aerated water factory of their own and that they have been 
taking their supplies from un aerated water factory, named Smith and 
Campbell, at Lahore and also from other local sQda water factories on the 
whole line not approved by the medical authorities? 

(d) Are Government prepat'ed to arrange th .. aerated water factories of 
the ice T ~ on or! near the Railway station premises, where they 
can casily be medically examined? If not, why not,? 

(e) Is it a fa'Ct that numerous complnlnts have been received by the 
North Western Railway against this contractor? Will ,the Honourable 
Member for Railwuys be pleased to st.ate the number of complaints received 
in 1937 against this contractor and Lhe action taken thereon.? 

(f) Do Government propose to cancel this contract? Hnot, why not? 

'!'he Honourable-Sir '!'hOJll&l Stewart: (110) The Agent, North Western 
Railway, states that one or other of the two persons. who so far as ;, 
known, are the proprietors of the Company, is· aL all times IJresent in 
India during the period of the contract. and intimation is &'lwaysgivell 
to the Administration as to which partner will be available during the 
season. 

(b) The Administration have Il'(). reason to believe that the contract 
has been sublet. 
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(c) T ~ ('JOmpany obtain their ~  waters from their OWn factory 
at ~  from Messrs. Smith & Cnmpbell, Lahore, and from the Suk; 
~  Mme.ral Water ~  at Quetta, alll three of which have becu p.nd 

wlllcontmue to be Inspected by the medical'1uithoritieB of. tlie Rnilwll.'y. 

~  The A~ ~ states that the I'e is no difficulty in arrn;lging for ~ 
medICal ~  o! factories located as they Bre a.t preeeDot., Govern-
lIlent do not conBlder It would be reasonable to insist on thoso who have 
obtained contra'Cts to rfmlOve their factories to Il site in the vicinity of a 
railway station. . 

(e) 14 complaints were received from the public, each of, which was 
~ enquire'!' into. The A ~  ·of ~  North Western Railway states 

th.',8ult"ble a.etlOn was taken, With a view ·to effect H.n improvement. A. 
Lbe working of tbe COlXlpany wa'S generally satisfactory during thE: YEIIll', 
their contract WAS renewed for 1938. 

(f) Government see no' reaSOn to interfere in this matter in which t.lle 
Agent of the railway has full powers. 

Kr. L&1chaDd lIaV&lr&i: With respect to cffiuse (e), what action was 
tllken with regaTd to those complaints? 

The Honourable Sir Thomas Stewart: I am unable to Sf) v ~  was 
the detailed action taken in ilach of the fourteen cases. ,. 

JIr. Lalchand Bavalral: May I know if the contract is proposHd to he 
taken away from this company, against whom there have ~  at least. 
fourteen complaints. and given to one aKainst whom there has hflfm no 
complaint? 

TIle Honourable Sir 'l'homu Stewart: Sir, I do not tbink thllt. fourteen 
complaints in a year cOllstitute any reason for taking the contract away 
from the· firm. 

Qui Ku_mac! Abmac! Kum1: Is it or is it not one of the ~ 
Hons of a contraet that it cannot be sub-let? 

The BoDGarable SIr TbQ.ma& Stewart: I must have not.ice of that, . 

J[r. JlohaD Lal Smena: When was the contract renewed? • 
'!'he Hoaoarable Sir Thomu SHwart: I cannot give the exact date 

but it has been renewed for 1938. I presume it is 0; comparatively recent 
date, 

IIr Sham La!· What· rent do the Govennnent ~  from the accom-
modation provided for an aerated water factory in respect of· each third 
class passenger, and at what ro:te? . 

The BoDoarabJe Sir Thomas Stewart: That, I suggest, does not arise 
out of the question or tlJe answer given to it. 

Qazt Kuhammad Ahmad. KaIJD1: Are the Government prepared to 
cancel the contracts of those persons who did not supply aoerated ws.t.ers 
themselves and did not. manufacture it themselves? 

The 1l0n0urable Sir ftomu Stewart: I may point out to the Honour-
able Member that the contract is not with the Government. 
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COJOlUNAL CoJll'OSITlON OF GAZETTED Ol<7ICEBS AND ASSISTANT IN THE 
,., EXTERNAL AF1"AlBS E A~T T  '. 

t12'i2. *Syed Ghulam Bhik lIairang: (8) Will the Seeretar), for External 
Affairs' please state how many (i)' gazetted ofticel'l1 and '(u)'luaistti.nts are 
at pre8ent employed ill t.he External Affairs Department. of the Govern-
ment of India? 

. , , . 'l-tl ~  .. r (' I;' I 

(b) How many of them are Hin!Jus' .' 
(c) How many of them are Muslims? 

ttlr Avbr" Metcalfe: (a) (i) 11. 
(a) (ii) 32. 

;{b) 12. 
('0) 6. 

POSTAL HOLIDAY ¥OR I ~ A  

.• -r • 

1278, *QUiKuhammad Ahmad Eum1: (a) Wilt the Honourable Mem-
ber. for Communications be pleased to state whether Government are aware 
that on the last Id-uz-Zuha, the post office holiday was observed one day 
prior to the actual date? 

(b) Are Government aware that tt.e celebration of Id-uz-Zuha depends 
upon the visibility of the moon and in other departments of Government, 
either the holida), is allowed to depend on the visibility of the moon, or 
is given for such a number of days as to cover the actual day? 

(c) Have Government considered the advisibility of giving some relaxa-
tion to the preseQt rigid rule in post offices, especially in cases where thE'lre 
is sufficient time avll"ilable for the detel'mination of. the exact date on which 
the festival is to be actually obsprved? 

'!'he Honourable Sir ftomu Stewan: (a) The Post Office holiday on 
account of Id-uz-Zuha was generally observed in all post offices 011 the 
actual day on which the festival was celebrated in each province. In 
u number of instances this was a day earlier than that originally notifled 
by the Department for its observance, 

(b) "rhe reply to the' first part of the question is in the ~  In 
the case of the Post Office, the holiday is allowed to depend on th' " 
b'l't f th e "ISJ-11 Y 0 e moon. 
,. (c) As stated ~  there. is no rigid rule for post offices. Heads of 

CJrcles have. definite InstructloDS to change the date of a holida:v when 
~ ~  With the concurrence of Provincial Governments. It' is also 

permissible to grant Muslim employees casual leave or a: short recess at 
prayer time on oecRsions of the festival if the day on which it, falls is 
not n closed holiday for the particular office in whiCh they are employed. 

Qazt lt1ihammad lhmad Eumi: Are the Gove.rnment. aware t,hat in 
the United ~  in this circl.c, in spite of protests of the etnployees 
that Id was fnlhng one day earher than the gaaetted holiday, the local 
authorities did not consider it fit to give a holiday at the proper time of 
the 'festival? 

+ Answer to thiR question laid on the "table, t,he questioner being abeent. 
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fte Honourable Sir ~  Sawart: I do not know to whom t,he 
Honourable Member refers "When he says 'local authority': 

QUI JhIlammad Ahmad Kumt: I mean the local circle of Posts ani 
Telegraphs. 

fte Honourable SIr 'I'ho1DU Sawan: I think it will be found that 
he conformed with the views of the provinc,al authorities. 

QUI Mvbammad Abmad Kuml: The provincial authorities ch;mged 
tbeir holiday acc.ording to the actual festival, but the ~ authorities 
did not change it. 

'!'he HODi01lr&ble Sir '.l"bomae Stewart: If the Honourable Meml)er will 
give me further details as to the occurrence in question, I shall make 
enquiries. 

PROPOSAL FOR EXTENSION OlP THE ROHILKUND A.ND KUMAON RAILWAY nOJ( 
. KASBJPUR TO KALAGAlPI • 
• 1274. -Qul lIubammad Ahmad Kalmt: (a) Will the Honourable Mem-

ber for Railways be pleased to stat.e whether Government are aware of 
any proposals for ~ the Hohilkund and Kumaon Railwav from 
Ksshipnr to Kl\lagarh in Bijnour district? . 

(b) If the answer to part (a) be in the affirmative, at what stage are 
those proposals, and when are they expected to materialise? 

The Honourable Sir ftomaa Stewart: (a) Yes. 
(b) The Honourable Member is referred to the answer !liven to parts 

(b) to (d) of Mr. Badri Dutt Pande's question No. 175 in this House on 
the 8th February, 1938. 

CaDlINAL PRoSBcuTION IN CONNECTION WITH THE BAl!rlRA.ULI RA.lLWA.Y 
COLLISION. 

1275. -Qui Muhammad Ahmad KalmI: (a) Will the Honourable Mem-
ber for Railways please stllte whether it is or is not a fact that the Railway 
authorities at Allahabad are launching a criminal prosecution Bgainst some 
persons in 'connectjon with the Bamrauli railway Ilollision near Allahabad? 

(b) If the answer to part (Ir) be in the ~  how many counaels, 
and with what fees, Ilre being engaged, and what are the approximate 
expenses that will be incurred in this connection? 

The Honourable Sir Thomu Stewart: (a) Yes. A' eomplnint for de-
famation has been tilt'ld. 

(b) The information has been ca:lled for and a reply will be laid on the 
table of the House when it hal been received. 

Qui Kuhammad Ahmad Kuml: Was the 8&llctioD of the railwa), 
authorities obtained before this complaint W88 filed? 

fte Honourable Sir '1'homu Stewart: Yes, Sir. 

IIr. Kohan L&l SaIIIeD&: Did the Government make enquiries into 
the allegatiODS before giving sanction for filing of complaint? 
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The Hoaou1'&ble Sir 'I'bomu Stewan: It is not the function of the 
Government of India to conduct such enquiries when n complaint of this 
sort is filed. 

Mr. 1I0hall L&l Sa.1rHDa: Did the railway 8tlthorities mBke enquiries 
before gi ving sanction? 

The Honourable Sir Thomaa Stewan: I do not quite know' what the 
Honourable Member expects of us. If an allegation is made;" I do not 
know what further enquiries are called for? 

Mr. Abdul Qalyum: Who made the enquiry before sanction was given? 

Mr. Prutdeat (The Honourable Sir Abdur Rahim): The Honourable 
Memher blls not admitted that an enquiry ~  . 

• 
Mr. Kohan La! Sab8D&: What is the procedure adopted in these mat-

ters? Suppose 8 complaint is made in the papers, suppose there are 
certaiA Il'llegatiors. Should not the railway authorities satisfy themselvelf 
before bringing a Imit for defamation?-

The Hoaoarable Sir Thomas Itewart: As regards the procedure fol-
lowed. I would refer the Honoura..l-Ie Member to Criminal Procedure 
Code. 

Mr •• ohm La! SakieDa: Was it followed in this csse? 

Mr. Preatd8llt (The Honourable Sir Abdur Rahim): Next question. 

THIRD AND JNTEBlIEDIATE CLASS SEATS ON THE SHAHDABA.;SABAllANPUB 
LtOHT RAILWAY. 

1276. -Qui Jlubammad Ahmad Kumi: (a) Will the Honourable Mem-
ber for UB'ilways please state whether Government are aware that Saharan-
pur-Shahdara Light Railway administration have, in order to provide faci-
lities to the passengers, increased the breadth of the intermediate class 
seats, but have reduced thp.ir length, which is proving very inconvenient 
to passengers? 

(b) Is it a fact th:rt similarly they have not yet taken steps to increase 
the hreadth of the third class I'!eatl'!, which are much narrower than the 
intermediate class seats? 

(c) Have Government considered the advisability of persuading the 
Saharanpur-ShahdflTa Light Railway authorities to increase the length of 
the intermediate class seats Rnd the length of third class seats on their 
Railway? 

The lloDourabie Sir '!"homustewart: 'fhe infonnatilm is being collected 
and will be laid on the table of the House in dne nourSt!. 

IIr. President (The Honourable Sir Abdur Rahim): The next question 
No. 1277 is in the name of Mr. Manu Subedar. He has already ~ 
huusted his quota of questions. 

lIr. lIanu Subedar: But I have not put one of the questions. 
'B 
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1Ir. PrIIlcleD\ (The Honourable Sir Abdur RahiDl): 'l'hat does not 
matter. The rule is that no Honourable Member can ask more than five 
questions. By omitting one of the earlier questions, the HODourable 
Member cannot get away from the rules. The answer to the sath ques-
tion on the list wiH as I have pointed out before will be laid on the table. 

MANUF.'-C1UllE 011' STANDARDISED PARTS OJ' RAILWAY EQt'IPMENT IN 
INDIA. 

tl277. -llr. Xanu Subedar: (0.) Will the Honourable Member for Rail-
ways state whether Government hII'Ve had during the last three years any 
negotiations with any firms for the manufacture of standard\ted parts of 
nilway equipment in India? ' 

(b) Which wore those firms? For. which articles were the negotiations 
carried on, and have thole negotiations resulted in any industries beiD8 
established, which did not exist before? 

(c) What ground had the Chief Commissioner for Railways in hill budget 
epeech to say that; "Apart Trom the advantages the Railways obtain from 
standardisation in the form of reduction in first cost and maintenance 
charges. the ~  development of the country hus been greatlv 
aasisted"? • 

(d) Are any negotiations going to be started with any firms? If 80, 
with which firms and with regard to which items? 

"!'he Honourable Sir "l'homaa Stewan: (a), (b) and (d). Without a more 
explicit definition of the type of negotiations the Honourable Member 
bas in mind, I am unable to give a definite reply to parts (a), (b) and (d) 
of the question. Government· is in frequent touch wit.h firms manufac-
turing and wishing to ma·nufacture standardised ruilway equiylment in 
India. If the Honourable :Memhers refers to ~  with B view 
to granting preferentia.l trea.tment to fimls heyond that which is nlrendy 
provided for under the Stores Purchase Rules' t.he a'l'lswer t.o PRrt.S (a) 
Ilnd (d) is in the negative and (bY does not arise. 

(e) I would refer the Honourable Member to the reply I gaw t.o hiB 
question No. 926 on the 23rd of March. 1938. 

CoKPBN8A.TION TO THE BENGAL PROVINCIAL RAILWAY FOR Loss IN 
TBUTIO DUE TO THE AnVENT OF TII"R HOWRAH-BmmWAN f'HOBD 
LINE. 

127S. -Mr • .AmareIldra Bath Ohat\opadhyaya: (a) Is the Honourable 
Member for RailwRVlI aWIlT8 of t.he fact that the Bengal Provincial Railway' 
had been mnning ~  profit and giving dividend at the rate of four per 
cent. to the shareholders up to the end of 1915-16? 

(b) Is it a fact that the Bengal Provincial Railway has been cut into 
two hRlves by the Howrah-Burdwan Chord T.Jine of the Emit Indian Railway 
and thereby' short circuited by the Bengal Provincial Railway route? 

(6) Is it a fact that the Bengal Provincial Railway had ~ ~ to .. the 
Railway BORl'd that the advent of the Howrah-.Burdwan Chord LIDe has 
caused' the Bengal Provincial Railway considerable loss in income? 

+Amwer to thi' qaeation laid on the table,the queltioner having eshaallted hi' 
'1aot.. 
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(d) Is it a fact that the Bengal Provincial Railway authorities demanded 
compenBation for loss in traffic on the basis of compensation granted to the 
Howrah-Sheakhala Railway of Messrs. }.Ilartin and Company affected by 
the ,opening of the Howrah-Burdwan Chord? 

(e) Is it a fact that the RailwQy Botrtd had granted Be. 11,000 per year 
.as compensation to the Bengal l'rovincial Railway, basing its calculation on 
the income accrued to the Howrah-BUl'dwan Chord DrOOl the two stations, 
vU .• Belmuri and Gurup, where the East Indian Railway used to run two 
trains only on the Howrah·Burdwan Chord? 

(f) Is it a fact that under Sir Hannay's advice a memorial was submit-
ted by the Directors of the Bengal Provincial Railway to the Railway 
Board detailing the circulqstances relating to Rs. 11,000 sanctioned as 
compensation and the Railway Hoard wanted the Bengal Provincial Rail-
way to supply them with all facts and figures about their contentions 
.and demand for further compensation? 

(g) Is it a fact that the Benga:l Provincial Railway had shown that they 
were losing Rs. 46,000 annually, while getting from the East Indian Rail-
way Rs. 11,000 per year as fixed compensation? 

(h) Is it a fact that the Railway Board dismissed the case of Bengsl 
Provincial Railway against the East Indian Railway? • 

The Honourable Sir Thomaa Stewart: (a) Information regarding the 
rate of dividends up to 1915·16 is not available with Government, but 
the percentage of net ea'rUings on capital was less than four per cent,. for 
most of the years between 1898 and 1915-16. 

(b), (c) and (d). Yes. 
(e) All the circumstances were taken into consideration and the Age,nt, 

East Indian Railway, offered compensation at Rs. 11,000 IJer annum. 
This amount was accepted by the Bengal Provinciai Railway Company 
as a permanent arrangement, which was subsequently approved by the 
Railway Board. -

(l) The Chairman of the Bengal Provincial Railwll'Y Company sought 
an interview with Sir Hugh Hannay, then Member, Railway -Board, in 
August, 1980, and was asked to ~  in writing the case ~ A  
compensation to the Railway Boo'l'd through the Agent, -East Indian 
Railway. 

(g) Yes, according to their estimates. 
(h) ,The request of the Bengal Provincial Railway was rejected after 

careful examination of its merits. 

Mr. Brojendra Narayu. Ohaudhury: On what grounds. 

Th. Honourable Sir "J.'homaa Swwad: On the ground that the Railway 
Board did not agree with the estimates prepared by the railway . 

• 
FINANOlAL Loss TO THE BENGAL PBOVINcr.u. RAILWAY. 

1279. ·1Ir. Amarendra B'ath Ohattopadhy.ya: (a) Will the Honour-
able Member for Railways please state whether it is not & fact that the 
Bengal Provincial Railway is beinst run Ilt 8 loss and is going from bad 
to worse so far .. its financial side is concerned? 



LEGISLATIVE ASSEMBLV. [8TH APRIL 103H. 

(b) Is the Honourable Member prepared to reopen the case of Bengal 
Provincial Railway against the East Indian Railway and ask the Ran-
way Board to reoonsider the matter? 

'fila KOIlOUl'able 8tr ftomu SM"an: (a) Government are aware that 
the Bengal Pro,·inoial Railway Company is being run ot a lOBS. 

(b) 'fhe Bengal Provincial Railway Company accepted the payment 
of Rs. 11,000 as compensation from the East Indian Railway as a perma-
nent arrangement, and Government do not see any reason to reopen thlit. 
question now. 

\ 

LA'l'BID8 IN THE TmBD AND INTEBMEDIATE LA~S CARBU(u;8 ON TRZ 
ASSAil BBNGAL RAILWAY. 

1280. ·Kr. Kulldhar Oha1lha: Will the Honourable the Railway 
~  please state: 

{,,) ~  how many third and int,errnediate class carriages the standard 
~  of latrines has been introduced in place of the old size 
(about two feet four inohes square) in the Asaam Bengal 
Railway System; and . 

(b) in how many of them lights have been provided inside the 
lavatories? 

'!'he B.oIlourable Sir ".l'homaa Stewart: (a) and (b). 'fhe attention of 
the Honourable Member is invited to part (b) of the information laid on 
the table of this House OIl 31st Junuary, 1988, in rt'ply to his unstarred 
question No. 159. 

LICENCB hBS FBOII S"AU. VBNDORS ON THE ASSAJI BENGAL RAILWAY. 

1281. Kr. J[uladhar Ohaliba: Will the Honourable the Railway 
Member please state what licence fees have been reRlh:ed from stall 
vendora in the Assam Bengal Railway in 1986-37? 

'!'he KCIIlOIIr&ble Sir ftomu "..,art: Approximately Rs. 15,700. 

PRoIiOTION TO RUB-HEAD GRADB IN THE RAILWAY CLEABINO AOOOllNT8 
OnIex. 

1282. *JIr. Brot8lldra .alaym Ohaudhury (on behalf of Dr. P. N. 
Banerjea); (a) Will the Honourable Member for Railways please state: 

(i) the total number of' Appendix D clerks in the Railway Clear-
ing Accounts Office in 1986 and 1987, and the number of 
persons promoted to closs I RDd the sub-heads grade during 
those years; and 

(ii) the total number of cleNts (other than Appendix D) eligible 
for promotion to class I and subhead's grade, and how 
manv of th('rn were promot.ed 8S class I clerks and sub-
head dUMg 1_ W 193'7? 

(b) Will Government ,please state why @pecial treatment ill given 'to 
the Appendix D passed hands in t,he matter of promotion to class I and 
sub-head's grade? 
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(el Will Government please state what. ~  fact<>rs were in determin· 
i,ng merits for promotion to the sub· head 's grade dur.ing the past four 
years? 

(d) Are Government prepared to consider the advisability of making 
the word • merit' ~  clear? 

fti KDIlourable Sir Tbomaa stewll1: (6) (i). 

No. of Appendi:s: D p&llll8d men on 1st January 
Conflrme(l during the year 811 Sub-heads . 
Conflrmed during the year .. ~  m... I 

(ii). 
No. of clerks (other than Appendix D) eligible for pro. 

motion 811 sub·heads and clerb CIaae 1.-
Clerks, Claaa I . 
Sub·heads 

1936. 
24 
! 
4, 

1936. 

Ui7 
1S9 

1037. 
29 
8 
2 

19S7. 

236 
87 

Confirmed during the year 811 clerlu, Claaa I 1 • 
Conflnued during the year 811 Bub·heada . :! 

(b) Promotion is by merit combined with seniority . and it is ~ 
found that a clerk who has passed the Appendix D examination is more 
efficient thun one who has not passed any departmental examination or 
has passed only a lower one. No special promotion, however, is made 
merely because a clerk has pRssed a particular examination but only if be 
is efficient and fit for promotion. 

(c) The re:ative efficiency of the clerks concerned.and their seniority. 
(d) The word is Bufficiently clear. 
Mr. Brojendra Narayan Ch&udhury: Are Government aware that there 

iii in that office a person who is very junior but who has been given seve· 
1'01 officiating uppointmente simp:y because he is the neighbour of 
Superintendent of the office and that. he obliges the Superintendent in 
his private life? 

The Honourable Sir 'l'bo.m.aa Stewan: I understand the Honourable 
Member is asking whether promotion is given because a clerk lives nen 
door to the Superintendent. That I suggest is an insinuation which 
should not have been made. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): Certainly a quu 
tion of that sort is not a proper question. 

Kr. Brojendr,. Narayan Ohaudhary: Is it not the rule in the depart· 
ment that temporary vacancies are to be filled up from the list of seniority 
prepared by a former Controller, Mr. Mitra? 

The· Honourable Sir Thomu Stewart.: I must ask ror notice of ,this 
question; it' is something quite upart from the original question. 

STATUS OJ' AnODBOJrlB OJ'I'ICE:ai!J. 
1288. em. LalchaDd .avalra1: (a) Will the Honourable Member 

for Communications be pleasp.d to state wh.v the Aerodrome Officers in 
the Civil Aviation Departmen1i have been classed as Class II Service 
officers as compared with the officers of the equivalent rank in Broad. 
aasting and Meteorological, etc.? ' 
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(b) Is the Honourable Member aware that the academical qualifica-
tion of the Aerodrome Officers is the same as that of the other oftice1'8 
mentioned above? 

(c) Is -the Honourable Member Illso aware that the training of the 
Aerodrome Officers begins after obtaining the" degree of Bachelor of 
Science in Engineering, whilst officers of the services mentioned in 
part (a) are posted immediately after obtaining their degree of Engi-
neering? 

(d) Is the Honourable Member prepared to give the Aerodrome 
Omcera the same status and grade as are given to Statio!). Directors of 
Badios, etc.? If not, why not? 

. '!'he Honourable Sir '!'homu Stewan: (a) Posts in the Indian 
Meteorological Department of status and pay equivalent to that of Aero-
drome Officers (e.g., Assistant Meteorologists) have been classed as Class 
n service. Posts in the All-India Radio have not yet been classified. 

(b) and (c). No, Sir. A B.Sc. degree is no longer required for 
Aerodrome Officers who are now recruited not by direct recruitment but. 
by promotion from the grade of Assistant Aerodrome Officers. 

(d) No, Sir. I cannot admit that the duties and qualifications re-
quired of the two categories of officers afford a basis for the argument. 
that. their status and salary should be equivalent. 

JIr. LalehaDd lfanlral: What will be the grounds for keeping them 
on the same level? 

'!'he Honourable Sir Thomas Stewart: If their duties and qualifications 
are more or less the same, there is a case for giving them equal statlls. 

JIr. LaIchaDd lfavaIral: Are they not the same now? 

!'JIe HoJloarabie SIr ".l'homu Stewart: I have just said that. they are 
Dot. 

JIr. Kohan La! SakHna: Why have not the posts in the Broadcasting 
Department been yet classified? 

The Honourable Sir'rb0ma8 Stewan: Because they are not yet perma-
nent posts. 

Mr. KobaD LalSalrIena: How long will they remain ~ 

The HoJloarable Sir "l'homu Stewan: I cannot answer that. 
Prof. If. &. It&DC&: Is this department a permanent one or is it to-

be a temporary one? 
'!'he Honourable Sir 'fIaomu Stewart: It is at present on a temporal'T 

basis. 
Prof ••• G. B.ul,a: When do Government expect to come to 0. dflci-

.ion whether or not to make this department 8 permanent one? 
The HOD01I1'able Sir "1'homu stewan: I ~ just said tbo.t I can ,pYe 

DO idea. 
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1284 .• JIr. LalcbaDd .avalr&l: (a) Will the Honourable Member for 
Communications please state how many members 01 the clerical estab-
lishment in the Civil A"iation Department have so far been 'promoted' 
to the executive rank of Assistant or Aerodrome Officer, and at which 
places in India they are working? 

(b) Will the Honoumble Member also please state whether they are 
performing the duties of Executive Officers, or are still doing the clerical 
work, being only classed as officers? If so, why? 

The Honourable Sir Thomas Stewart: (a) One clerk and one floodlight 
operator wero proUloted to the rank of Assistant AeI,odrome Officer. 
They are working, respectively, at Karachi and Allahabaa. 

(h) Both IlrE' employed as Executive Officers. 

Kr. Badri Dut.t Panda: Why is there a strike in the aerodrome here? 

The Honourable Sir Thomas Stewart: There ill no strike in the Bp.ro-
droma here. • 

Kr. Kuladhar Oh&l1ha: Is not there a strike among the cadets in the 
lIerodrome? • 

The Honourable Sir Thomas Stewart: No, Sir; there is no strike of 
mechanics in the aerodrome. 

}4'ILUNO F1' OF AN AI'ISISTANT'S VACAN(;Y IN THE CENTRAl, STANDABD8 
OI'FICE FOR RAILWAYS. 

12A5. *1I(aulvi Abdur Rasheed Ohaudhury (on behalf of Mr. 11. 1.1 . 
• ~  Will the Honourohle Member for Ruilways please state: 

(a) when the last vacancy in the assistants' grade in the Central 
Stand"Rrds Office for Railways. took place; 

(b) how it WAS filled up, whether by promotion from office, or by 
recruitment from outside; and 

(c) if it is a fact that according to the Home Department instruc-
tions vacancies in the assistants' grade have to be filled 
alternately by promotion from office and recruitment from 
outside? . . 

The Honourable Sir 'l'b.omu S'ewart: (a) The last vacancy in the 
Assistant'll grade, in the CElntrnl Sbmdards Office for Railways, t{)()k place 
in April, 1935. 

(b) The vacancy was filled by I)romotion from the office in accordance 
with the rules for the recruitment of ministerial staff in force at the time. 

(c) Since 181;h October, 1087. vacancies occurring ill the First Division 
are filled RS fo:lows: 

(i) A maximum of 50 per clmt. by promotion and in exceptional 
circumstances by transfer from other departments or offices; 

(ii) the remainder by direct recruitment. 
These orders, however, came into force subsequent to the filling of the 
\'IH'Rncy referred to above. 
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PaOBlBmON OJ' SUB.AsSISTANT SURGEONS ON TBB NORTH WBSTEBN 
RAILWAY FROM BNGAGING IN PRIVATB PBAcTIOB. 

1286. ·lIalllvJ. Abdur Rasheed OhauO., (on behalf of Mr. H. M. 
A.Wulluh):, Will the Honourable Member for ~  please state: 

(a) if it is a fact that Sub·Assistant Surgeons employed on the 
~ ~  Hllilwa.y are debarred from doing private 

practIce; If so, why; 
(b) if it is a fact that Sub·Assistant Surgeons under the Punjab 

Government are permitted to curry on private practice; 
Cc) if the answer to part (b) be in the affirmative, \ ,why this 

distinction has been made between two similar 'clasles of 
medical subordinates: • (d) if it is a fact that the Railway Administration did not include 
the prohibition on private practice in the original contract 
of service with the subordinate medical staff; 

(e) if the answer to part (d) be in the affirmative, whether the 
Railway Administration have decided to give some reason· 
able compensation in lieu of the. -monetary loss which the 
officials affected by this prohibition are bound to suffer; 
if not, why not: and 

(f) if it is a fact that the Railway Sub·Assistant Surgeons have 
• submitted a representation on the subject to the Agent; if 

RO. what action Government propose to take in the matter? 

".l"b.e BOD01U'&ble Sir Thomas Stew&rt: Government are informed as 
follows: 

(a) Railway Sub·Assistant Surgeons cannot undertake private 
practice without the written aut,hority of the Administration except among 
the families of railway employees. 

(b) It is understood that. the practice of the Punjah Governmmit is to 
permit Sub· Assistant Surgeons to undertake privllte pructice except those 
posted to Jails and Mental ~  

(c) In view of reply to part (a) this does'not arise. 
(d) According to the Service Agreements executed by this claSB of 

.taft the North Western Railway Administration hall the right to control 
,I,lch activities. 

( e) Does not arise. 
(f) As regards ~ first part, a representation received for better con· 

eesaiODs under the free pan nIles, etc., mera.y mentioned that chances of 
private practice on the North Western Railway were less than those, 
.8vailable to Sub-Auilltsut Surgeons in other employment. The second 
part does Dot arise. 

.. 111'. Lalchlad .&valr&l: With regard t.o clause (a), does the Honour. 
able Member know that on the civil side these Sub· Assistant Surgeons 
an allowed pril'ate practice? 

'1'he BODOUr&ble Sir Thomu Stew&rt: If the Honourable Member 
rirefer to the answer that I gave to part (b) of the qUA8liion, he will 
lee that his question is already answered. 
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111'. LaJchaDd Jlavakat: May I know if ~  administratiou does not in 
fact· allow them ·to undertake private ~ 

The Honourable Sir Thomaa Stewart: I shall reqlJ.il'enotioe on any 
question ~  to finding out the extent to which this privilege is given. 

Mr. Kanu Subedar: Is it a fact that the Sub-Assistant Surgeons on 
the North Western Railway are paid adequately and if they were allowed 
private practice it would interfere with ~  legitimate work? 

The Honourable Sir ThoDl&l Stewart: That, Sir, I presume, is the 
~  why the railway administration is given the discretion to refuse 

the right of private practice. 

Prof. lI. G. llaDIa: Are these people paid any higher salary than simi-
lnr Sub-Assistant Surgeons under the Punjab Government? 

The Honourable Sir Thomas Stewart: I must have notice of ~ 
question. 

PROVISION OIr A BROADCASTING STATION AT KARACHI. 

1287. ·Mr. Lllchand lIavalral: (a) Will the Honourable Member for 
Communications _be pleased to state if he is aware that his predecessor, 
Sir }<'rank Noyce, gave hopes on the floor of this House that a Broad-
casting Rtation will be established at Karachi after the stations at Lucknow 
and other places already .sanctioned were opened? 

(b) When is a stntion at K'arachi expected to be established? 
(c) Do Government propose, in view of the importance of Karachi, 

and the appreciation of music in that Province, to establish a Broad-
oasting station at an early date? 

The Honourable Sir Tbomas Stewart: (a) Yes, but my Honourable 
friend wi:! remember that Sir Frank Noyce made it clear that the avail-
able funds out 6f the 4O-lakh grant had already been allocated and that 
Karachi could not, therefore, figure in t.he first stage of the developmeat 
programme. 

(b) I am afraid I am not in a position to give 1\ definite reply. 
(c) Yes, as soon as funds become available. 

Mr. LalchaD.d lIavalr&l: May I know if there is any hope of its being 
established at an early date? 

The Honourable Sir Thomas stewart: No, Sir; I can give the Honour-
able Member no assurance on that. 

Mr. Lalohalld lIav&lral: May I know if the other proposed stations 
have been established and now the turn of Karachi win come? 

ft. lEonoarr.ble air Thomas Stewan: NC1, Sir; Trichinopoly, Calcutta 
and Dacca have still to be established. 

Ill; Lalchaad lIav&lral: May I know how much time they will take 
on these, so that I may live in expectation? 
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fte BODOlIlloble Sir "I'ha.aa Stewart: I should be misleading the 
Honourable Member by giving him any dates. The prospects of Karaohi 
are not ent.irely dependant on t.he establishment of the last. stat.ion on the 
present ~  

JIr. LalchaDd Xa'lalral: Will the Honourable Member be fiR kind aa 
his predecessor who gave us some hopes? 

(No reply W8S given.) 

JIr. Manu Subed&r: Will the Honourable Member tell ~  Houet\ the 
policy of Government, as to whether the capital amounta .availo.bie are 
to be used for strengthening the stations already established or whether " 
certain portion is to be used for setting up new AtntionA? Are there any 
geneml considerations which Government keep in view? 

fte Honourable Sir 'l'homu Stewart: Information has been given on 
t.hat point 011 several ~ in this House. 

Prof. X. G. Ban ... : Will Government ~  the advisability of first 
of &:1 coming to a decision as to whether this department should be mnde 
permanent or not Ilond whether it should be administered much more sat.is-
factorily than at present, he fore it undertakes the const.rnction of any 
more stations? 

J(r. Preltdent (Thl' HonourA-hle Sir AbduT Rahim): The quest.ion rdnt.es 
only to Karachi. 

LEVY OF FOOl> TAX ~ INDIAN REFRESHMENT ROOMS ON THE NORTH 
WESTERN RAn-WA.Y. 

1288. *1Ir. Abdul Qalyum: WiII the Honourable Member for Rail-
ways please state: 

• 

(a) whether all the vendors of the Indian refreshment rooms and 
contractors have now to pay a food tax annually t<> t.he 
North Western Railway; 

(b) whether Messrs. Spencer and Company, contractors for first 
and second class refreshment rooms and dining cars on the 
North Western Railway are exempt from any such tax: if 
80, why; 

(q) whether he will lay on the table a copy of the agreement 
entered into by the North Western Railway with Messrs. 
Spencer and Company and the Indian refreshment room 
contractors on that. Railway; 

(d) whether up t.o the end of 1986, Messrs. Spencer and Company 
used to condemn the unsold stock of winter supply of 
chocolates at the beginning of the hot weather, and 
whether the company is now using such condemned choco-
lates for Dlaking pudding for lunch and dinner; 

te} whether, in the interest of tbehealth of travelling public, he 
is prepared to take any action in the matter; 

Cf) whether the Railwav European staff are served free.meals bv 
. Messrs. Spencer' and Company j if 80, what action. if· any. 

has been taken against the company? 
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"the KOl101Irable Sir Thomu stewan: (a) No. 
(b) Does not arise. 
(c) A copy of the agreements will be placed in the Library of the 

House. 
(cl) I understand that the statement made in the first . ~  of ~  

question is not quite correct, and have been assured that It 18 Impo8Slble-
to use condemned chocolates in the manner suggested. 

(e) Does not arise. 
(f) '!'he Administration have no reason to believe that free meals are 

supplied to the European staff of the railway. The catering contractors 
are under no obligation t<> do so. 

lIr. Abdul Q&iyum: Is the Honourable Member aware that by the 
supply of these free mea:s they get good chits from the railway officials 
and public complaints are thereby silenced? 

The Honoura.ble Sir Thomas Stewart: The Honourable Member 
assumes that I have acquiesced in his suggestion that free meals are 
given. I did not do so . 

• 
Mr. Abdul Qa.lyum: Will the. Honourable Member make inquiries into 

this matter? 

The Honourable Sir Thom .. Stewart: I have made inquiries and I 
haye given the Honourable Member the result of, them. 

Mr. Abdul Qa.lyum: Is the Honourable Member satisfied that he did 
not inquire from the very persons who are involved in this' maHer? 

The Honourable Sir Thomas stewart: 18 the Honourable Member 
making an allegation against the Agent of the North Western Railway? 
It was to him' that our inquiries were addressed. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): Next question. 

Mr. Abdul Qa.lyum: I did not refer to the Agent. I referred to the 
subordinate officials. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member of Governm'ent can only make inquiries from the Agent. 

1Ir. Abdul Qa.1yum: Who made inquiries from those subordinate offi-
cials. . 

JIr. PresIdent (The Honourable Sir Abdur Rahim): Next question. 

FREE PASSES ISSUED TO THB SUPEBVISING STAJI'lI' OF ME88J18. SPENCE. 
AND COMPANY ON THE NORTH WESTERN RAD.WAY. 

1289. ·Kr. Abdul Q&lyum: (a) Will the HonourRble Mf'lmber for 
Railways please state how many first Anli sf'lcond class railway refresh-
ment rooms And dining cars are under the .]Jlsnagemesnot Messrs. 
Spencer and Company on the North Western Railway? 
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(b) How many free railway pall8es,. Drst and second class and ~ 
mediate class, have been given for the use of the Company's Inipervising 
,taft and on what basis? 

(c) Is it a fact that the company, vide the letter No. 6282, dated 
the 2mh June, 193" llddressed to the Agent, North. West::-rn ll.aihmy, 
gave a list of their supervising stilt! indicating higher rates of salaries 
\ban actually paid? 

(d) Are Government aware that in that Hst the salaries of the 
Director, the Manager and the Superintendent of the Company i •• hOWD 
,to the Railway authorities 88 Rs. 2,000, Re. 1,150 and Rs. \[)lSO, while 
actually they draw Rs. 1,800, 550 and Rs. SOO respectively? What are 
their actual salaries for the purpose of income-tax deductions? , 

(e) Is it a fact thltt by giving a list of the following eIllployees the 
oompan.v has obtained first and second class free passes: 

1 Director at Rs. 2,000 per mensem. 

1 Mr. Leftwitch at Rs. 1,150 per mensem. 

Manager. 

4 Assistant Superintendents at Rs. 240 per mensem. 

1 Assistant Superintendent at Rs. 370 per mensem. 

3 Inspectors at Rs. 205 per mensem. 

1 Inspector at Rs. 415 per mensem. 
1 Inspector at Rs. 200 per merisem; 

and whether the compaIlj' is keeping the staff indicated above? 

"lb.e BOIlO1II'&bie Sir Thomas stewart: (a) 31 first and second claBS re-
freshment rooms, and dining cars on seven trains. 

(b) Three first, seven second and five intermediate. This is the num-
ber which the Administration are satisfied is necessary for the proper 
and efficient conduct of the business. 

(c) and (d). The Administration have no reason to ~  that, the 
salaries shown were higher than those actulll1y paid, nor are they aware 
of the actual salaries drawn for the purpose of income-tax deductions. 

(e) The Agent of the North Western Railway states that, while the 
salary drawn may influence to some extent the clasR of pass to be issued, 
it is not the principal consideration. As regards the last part. of the ques-
tion, the contractors re-organised their staff and returne,J in September, 
1987, ~  second class passes. 

1Ir. Abd1l1 QalyUm: May I know why these passes are allowed to the 
employees of Spencer & Co. 

Th. BODOIIl'able Sir ftomu stewart: Probably in order to ensure 
proper supervision of the cateri1l.g facilities . 

. 1Ir. Abdul Qalyum: Are similar faci.:.ities provided in the case of 
'Indian refreshment rooms and dining cars?' ; 

f 

Be JIaIaouUle IIr ~ ... art: J ask for ftotme. 
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1Ir. Abd.lll Q&ly11m: May I know when these free passlls were issued 
to the Company? My inlormation is that. many passes were obtained 
when there were actually no employees to make use of them, 

1'ha HOIlQUl'able Sir 'nloma8 Stewart: In my reply I said ~ when 
the reorganisation of the Company was carried out and the staB was re-
duced, the Company handed back to the Railway Administration three 
second cluss passes, 

». ljeIM-.t BIIN!r* 'Is there My a1'l'8DgemeDt to see that they 
au :uaing :the pAiJBS ior tbe purpose for Wbieh they 81'e issued? 

The Honourable Sir 'l'bomaa Stewart: J should like to have notice of 
it, 

1Ir. IIohaD Lal S&kIell&: Has the Honourable Member satisfied him-
self whether at any time the firm had a greater number of passes than the 
number of employees who were entitled to use them. 

!'he Hcmoarabl, SIr'l'homu S&twart: I have said in answer to part (b) 
of the question that the Administration has sutisfied itself that the num· 
ber of passes issued is necessary for the proper and efficient conduct of 
the buaineaa. 

1Ir. Mohan L&l Salauma: Has the Honourable Member satisfied him· 
self that the firm hus the some number of employees as the number of 
passes issued. 

fte Honouralile SIr ftomu Stewut: Yes, Bir. that is .my reading of 
the information that r have got from the Agent of the Railway. 

Mr . .Abdul Q&IJam: How long after the reorganisation were the passes 
returned. 

The Bonourable SIr'l'homu Stewart: That, Sir, I am unable to answer. 

~ T~ S ftJlt J1:Mf1N1. A1-A", OF AND CLEANING AND BRJI'AKAGE ALLOW.' 
ANCPJ TO ME8SRR. SPENCER AND CoMPANY. REI'BESHMJI'NT ROOK 
CONTRACTORS ON THE NORTH WESTY.RN RAILWAY. 

1290. -Ill. AbdUl Qa1JmD: Will the Honourable Member for Rail-
ways please state: 

(a) if Messrs. Spencer and Company, the contractors for the 
first and second class refreshment rooms on the North 
Western Railwav. have rented any quarters to their menial 
stafT; if not, whElther it is a fact that the menial staff pass 
their nights on the floor of the first and second class refresh-
ment rooms; 

(b) if it is Ii fact that ~ and breabges allowance is given 
to MesBr8. Spencer and Companv by the North Westem 
Railway for the dining cars, while no such allowallce is 
/liven to the Indian contractors 01 t·he IDndu and Muslim 
dining cars; if so, why: and 
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(c) if it is a rule that refreshment rooms, first and second class, 
on the North Western Railway are required to be kept open 
for 24 hours; whether contractors for these refreshment 
rooms are keeping extra stat! for night duty? . 

ft. Bcmourable Sir 'Ihomas Stewart: (a) The contractors hay. rented 
quarters for their menial staff at seVleral stations, but there have been in-
stances in which the staff had been found sleeping in the service roOJlJR 
attached to the refreshment rooms. 

(b) I would refer the Honourable Member to the iDform.tatioD siftDl OD 
the 31st January, 1988, in reply to Mr. Bam Narayan SiD"". unata.rred 
question No. 79 asked on the 13th September, 1987. 

(c) Refreshment ~  are required to be open one hour prior t.o the 
due arrival of each passengt!r train and mny be closed half an hout" ufter 
its departure. Compliance with this rule will. in the cast! of cert".lig staLions, 
mean that the refreshment rooms there wou:d ·be open throughout the 24 
hours. In such cases additional staff 8ufficit!nt to meet requirements is 
engaged. 

Mr. Lalchuul lfavalra1: With regard to the anRwer to clause (b) of ~~ 
question, the answer cited WI1S gi"en u very long time ago. .Mfly I kn(.w 
from the Honourable Member-let him say yes or no-whether auy allo\':'-
ance is given. 

The BODOurable Sir Thomas Stewart: The answer was given approxi-
mately six months ago. 

Mr. Lalchand .an1ral: It was an unstarreci question and it was DQt 
answered on the Boor of the House: so I do not know it. 

Kr . .Abdul Qalyum: Is the Honourable MembC'r satisfied that the qt.,.r-
ters for the low paid staff are adequate for their requirements and tha .. the 
fact that they sleep in the various refreshment rooms is not due to thlJ 
inadequacy of accommodation. 

fte Honourable SIr'l'b,omas Stewart: .Yes. Sir. I would sa1 thM the faa. 
they sleep in the service rooms is no indica Lion of the adequacy or inad("luaQ' 
of their own quarters. 

Prof. 1.'. G ..... nga: Are Bny steps being ·taken.by the Company ooncem-
ed to construct or provide free quarlers for their menial staff in places whele 
they are not at present provided with them? 

The Boaoarable Sir 'l'homu Stewart: The Honourable ;Member's ques-
tion assumes that the accommodation provided is inadequate: that dues 
not emerge from my reply. . 

Prot. •• G. Banga: The Honourable Member himself stated that in 
certain stations quarter. are provided, Rnd in others they are nofi: that i. 
why I am aaking him whether the Railway Authorities concerned or the 
Company are trying to provide them with quarters in those places where 
they have not been provided with quartel'll. 
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1'Iae BoDourable Sir !'homu Stewart: If the Honourable Member wishes 
to know about the future intentions of the Railway Administration, he 
should give me notice 80 that 1 may inquire. 

Prof. If. G. Bania: With reference to part (c) of the question mly I 
know if the hours convention is extended to these people als()OO-lunials 
employed by Spencer & Co., who keep these refreshment I'OOIDII. 

ft, HOII01U'able Sir'l'holDU Stewart: In regard to that too I must alCk 
'or ~ 

Mr. L&lchand Ifav&lral: My information is that no breskage aUowlI.nJe is 
being given to Indian dining cars. Will the Honourable Member take .. tel'S 
to give them that in order to bring them on a level. with Spencer & Co. 

The HOl1011l'&ble Sir Thomas Stewart: If the Honourable MeJ;llberwlll 
refer to the information that was laid on the table of the House ~ to which 
I made a reference, he will get the answer to his question. .. 

CARRIAGE 0 .. LE'J'TERS AND PARCFLS, ETC., :BY ~ S  SPFNCl'R AND 
{'OMP.\NY IN TREIR DINING CARS ON 'IBE NORm WESTF.BN RAILWAY. 

12m. -Mr. Abdul Qaly1UD: Will the Honourable Member for Railways 
please state: 

(a) whether from 1922 to 193'/ a large store of provisions, eases, 
wine. tea, etc., and other goods were brought in dining cat'S 
from Kr.rachi to Lahore and Lahore to Peshawar and station 
to station without an,\' railway freight; what is the loss of 
revenue to the Railway on thir. account; 

(b) whether n rE:'port was made to the Postmaster General, Punjab 
b.v a Memher of the Legislative Assembly regarding ('arrying 
of letters, parcels, etc., by Messrs. Spencei' and Company 
in their dining cars for refreshment rooms and their outside 
shops against the provision of the Indian Post Office Act 
1898 (VI of 1898); and 

(c) whether it is II faet that the company continued this practice 
from 1922 to 1987; what action, if any, Government propose 
to take agninst the COmpUDy for contravention of the provi-
sion of the Act? 

The Honourable Sir 'l'homu Siewart: (a) The Agent of the ~  
Western Railway states that a search of such of the records 8S ari) new 
available has resulted in only one anonymous complaint being fouud, in 
which allegations were made similar to those made in this part of the ques-
tion. No action was taken, as the communication was anonymous. Specil:ol 
ticket examiners have instructionfl to cheC'k dining cars. 

(b) ~ 

(c) As regards the first part of the qucption, Government have no 
infonnation: the latter parb does not, therefore, arise. 

I ~ Abdul Qatyum: With reference to part (a) of the question, m"y I 
know whether the dining cars of this particular company were checked by 
ticket examiners, for goods which were conveyed between 1922 lind 19871 • 
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fte JIGaourable Sir ftomu S ~  If the Honourable Mernber wishes 
information on specific points and of specific dates he must gi ve me notiOEo" 

Ill. Abdul Qatyum: Since when did this checking of dining cars OILiut? 

Ill. PNIldlllt (The Honourable Sir Abdur Rahiml: The HODoa .... &le 
Member .. ~  

•• Abd1ll QatJum.: The Honourable Member stated. that the ticket 
inspectors can go into the dining cars and inspect. T want, to know when 
the inspection started. There is something wrong with Spen_ , Co., aDd. 
I hope matters will be put right. 

Ill. KohanLal Imena: May I put t.h(' questions standing in the name 
of Mr. Sri Prakasa? 

Ill. Prelidlllt (The Honourable Sir Abdur Rahim): You must have 
authority. and there must have heen good reasons why the Honourable 
Member could not be here in time. 

Ill. Kohan Lal Saklena: 1t will ~ olily two minutes. I want to put 
them because they stand in the name of Mr. Sri Prakas8. 

1Ir. PrIIld_' (The Honourable Sir Abdur Rahim): The Honourable 
Member ought to undt'rstand that the questions would be called in the order 
in which they are in the list. If for any good reasoos he could not be 
present that is another matter. 

1Ir ...... La! SabeDa: I seek your special indulgence. 

lIr. PrIIIAl_t (The Honourable 8ir Ahdur Rahim): I will allow it all II 
special case. 

PuJuSSION TO BBBAK JOURNEY BETWEEN BENARES AND LUCKNOW ON 
TBlI Loop LIN •. 

1258. -lb. JlDba1l LIl SabeBa (on behalf of MI'. Sri Prakasa): (a) With 
reference to his reply to starred question No. 286 on tht" Srd September, 
1937. will the Honourable Member for Railwaytl state if he has made any 
enquiries 8S to why no break of journey is pennitted to ~  holding 
tickets between Benues and Lucknow. if they travel "i4 the Fyzabad 
Loop? 

(b) Have Goven1ment made an:v representation to the Ea8t Indian 
Itail Wit)' Buthorities? 

(c) What. if uny. reply has been received from the Railway? 

'!'he Boaoarable Sir Thomu Stewart: (a). (b) and (c). The ARent of the 
East Indian Railway states that, with effect from the 1st December. 1987, 
paslengers holding tickets between Benares and st8tiODl edst thereat IIntl 
Lucknow. AlInnuagar and Kakori have been permitted to breaJe joume.y. 
when-travelling by the Fyzabad route, at all stations. e_ept }(albatlr. 
Jugaur, Baril Banki and Ras8uli. The latter restriction has been considerEld 

\ 
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necessary, as otherwise passengers from the BenSTes direction, whose 
destination is anyone of these stations, could purchase tickets for Lucknow 
and subsequently sell them to other passengers travelling from these stationll 
to Lucknow. 

SUTDlG C'Al'.AOITY IN SBCOND CLAss COJrlPARTKBNTS .01' THB EAST 
IlfDIAN AND NORTH WBSTBBlf BAILWAYS IN TUB PuNJAB MAlL. 

1254. -Mr. JIoIwL Lal Sabana (on behalf of Mr. Sri Prakasa): (8) 
With reference to his reply to starred question No. 472 on the 18th Septem-
ber, 1937, will the Honourable Member for Railways state the result of Ms 
enquiries regarding the marking of the maximum number of passengers' 
accommodation in the second 018ss oompartments on the Punjab Mails 
running between Lahore and Howrah? 

(bj Will tht' Honourable Member please state if he hal! found that the 
compartments belonging to the North Western Hailway are marked to 
carry nine. passengers and those to the East Indian Railway marked to 
carry twelve passengers in the same rake, although equt.1 in size" 

(c) What st.eps, if ~  have Government taken to abolish this 
anomaly? 

'!'he Bonoar&ble Sir 'I'homu Stewart: <a) to (c). The Punjab Mail, whfu, 
running on the East Indian Railway. IS composed entirely of East Indian 
Railway's stock. On the North Western Railwuy, additional vehicles are 
attached, the large second class compartments of which have seating accom-
modation for nine passengers in some CR'Ses and six in others. Both the 
East Indian and North Western Railways have some carriages, the second 
class compartments of. which are of ahout the same size, hut some are so 
designed as to provide seating accommodation for twelve Bnd others for 
nine. A preliminary examination made iIi respect of second class stock on 
State-managed Railways generally, suggests that variations in the marked 
seating IlCCOIlUflodution of second class compartments exist, and the matter 
is being further investigat.ed with a view to laying down & definite standard 
for all railways. 

PRINTINO 0" TELEPHONE DIRBCTORIES IN INDIAN LANGUAGES. 

12fio. -Kr. Kohan Lal Salmana (on behalf of Mr. Sri Prakasa): Will 
thp Honourahlp Mf'mber for Communica.tions state: 

(a) if it 11'1 n fact that. the te1ephone directories are only printed :n 
the English language; , 

(b) if ~ is aW1lre that a large number of subscribers are such .. , 
have' no knowledge of thil language; 

(c) if Govflrnment are considering the desirabilitv of printing these 
direetories in the Indian languages also ; 

(d) if an:v representations have been received from subscribers from 
Benares and other plaoes rega.rding the desirability of printing 
the directory in the Indian ~  also to facilitate sub-
scribers who do not know English; nnd 

(e) if so, "'hat consideration, if any, has been given to the same? 

c 
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'1'he HOIlOurab1e Sir Tbomu Stewart: (a.) Yes. 
(b), (c) and (d). No. 
(e) DoeR not arise. 

[8TH APRIL 1988. 

1Ir. Kohan LIl .. Sa1rMIla: Do not the Govemment think· that &om th6 
commercill"l poiht of view it would be' profitable 1.0 issue' the telephone 
directories in the language of t.he province? 

fte BODOUrable SIr Thomas Stewart: On the contrary, tha. Government 
think that it would result in a direct loss. ' 

. , 
Pro!. lI. G. BaDga: Will the Government consider the advisability (If 

making an experiment at lenst. with regard to the two mast prominent 
languages here, namely, Hindi and Urdu? 

ft. HOD01I1'&ble Sir Thomas Stewart: There has been no real demand 
for this facility and'1 do not propose to undertake any costly experiment for 
the slIccess of which I have no hope. 

1Ir. Kohan La! Saksena: Did the ~ Member make anv calcu-
la.tions as to how much loss the department would have to incur on 'account 
of publishing the list in thelle two languages? 

'1"he Honourable Sir Thomas Stewart: No. There was no need to make 
any detailed ca-Iculation of t.he loss. The proposition is obvious. 

1Ir. Kohan Lal Saklena: fs it, not a ~  that mnnv subscribers do not . .' know the English languRge? 

1Ir. ~  (The ~ ~ Sir Abdur Rahim): You cannot have a 
dehat.e 1ike that. Next qilestJOn. 

DENIAL OF FACIJ,ITY TO HOI.DERR OP INTl'!BMJ!!DJATE CI,AflR TO TBAVEL 
TO KALKA PROM BEN ARES EITHER via E I ~ t.ia 8"IURANPUR. 

1256 .• J[r. Kohm Lal SakleJla (on behalf of Ml'. Sri p,.akARA): (R) 
With reference to starred question No. 117 on the 26th August, 1937, will 
the HIlDourable Member for Railways stnte if it is a fact thnt holderfl of 
intermediate claRs return tickets between Dennres Cantonment (Ef1st Indinn 
Ruilway) and Kalka (North Western RailwlLY) cannot nse the Delhi Rnd the 
S ~  routes 8s alternate ~  while firBt and second clnsR passen-
ge!"s can do 80? 

(b) Will the Honournhle Memher statfl if even the first and Rel'on.l 
class paasengers holding ~  via Delhi hnve to pav R Arnall extr" charge, 
if they decide to travel .,ia, 8aharanpur. which is the sborter route? 

(c) Vlhat steps, ifanv, .have Government tnken, or pl'opose to tnk<'!, 
by way of advice to the ~ Administration concerned to abolish the 
&1lomaly? . 



STAltRH:.> QUKYTIONS AND ANYWEBS. 

'!'he Honourable Sir '!'hOD1&8 stewart: (u) Passtlngen; holding interme-
-diate class return tickets, on payment of the ordinary return fare via DellU 
or via SaharaJlpur, whichever is greater, can travel, 8S in the case of 
passengers holding first or second clKss return tickets, by either route. 

(b) The additional chsrge is only payable when the holder of the ticket, 
irrespective of. itt! class, desires to travel hy a route, the fare for which i. 
higher than the fare paid by bim. . 

(c) There is no anomaly. 

1Ir. Kanu SlIbedar: With your permission, mayl aRk the next question, 
No. 12571 

1Ir. President (The Honow'able Sir Abdur Rahim}.;. I allowed Mr. Mohan 
Lal Sa·kiena to .put the questions on behal£ of Mr. 'S"ri Prakasa because he 

had been authorised by Mr. Sri Prakasa, and he was accidentaUy delayed 
in coming. I cannot allow the Honourable Member (Mr. Manu Subedar) 
to put his question because I 'saw him coming in after the next question had 
heen cu-lled. He was absent and the next question had been called. 

Mr. K&I1u Subedar: l\ly queHtion came ill immediately because the first 
four qllestions had gone out owing to the absence of the Honourable ~  
who had given noties of those questions. 

Kr. Presldent (The Honollrllble e.r Abdur Rahim): I cannot, allow the 
Honourable Memher too put that, qupstion now. 

UN STARRED ~ ESTI S AND ANSWERS. 

SUBSIDY TO FLYING CLl1BS IN INDIA . . 
144. Mr. Kanu Subedar: (a) Will the Honourable Member for Com-

mllnicution" state how the subsidy of Rs. ~ lakbs given to Bying clubs in 
India was distribut.ed 1 

(b) Are any condit,ions impospd with regard t·o the extent of this sub 
'8idy? 

(C') Hove G(!)vernment any information how this money has been spent. 
nnd wl1l'ther it hAs been spent on buildings and amenities for members, or 
'on aerial equipment only? 

(el) Are Government prepared to consider the advisability in future of 
earmarking any such 'subsidy, 80 that it should be ~ for aerial equipment 
"mel for encouraging the training of eommercial pilots only? 

'!'he Honourable Sir ftomas'St!IWan: (a) A statement. is laid on the 
tB'ble of the House. ' 

(b) Yes, 'the ~ which can be ~  ~ any flying club as subsidy 
is Rs. 28,000. 

(c) Under' the terms of the present Rgree,11'ient with flying clubs the 
~  has been used for the:maintel\a.nce of aircraft. engines and necessary 
equipment, salaries of ~ I  arid technicar staff, nnd for tb", establish-
ment of accident and replll.cemE'nt funds find for no other purpose. 

Cd) No. Sir. 
c 2 
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RBDUO'1'IOlf IN THB STamiOTH 0:1' LUOGAOlil POBTBBS Oll '1'HlIl GJUZUBAD-
lUBlf.u.-K.u.KA SBOTIOlf. 

145. Mr. Muhammad .bh&r Ali:· Will the Honourable ~  for 
Bail ways please refer to the reply given to starred question No. 830, asked 
in this House on the 18th March, 1938, and state the nature of action taken 
by the Agent, North Western Railway, on the reduction in the strength 
of luggage porters on the G ~  section? If no action 
has been taken, why not? 

ft' Honourable Sir 'l'homas Stewart: As sta.ted in my reply to part ld) 
of the question referred to by the Honourable Member, a copy of the ques-
tion has been sent to the Agent, North Western Railway, for such -action 
-as he may consider necessary. I would, in this connection, refer the Honour-
able Member to 'my reply to part (c) of starred question No. 174: asked. in 
this House by Mr. Lalchand N8'Valrai on the 8th February, 1938. 

EXBMPTION OJ' RUNlI'INO STAn nOli( THE HOUllS OF EMPLOYMENT 
RlilOULATIONS. 

146. 1Ir. Muhammad A.I:bar Ali: Will the Honourable Member for 
Railways please refer to the reply given to unsta-rred question No. 87, 
asked in this House on the 18th March, 1938, and state: 

(a) the rate of mileage and overtime allowances paid to the 'staff 
defined as running staff under rule 3(2) (8) issued under Gov-
ernment of India, ~  Department, Notification No. 4:0-L, 
dated the 31st January, 1981; and 

(b) the rules or regulations which govern the hours of employment 
of staff defined as running staff under rule 3(2) (a) issued under 
the said Notification on the Eastern Bengal, East Indian, 
Gre"t Indian Peninsula and North Western Railways? 

fte Hcmourable SIr 'l'homu Stewart:· (a) The information is not ·readily 
available. Staff classified as "running staff" draw overtime and mileage 
allowance to the extent admissible under the relevant rules in force on 
different railways. I would, however, point out that the definition of the 
,term "running staff" given in the Notification referred to by the Honourable 
¥ember is for the purpose of the Hours of Employment Regulations only. 

(b) No such rules have been issued by Government but as far as prac-
ticable their hours of work are regulated within the limits laid down in those 
regulations. 

SYSTEM OJ!' ASSESSMENT AND LEVY OJ!' LICENCE FEE ON INDIAN 
REFBESIDIENTS ON THE NOBTH WESTERN RAlLWAY. 

147. Mr. Muhammad Azhar All: Will the Honourable Member for 
Railways please refer to 'the reply given to unstarred question No. 112, 
asked in this HOllse on the 28rd March, 1938, and stnte: 

(a) whether it is a fact that the Agent., North Western Railway, 
contemplates introducing n system of assessment and levy of 
licence fee on Indian refreshments from 1st April, 1938, or 
tbereafter; if so, whether his proposals have been approved bv 
the Central Advisory Committee on 1\ailways; if not 
approved; why not; and 

(b) what are the necessities which are sold by the stall holders, who 
have assessed and levied licence fees? 
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fte BoDourable Sir 'I'homu Stewart: I would refer the Honourabl& 
Member to the reply J gave to his unsflarred question No. 126 on the 28th 
March, 1988. 

RECOGNITION OJ' TRAUB UNIONS AND ASSOCIATIONS. 

148. Kr.Kuhammact .&zhar Ali: Will the Houourable Member for 
Hallways please refer to the reply given to starred question No. 829, asked 
in this House on the 18th March, 1938, and state: 

(a) whether trade unions or service associations ure within tlt.e cate-
gory of public, as referred 'to in unst.aned ~  No. 398, 
asked in this House on the 20th March, 1936; , 

(b) the date on which the policy of the Departments of o<>vernment 
as declared in answer to unstarred .question No. 398, asked in 
this House on ,the 20th :Nlaroh, 1936, excluded tbe trade 
unions or service associations from the category of aS8ociatio1ll 
and of prif1atc indif1iduallt: and 

(e) the reasonR for not ~ the communications from 
trade unions or service R88OCmtions by Departments of Gov-
ornmeQt? 

'!'he lIonoU1'&ble Sir '!'hoDlll Stewart: The polic .... of (Juvermnent ill this 
matter has already been stated in the reply to parts (8) to (c) of the question 
referred to by the Honourable Member in the opening part of this question. 

TRADE AppRENTIm;S RECRlllTJom BY THE BOMBAY. BARODA AND CENTRAL 

INDIA RAILWAY. 

149. Mr. Mubammad. Ashar Ali: Will th(, Honourablt. Member for 
Railways pleose inquire Ilnd state: 

(8) the number of Trade Apprentices in ellch !.'l'ude TtWTllitpi! ~  the 
Bombay, Baroda and Central India Railway before lU31 alld 
after the recommeudation;; of the Hollnnd Iudustrial Com-
mittee; 

(b) where the ~ WUI:! giVtlll 1-0 them; 

(c) the amount and the nature (If annual illcre'ments pllid for the 
value of their services to eot'h individunl; 

Cd) the number of'them who werp retained in lIervice on approved 
Ratisfaction of their five years' apprenticeship; .' 

(e) the number of them, who "'t'rt' discharged I\nd the reasons there-
of; 

(f) the appointments on which they were retained in the service, 
along with tbc scales of p""y of ~  appointment.; 

(g) whether they were before and after February 1985treated alike 
in respect. of training, pay and emploYlllent; if not. what were 
the differences in treatment and why; and 

(h) whether the rule governing their increments remained in force 
unchanged Bnd uniform beiore and after ~  1938, lind 
if not, why not? 

'!'he 1I000000&ble Sir TbomaI stewart: (u)' to (h). Govemmant have no 
information. The staff referred to are not Government servant. hut are 
the servants of the Bombay, Baroda and Central India Railway whioh is 
Company-managed. 



• U1fSTABBBD QUESTIONS AND ANSWERS. 

COlllll71UJ,' REPRESENTATION IN SERVICES ON STATE RAILWAYS. 

150. Mr. Muhammad Aahar All: Will the Honourable·· Member for 
Railways please refer t.'o part (b) of the answer given to unstarred question 
No. Ai; asked in this House on the 18th MS!'ch, 1988 Bnd state: 

(n) how fttr the IlCtions of the Divisions] Superintendent, l:iorth 
Western Hailway, Delhi, viz., "was promoted on the com-
munal quota" as stated in a letter No. 456-P /28, dated the 
28th April, 1987, are correct according to the said &nswer; 

(b) what is t,he quota fixed for each community for recruitment by 
, promotions; and 

(c) whether Government consider the desirAbility of rectifying ~ 
Brror; if not, why not? 

The Honourable Sir Thomas Stewart: I am obtaining information and 
will lay a reply on the tlrble of the HOllse in due course. 

NON-ACCEPTANCE OF C'ERTIFICA'PES FROM NON-RAILWAY rOOfORS. 

151. Mr. Muhammad Azhar Ali: Will the Honourable Member for 
Raihm,Ys please refer to the answer given to, unstarred question No. 88. 
asked in this House on the 18th March, 1988, and state: 

(a) whether it is a fad that the Hailw3Y doctors do refuse to counter-
sign' certificates from other medical practitioners on the 
advice of the executive officers; and 

(b) what remedy is provided for the staff against the difference in 
opinions between the railwAY doctors and outside registered 
nwdieal practitioners inc·luding Uivil Surgeons; if no ~  
is provided, why not? 

The Honourable Sir Thomas stewart: (a) Government have no reason 
to believe that the facts are as stated by the Honourable Member. 

(b) Opinions may differ, but Government consider that, in view of the 
reasons I have already mentioned in my reply to unstarred question No. 88, 
l'efelTed to by the Honourable Member in the opening part of the question, 
the Railway Medical Officer must be the final authority in such matters. 

DISCHARGE OF I~ T GAGE PORTERS IN THE DELIII DIvISION 01' THI': NORTH 
.' WESTERN RAILWAY. 

152. Mr. Muhammad Ashar All: Will the Honourable Member for 
Railways pleflst> refer to U;e all!!wer given to port (d) of unstarred question 
No. 109, nsked in this House on the 23rd March, 1938, and state the nature 
of the action taken thereon by t.he Agent. N orLh. Western Railway; if no 
ilctiOlI is taken, why not? 

The Honourable Sir Thomas stewart: As stated in my reply to part (d) 
of the question refelTed to by the Honourable Member, a copy of the 
question hilS been sent to the Agent, North Western H,.ilway, for a,luch 
acti9n as he may consider necessary. I would, in this connection, refer 
the Honourable Member to my reply to part (c) of starred question 174 ask-
ed in this House by Mr. Lalchand Nfwalrai on the 8th February, HIR8. 
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V AN PoBTBBS IN THB DBLHI DIVISION OJ' TlIB NORTH WBSTERN R.uLWAY. 

153. JIr. -Muhammad AIhar .All: Will the Honourable Member for 
Railways please refer to the answer given to unstalTed question No. 110, 
BsI,ed in this House on the 23rd March, 1938, and state: 

(8) the rule which regu1ates the hours of employment of travelling 
vall porters; 

(b) the rate of mileage allowance and overtime paid to them; and 
(c) the rule which provides summary discharges? 

'\ 
fte Honourable Sir ftomu Stewart: .(a) and (b). I am Obtaining in-

formation and will lay a reply on the table of the House in due opurse. 
(c) I would refer t.he Honourable Member to the rules regulating dis-

cipline and rights of appeal of non-gazetted railway servants, a copy of 
which is in the Library of the House. 

NOTIJ'IOATIONS UNDER SECTION 134 OJ' THE INDIAN RAILWAYS ACT. 

154. JIr. Knhammad Azhar .All: Will the Honourable Member for 
Railwa,vs please state the notifications 'under section 134 of the Indian 
RailwllYS Ad., ] 890, prescribing the place of trial of offencc's against rules 
ruade under section 47(1) (e) of the said Act? 

fte HODOurable Sir Thomas Stewart: Government h1I.ve not issued any 
general Notification under section ]84 of the Indian Railways Act of 1800. 

AUTHORITY COMPETENT TO FORFEIT THB PAY OJ' A RAILWAY SERVANT. 

]55. Mr. Kubammad Azbar All: Will the Honourable. Member for 
Rnilwu.vs please refer t.o section 47(2) of Act IX of 1890 and state: 

(a) the authority who is competent to order the forfeiture of a sum 
not exceedin!{ one mon·h's pAy of a railway servAnt, which 
may be deducted by the Railway Administration; and 

(b) t.he authority under which the Railway Administration may'sub-
stitute the penalty of forfeiture of It sum not exceeding one 
month's pay by a penalty prescribed in Rule 2 issued under 
the Hailway Board's letter No. E.34/R.G./6, dated the 22nd 
June, 1935? 

fte Honourable Sir Thomu Stewart: (a) 'fhe authority is.the Railway 
administration concerned. 

(b) The Indian Railways Act,'IX of 1890, provides for the legal action 
whieh can be taken against railway servant.s for any breach of the provi-
sions of the Act or Rules made thereunder, . 

The Rules issued under the Railway Beard's letter referred to by the 
Honourable Member prescribe the departmental action which a railway 
administration may take against railway servants for any offence com-
mitted by them. These Rules derive their ~  from the "Direction" 
appended to the Railway Services (Classification, Control and Appeal) 
Rules issued by the SecretAry of Stllte under section 96 (B) of the Gov-
ernment, of Indin Act, 1919, and continued bv section 276 of the Govern-
ment of India Act, 1985. ~ • 
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Sc.u.Bs oJ' PAY OF NON·GAZJIl'.l"l'BD STAFF ON S'J.'ATE-lUNAGED RAILWAYS. 

156. Mr. Muhammad .Azhar.All: Will tne Honourable Member for 
Railways please lOJ on the table of this HOUM a comparative statement of 
the scales of pay in each category of non-gazetted staff on State-managed 
~  with reasons for any difference in scales of pay on any railway? 

!'be KoDourable Sir'l"holD8l stewart: As regards the first part, I would 
mer the Honourable Member to the statements showing the revised scales 
of pay of non.gazetted staff on State-managed Railways, placed in the Lib· 
rary of the House, which give the information available with Government. 
As regards the .cond part, differences between the scales of pay, obtaining 
·on different railways, are due to varying local conditions prevailing on each 
railway .• 

RESTRICl'IONS ON THE ATTACHMENT OF RESBBVED CARRIAGES FOB 
HARDWAB DURmo THE KUMBH MELA. 

157. 1If. Muhammad .AUU' .All: Will the Honourable Member for 
Railways please inqU'ire and state: 

(a) whether the Divisional Superintendent, North Western Railway, 
Delhi, has ~  order No. 204-T./46-S. R., dated 25th March, 
1938, placed restriction on attaching of all so!'ts of reserved 
carriages for Hordwar duri 19' the Kumbh Mela period; 

(b) whether Government have considered that such restriotion will 
not divert the traffic to road motors; 

(e) ",hethe!' Government have conB'idered that such restriction will 
not cause inconvf'nience k. traffic, who offered themselves for 
travelling in tourist cars; and 

(d) whether the said order of the Divisional Superintf'ndent is not 
against the policy of Government? 

'l'he Honourable Sir 'l'homu Stewart: (a) Restrictions have been 
imposed, both by the North Western and East Indian Railways, on reser-
vations to Hardwar during the period refelTed to. 

(b) It is not believed that these restrictions will divert traffic to the 
road. 

(C) The restrictlion is necessitated by the special conditions now ~ 
ing at Hardwar consequent on heavy passenger traffic having to, be dealt 
with at that station. Acceptance of reservations would have involved a 
serious increase in shunting opera.tions in a yard not desi,gned for that 
purpose. 

(d) I am not aware to what particular policy the Honourable Member 
refers. 

EXEJ4PTION OF THE SHAHDARA SAHABANPUB I ... IGHT RAn.WAY FROM THE 
OrEBATION OF SECTION 62 OF THE INDIAN RAILWAYS AcT.. 

158. Mr. Muhammad Alhar .All: Will the Honourable Member for 
Railways pleaae refer to section 62 of Act IX of 1890 and state the notifica-
tion th:-ough wh'ich an exemption has been .given from the operation of the 
uid !recti on to the ShahdllrB-Saharanpur Light Railwa.y, and is he prepared 
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to cOllsider the desirability of providing sufficient means of communieation 
between passengeri and the !'ailway servants on trains which are to run for 
a distance exceeding fifty miles? If not, why not? 

'!'he Honourable Sir 'J.'homu Stewart: Section 82 does not require the 
issue of MD.'" notificlltion granting an exemption. I would, however, refer 
the Honourable Member to rille 111 of the General Rules for Open Lines 
of Railways in British India, a cop)' of which is in the Library of the House. 
I am having the matter looked into and will place a further reply on 'the 
table in due course. . 

\ 
RAILWAY OPnOBBS PARTICIPATING Ill" THE MBXTlllOS ~ mll INDlAl' 

RAILWAY C'ONFEBKNCE ASSOCIATION. ". 1;»\.1. Xr. Kuhammad Azbar AU: Will the Honourable ~  for R.nil-
ways please refer to the reply given to unstarred question No. 104, asked' 
in this ROllse on the 23rd Mttrch. 19R8, and stat.e: 

(a) ,,"hut sort of aRsocint,ion the Indian Railway Conference is, whe-
ther a commercial. 01' trade Bssociation; 

\h) tht' resolut,ioll of the (1o"crnment 'Qutho;sing the'ir officers to 
participate in the Indian Railway Conference Association; 

~  the Fundumental Rule or t,he PasR RulE' which permits the R,li!· 
wily officers to haul their inspE'ction carriages over railways 
heyond their jul"isdiction; and 

(d) whether the trllvelling allowanceR of railway Ilfficers a!'e paid by 
the Association or by GoverIl!lJent? 

The Honourable Sir Thomas Stewart: (a) 1 would refer the HOllourable 
Member to the reply given to parts (It) and (d) of Prof. Rang-a'R Rtarred 
question ~  464 on the 22nd Feb:'uary, 1935, in this House. 

(b) No Government Resolution is necessary. It is entirely within the 
discretion of RailwlIY Administ.ratiolll' to dc'cick whetJwr ~  should join 
the A ~  or not. . 

(e) Neitllt'r the Fundamental Rules nor the PHoSS Hules provide for 
haulage of inspection carriages. Such hauluge lUI may be necessary :Is a 
matter for arrangement between ~ Hailways concerned as und when 
occasion arises. " 

(d) 1 would refer the Honourable Member to the repl." given to I)andit 
Krisltna Kant Malaviya's starred questions NOR. 98D to 992 on the 9th 
October 1986. 

EXBMPTloli OF RAILWAY CoBRESPONDBNCE ANDnAK nOM POS'l'AL 
REVENUES. 

160. Mr. lIuhammacl Alhar All: Will the Honourable Member for 
Communications please Rtate: 

(a) what amount the Postal Department receive from the Indian 
Railway CODference Association for conve:vance of T E ~ 
pondence and dak every year (refer to reply to starred ques-
tion No. 1208. asked tin this House on the 18th October, 
1936); 

(b) whether the correspondence and dale of the Railway Administra> 
tive offiees is exempted from postal ~ if 80, under 
,which autherity; ,nd 

(e) the extent of revenue lost through such exemption? 
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The Honourable Sir "!hom .. Stewart: t(a) All correspondence conveyed 
tbrough' the' post has to pay the usual postage. The amount of such post-
age paid by the Indian Railway Conference in a year is between R •. 1,800 
and Rs, 1,900. 

. (b) The correspondence and dak of Railway administrative ofticesare-
not exeapted.f.rom payment 01.I.lOstage when carried by post. The second 
part of the question does not. m;se . 

. (c) Does not arise. 

CURTAILMENT Oll' RIGHTS UD PRfiILRGlCS OF STUF OF' THE OUDH AND' 
ROHlLKUND RAILWAY ON AMALGAMA'fIO:-'; WITH THE EAST INDIAN 
RAILWAY. 

Hit. Mr. Muha.mmad Alhar Ali: Will the Honourable Member for' 
Hailwuys plt,ase refer to the information given on the 31st August, 1936 in 
answer to ullstllrred question ~  499 asked in this House on the 7th April, 
193G, and stute whether Government informed the staff of the old Oudh 
and Rohilkund Railway that their'rights and privileges would be curtailed' 
by the rl'\es of the East Indian Hnilwa,y Company on the amalgamation of' 
the t,WI) managements? If so, will he please place on t,he table R copy of 

~  ()J'IIt>.r, and if 1'\0 orders we"e ~  ill he prepared to rectif,\' this? If 
liCIt, ~  not.? 

The Honourable Sir Thomas Stewan: There wa.s no curtailment of 
~  Imd privileg(:s whieh wore udmissihle before the amalgamation. The 

facts are as follows. The rules issued in 1922 for S ~  Railways 
were applicable to the staff of the Oudh and Rohilkund Railway as that 
railwny was' even then a State-managed railway. These rules did Dot 
allow thE> ~  of an,\' ~  regaTdingrent of quarters to thetieket 
"'lecking stafl'. It WIlS, however, the practice on the Oudh and Rohilkund 

~  illllllediately before amalgal1lntion to grant rent free quarters to 
tli('kPt. ('heC'king stuff when nvailable. "his concession was continued even 
after the amalgamation to the Qudh and Rohilkund Railway staff who 
were actually ~ it before the amalgamation, vide last ~  of 
the information laid on the table of the House in connection with part d(ii) 
of unstarred question No. 499 of 7th April, 1936. 

SENIORITY OF EAST INDIAN RAILWAY AND OI.n OUDH AND ROHILKUND 
RAILWAY STUll'. 

162. JIr. Muhammad Azhar Ali: Will the Honourable Member for Rail-
ways please refer to the information Ji(iven on the 31st August, 1936 lin the 
answers to unstfll'!"ed question No. 547 of 7t.h April, 1936 and to starred 
qu('stion No. 1693 of 17th April, 1936, asked in this House and state the 
·method or procedure t·hrough which fitness is ascertained? 

The Honourable Sir Thomas Stewart: J. would refer the Honourable-
Member to Rule 76, and the notes tMreunder, of the RulAS for the re-
cruit,ment und trBlining of non-gazett.ed staff (except Apprentice Mechanics. 
Trade Apprentices, Labourers and inferior staff) on State-man'aged Rail-
ways, II. copy of which is in the Library of ~  House. 
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OVBB CBOW8ING IN RAILWAY TRAIN8. 
168. JIr. Mubammad Ashar .All: Will the Honourable Member' for Rail-

WAyS please refer to the answers given to starred question No. 817 asked 
in this House 011 the ~  September. 1986 and starred question No. 1255 
casked in this House on 15th October. 1986, and state whether it is obli-
satory on the gazetted staff to detect and to prevent overcrowding' in ~  
while travelling in their inspection oarriages? • 

fte HOD01lf&ble Sir 'lhomll Stewan: No . 
• AMOUNT REALISED FROM THE SBAHDARA SABAlLANPUR LIaJl'.l' RAILWAY 

uimo THE PROVIsIoNS OF s."ON 93 OF THE INDIAN RAILWAYS 
A~  ' 

164. Mr. Muhammad .A.zbar .All: (a) Will the Honourable Member for 
'Railways please state what amount has been realized from the Shahdara-
'Saharanpu!" Light Railway under the provisions of seotion 98 of Act IX of 
1890 during 19871 

(h) wm the Honourable Member please lay on the table a statement of 
:the iss'!e and collections of third class tickets. passes and privilege ticket 
orders. to and from Delhi Shabdara and Saharanpur respectively, on the 

'Shahda:-n-Saharanpur 'Light Railway between 1st May. 1937 and Slst 
August, 1937 along with a statement of the third class accommodation pro-
vidp.d by giving ca:Tiage numbers in each train run during that period? 

The Honourable SIr'l'homu Stewart: (a) Government are not aware of 
'any case in which it has heen necessary to tak(" action under the section 
a-eferred to. 

(b) The compilation of the information asked fO.r by the ~  
Member will involve considerably more labour than IS commensurate WIth 
:.any use to which the information could be put. 

APPLICABILITY OF GOVERNMENT ,SERVANTS' CONDUCT RuLES TO STAB 
ON STATE RAILWAYS. 

165. Mr. Muhammad Alhar .All: Will the Honourable Member for Rail-
ways plcase refer to the answer given to unstarred question, ~  ~ asked 
in this House on the 8th October. 1986 and stBte the deCIllion amved at 
as a result of their consideration? 

fte Honourable Sir 'l'hoDlll Stewart: The matter is still under consi-
deration of Government. 

CoNDUCTOR GUARDS ON STATE RAILWAYS. 

166. JIr. Muhammad Azhar .All: wm the Honou!'8ble Member for 
~ please refer to the answer given to unstarred question No. 10'7, 

'8sked,in this Honse on the 8th October. 1936. and state: 
(a) the date on which the remaining conductor guards were with-

drawn;' , 

(b) the number of conductor guards community-wise SMU in employ-
ment as such on State-managed Railways; and 



~ 

UNS1'ABRBD QUESTIONS AND ANSWBBS. 

{c) the railways on which they are still utiMzed, and whether their 
retention is considered desirable? , 

The BOD01U'able Bir '1'bom.. Btewart: I am obtaining information and' 
will lay a reply on the table of the House in due course, 

RULBS FOB PAY, AI.LOWANCBS, APPBALS AND SENIORITY, ETC'" ON STATE 
RAILWAYS, 

167, JIr. KlIbunmld AIhar .All: Will the Honourable Member for Rail-
wa,vs plealOe refer to the answer given to starred question No. 973 asked in. 
this House on the 9th October, 1936 and state whether the rules of pay 
including scales of pay, of allowances, of appeals, of Benionty, of punish-· 
ments, of conduct, of promotions, etc., will be embodied in the manual" 
referred to in the answer to starred question No. 540, asked in this House· 
on the 22nd September, 1986; and if not embodied, why not? 

The HODourable Sir Thom .. Btewan: All important ,rules governing 
the conditions of service of railway servants issued by Government, except' 
those relnting to mat.t.ers within the competence of the Agents of railways,. 
have heen emhonied in the State Railways Establishment Code. 

SENIORITY IN A GRADE OR CLASS ,OF NON-GAZETTED STAFF ON STATE 
RAILWAY'I. 

168. lIr. Satya Barayan Binha: Will the Honourable Member for Rail-
ways pleaso refer to the reply to starred question No. 1244, given 1n this; 
House on the 15th Octobe!', 1986, and state whether temporary and pro-
batiollar,}' service in a grade or class is counted in calculating continuous 
service towards seniority in a grade or class of non-gazetted staff on East-
ern Bengal, East Indian, Great Indian Peninsula and North Western Rail-
WR,vS other than the staff of accoullts offices on those railways? 

Tbe Honourable Blr Tbomas Stewart: I am obtainting information and'" 
will lay (I. reply on the table of the House in due course. 

PREPARATION 011' AN ESTAJlUSBMFNT MAN'fTAL FOB THE RAILWAY 
DEPARTMENT . 

169. JIr. Batya Barayan SIDha: wm the Honourable Member for ~ 
ways please refer to the reply to starred question No, 540 given in this: 
House on the 22nd September, 1936, and state the date by which the 
compilathn of the manual taken in hand in August 1934 is likely to be' 
finished? 

The HODourable Sir Thomas Stewart: The compilatioll referred to hal 
been Cf>mp]eted but is still under print. It is expected to be ready for' 
issue shortly. 

REPRESENTATIONS MADE BY UNRECOGNISED TRADl!: UNIONS OB SEBVICB 
AsSOCIATIONS, 

170. JIr. Batya Barayan BtDha: wm the Honourable Member for Rail-
ways 1l]e8se refer to the rellly given to star;ed .?uestion No. 725, asked' 
in this House on the 80th September, 1986, 111 •• , That would apply to any . 
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~  made by any individual or assooiation. It .reaUy depends 
upon the substance of. the ~  and not UpOD. the persoil who 
mal(cs ~  representation". and state the reasons why unrecognized trade 
unions or service associations are notalorded thia tre"tment? 

fte Honourable Sir ftomas Stewart: The reply quoted in the opening 
portion of this question . referred to ~  ~  associations of the type of 

~  Associations uncI not to Trade Vniolls or Service ASRocilltions 
formed b" Government servants. In this ('.onnection I would refer thE' 
Honourable Member to the reply to parts (a) fo (e) of ~  question 
No. 829 asked by Mr. Muhammad Azhnr Ali on the 18th M'\rch, 19S8, itl 
·this Hon"e. \  ' 

RAOUL DtSCBDIDU.TlON IN THE ALLOTMENT OF QUARTERS TO RAILWAY 
STAFF. 

171. JIr. Satya .araye Sinha: Will the Honourable Member 'for Rnil-
ways please refer to the reply to starred ~  No. 887 given on the 8th 
()ct.ober. 19st?, and state: 

(a) ~  rules governing the payment of rent by Anglo-Indian staff 
for their quarte:'S;, . 

(b) the cases of Anglo-Indians being provided with Indian type of 
quarters; 

(c) the basis or consideration upon which quarters are provided to 
stat!; 

(d) whether Anglo-Indians equul in pay to Indians ure posted to a 
station where European type ~ a:'e not available; 

;( e) what are the ~  in types of quarters; and 

(f) what are the differences in fittings. furniture, structure, etc:, of 
European and Indian style of quarters? 

".l'he Honeurable Sir 'lbomas Stewan: (a) The rules ~  thepav-
ment of rent for quartan by staff are contained in Chflpter II-Residential 
BuUdings-of the State Railway Coda (Revised). and apply to all com-

~  ' ;  . 

. ,(b) Government haTe no information.' 

(c) Quarters for staff ~  provided where conditions are fluch 
that private enterprise docs not adequutl:!iy ~  t.he demand. A "T)(·('j,d 
C?nsider1!'tion th8;t not infrequently ~  is ~~ ~ ~ ~ ~~  
for hOU8lng cert8,1n classes of employees m the Immediate VIe!'l'lIty of ilhelr 
v;o!k. . 

(d) P08tings cannot he determined primarily wit,h rdel'ence to the 
Bvaila.bility of certftintypes of itcaommodation,thollgh this consideration 
is not lost sight of. 

(e). Permanent. ~  .. onlihe mil\Y .. ~ ~ I ~  the 
dp.tailsof which ~  in,astateU}ent nqw.plaq,don.ti1w table of the 
1iauBe; The statemeitt also ~ pooled ~  ~ ~ ~  el¥)h. ~  
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(f) ~  for certain ,special staff, like nurses and certain school staff, 
no furniture is providEd. Supply of electric fans and lights is limited to 
·cltlf!SeS 1 to 9. AU types are cQl1structed of similar materials. 

Per meDllelD. 
Be. 4. P. 

CllUIII l.-Open type for administra.tive oftloen 150 0 0 
ChNlS 2.-0pen type for aenior officers 105 0 0 
CI8I!I! 3.-Open type for junior officers 75 0 0 
CIB88 4.-O)16n type for subordinates 40 0 0 
CI'UII 5.-0pen type for sUbordiAates 30 0 0 
Clasl 6.-Open type for subordinates 20 0 0 
CIBII 7.-Open type for IllIbordinatea 10 0 0 
Cla!!8' 8.-Enclosed type for subordinates 9 0 0 
CI_ D.-Enolosed trpe for subordinates 8 0 0 
Class 10.-Enolosed type forsubordinatell . • Ii 0 0 
CIt\8S 11.-E·lolosed type for ekillod workmen 4 0 0 
CIIlHB l:!.-Enclosed type for lower paid staff I 8 0 

The fillllt seven of the above are open type quarters suited to European style of living 
wh;"h II.realao frequently ~  by indiana. The others are closed type e.g. with 
courtyards, kitC!hell8 and priviee of Indian pattern where' admissible. 

PROOF OENERALLt" ACCEPTED IN ADMITTING THE AOE OF A RAn.WAY 
EMPL9YEE. 

172. Mr. AkhU Ohandra Datta:" Will the Honourable the Railway 
Member please state what proof is generally accepted in admitting the 
age ,)f a ruilwuy employee? 

The Honourable Sir Thoma Stewart: 1 would refer the Honourable 
Member to the reply given to part (c) of unstarred que&tion No. 123 asked 
by Mr. Muhammad Azhar .Ali in this House on the 28th March, 1988. 

OVER·WORK ny TRAIN EXAMINERS AT BP;ZWADA. 

17H. Mr. K. S. Gupta: (a) Will the Honourable Member' for Railways 
~E  !ltnt.e if it is R fact t.hat the Train Examiners of the broad gauge are 

,,,,,,1·· to lrlnlt n/t.pr thE' metre gnllg-e at Bezwada (Madras and Southern 
l'rnhr"ttn R:tilwny) wHhout the adequate supply of Assistant T!"Bin Examin-
('r"? Tf 1"0, is he prepared to see to the stoppage of the overworking of ~ 
T!'lIin E\nminers of the brood gauge section? 

(h Irs f lw Honourable Member aware that the Train Examiner staff 
is TIIudl' t.o worl{ for more thUD eight hours shift? 

• (Cl) A "e Oovernment aware that the c1'imate of Bezwnda is most 
inf,))Prnhle for the maior part of the year, and is it proposed that the 
ei::ht hOllr", shift be strictly enforced to facilitate the work of the staR of 
th" 'rr!1in. Examiners with greater care and attention? 

Th" Honourable Sir Thomaa Stewart: Government have no informa-
tion. I m'lY add for the information of the Honourable Member that the 
Hours of Employment Regulatjons ~ in foz:ce qn,the Madras and Southern 
Mnhr!lttR Rsi1way and Government have no reasOn to believe that. they are 
bein!! infringed. 
DE"rAJ, OJ' HOUAE RENT ALLOWANCE AND UNIFORMS TO TRAIN EXAll1NEB8 

ON TlIE MADRAS AND SOUTHERN MABRATTA R.AILWAY. 
~  Mr. K. R: Guota: (a) Will the Hnnonrnhle Mp.T(lhPr for Railways 

~  stahl if it is a fact that the Train Examiner staff of the Madras and 
Southern Mnhrntta Railway do not get an nllowance for house rent, as on 
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other Railways and as in ~  department", of tm...Railway, in the absence-
of free quarters? 

(b) Is it a fact that the staff of the Train Examiners is only supplied' 
with a bRdge nnd not uniformR as is done on other Railways? If 80, why 
not? 

The Honourable Sir Thomu Stewart: Government have no informa-
tion. Tht' staff ~  to Ilre not Government servants but are the· 
servants of the Madras and Sout.hern Mahratta Railway which is Company-
managed. 

. \ 

B."''l'f'A PAID TO CERTAIN EMPLOYEES IN THE POWD DBPABTiiQarr OJ' THE 
MADRAS AND SoUTJD:BN ~ A RAILWAY. 

175. JIr. ~ S. Gupta: (a) Will the Honourable.Member ~ Banways 
please state if it is a fact that the bhatta paid to employees drawing from· 
Re. 50 to Rs. 100 in thp. Power DepartID6nt of the Madras Qnd Bouthen! 
Mabratta UailwllY is only Re. 1 per day, whereas the employees ~ 
a sa!ary of Rs. 85 in the Traffic Department draw a bhatta of Rs. 1-8-0: 
per daly? If 80, what is this difference due to? 

(b) Is it a fact that there are several grades in the Power Department 
of the Madras and Souf.hern Mahratta Railway fol.' every station, irrespect-
ive nf ·the .traffic grade of the station? 

(c) Is it a fa.ct that every grade shoulders the same respons'ibility, Bnu 
that the quantity and qualtity of the work is the same in the Power ~ 
partment for all grades? .If 80, why are there 80 many grlidt'l'·' 

"lIle Honourable Sir ftomu Stewart: (a) to (c). These are watters of 
detAiled administration on which Government have no infonnation. I may" 
add for the inforIDlltion of the Honourable Member that the Staff employed 
on this ~  a.re not Government servants but are the servants of the 
Madrm; Bnd Southern Mahratta Railway, which is Company-managed. 

RECOGNITION OJ' THE INDIAN LABOUR UNION OF THJil BENGAL NAGPUB 
RAILWAY. 

176- Mr. E. 8. Gupta: (aj Will the Honourable Member for Railw,.ys 
please st.ate if he is aware that ~ Bengal-Nagpur Railway Indian Labour 
Union ,,:as reorganized after the resignation of its President the Honourable 
Mr. V. V. Girl, Labour Ministel' of the Madras Cab;net? 

(b) Is the Honourable Member aware that the ban on the recognition 
of the Indian I~  Union of the ~  Ruilway has not yat 
lifted? If so, why not? 

(c) Is it a fact that the Agent, Bengal-Nagpur Railway, promised to 
consider favourably the quelJtion of the recognition of the Indian Labour 
Union a few ~  ago? If so, what is the reason for the delay? 

'!'he BoDouab .. SIr "I'Iloma: Stewart: (a) Government are only nware-
of c{'rlain rc!;olnt.ions Rtated to ha.ve been passed in t.his connection ~  
Union in September last. . 

(h) Gowrntnf"nt.are awore tbat the recognition of this Union which was 
wfthdrawn ~  the Agent, Bengal Nagpur Railway, haa not yet been 
restored. 

(c) As regards the firSt, part Governm:ent have no information. Thf!-
second part· does not ariRc. 
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WAGE CUT DUE To SHORT-TIME WOJm.IN TIlE BENGAL NAGPUR RAILWAY 
WOBK8HOPS. 

f'17.·· •• It. So Gupta: (6) Is the . HonoW'able lIember for Railways 
aware that there 's R deep discontent amongst· the wage-earners of the 
workshnps of the Bengal-Nagpur Railway regarding the loss in wagell due 
to abort-time wOrk? '. .. 

(b) Is it a fBot that the short-tttne: work in the shops of ~  Bengal 
Nagpur U"ilway entails a cut of 12l: per cent. in their wages introduced 
.even years ago a.B a measure to meet the depression? . 

(<:) Is it II. fact that the ~  ~  Qot been removed and that the 
.alary cut of the officers aild clerks W8I removed some years ago? 

(d) Is the HODourable Member. ~  that a meeting of the Bengul 
Nagpur Railway wo:-kf'rs took place 'On the 18th March, 1938 at Kbargpur, 
demanding an early restoration of the 'Ilonnal working of the shops, aqd 
thua save the daily wage earners from the cut of 12i per cent. of their 
wages? If so, what doe, he propose to do? 

(e) Is there any requisition from t,he Indian Labour Union for the 
iDI'liitution of a conciliation board to go through the short-time questioD? 
If so! ~ ~  the action proposed to be- tak8J1 to avoid any fUrther iln-
pendmg en .. ' •. •... 

_ (f) Are qOvemment aware-that ~  authorit,ies have increased tJte 
number of daily rated staff by about 800 men? . . 

ft. BODOUr&ble Sir '!'110m .. Stewart: (a) 1 would refer the Honourable 
Kember to the reply given to part (a) of starred question No. 1187 asked 
by Mr. Mohan Lal Saksena in t,hiB House on the 6th April, 1988. 

(b) Government are aware that, a reduction in working hours reduces 
the earnings of the daily rated workshops staff. 

(c) Government are unable to accept the analogy sought to be drawn 
·between the reduction in earnings duE' to )oss of working hmlrs aDd the out 
in alaries imposed in 1981. 

(d) As regards the first part, the reply is in the affirmative· As 
regardR the second part, Government understand that such a request was 
made to the Agent, Bengal Nagpur Railway, who did not accede to it. 

(e) The reply to the first part is in the negative, the second part does 
Ilot.rise. 

(f) No. 

STATEMENTS LAID ON THE TABLE. 
Information promi,ed in T6ply to ,taTTed qU6.tion, No •. 163 to ~ A8ktd 

by M,. J. RatJl.4Y Scott on the 95th January, 1937. 

TAXATION ON PRIVATB CARS, MOTOR BUBBS AND LORBIBI. 

All pl'Omieed by Sir Frank Noyce ~  the 25th .'January, 1937, in reply to ~~  
-questions NOB. 153 to 155, thl'ee lltatements .howlIIg the taXeB at preaent leVIed m 
'Governors' and Chief Commi88ioners' provinces. reBpectiveJy, on (a) private motor 
oan. weighing ~~  20 and 30 ewta .. (b) motor bURes to ~  1Il persona, and (c) 
goodB lorriel we1Slllllg 30 cwts., unladen are placed on the ~~  It 18 regretted that 
eom.,lete infol'mation ill not available fOl' "entl'ally admlmlt·ered areas or Indian 
:&atel. 

The reply to Fart te) of question No. 155 is ill the affirmative. 
D 
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Infonnotion promi,ed in the first pat't of the reply to ,torred quedion No. 
848 uluJd b, Mr. AmAr.Mra NAth OhattoptJdh".,. ~ the 7tA 8.1'""' .• 
llcr, 1937. 

DISCHAROB 01' POSTAL CANDIDATBS AFTBB R.-EXAMINATION IN THE MADRAI 
POSTAL CmOLB. 

(a) 68 in all. 

(b) The reply to the fil'llt, part of the quution ill lD the aftlrmat.ive. As reprda ...... 
88C01lcl part, all candidate. who had not been provided for ~  before t_· 
S3rd May, 1931. the date on which the fint oompet,itive examinat.ion upder t.he new: 
recruitment. rulee wu announced became inoligihl8 for permanent. aPiQlDt.ment witlJ· 
out f1&lfi.1ling the conditiona of thoaa rul... . \' 

(c) and (e). A.aming that the Honourable Kember refel'll to ~ examinatiOn' 
for appoint.meat of lower division ~  held in tbe :Madras General ~ Office iD.. 
April, 1935, 551 ~  appe",red, of whom 51, i.e., 9·96 rel'. cent.,. palled. 

(d) The poaition is that from April. 1935, the Lower diviaion of derka ceued to 
exi. and the new I8COnd grade of clerke waa introduced, the dati.ee and re&pozwi· 
bilitiea of which were higher thau those of t.he former. ConaequeDtll, those, who 
paued the examination for lower diviaiou c1erkahipe and had ~  bteD already per. 
manently appointed, were n.qaired in MRY, 1937, to appear I\t the examination for· 
secoDd grade clerkshipa. ' 

(f) 'l'fIe Houonrable Member ia referled to the reply given to J.·art. (d) Bnd (b). " 

(g) Tboee wbo \\'eloe acting all cJerka were allo\\'ed to IIPpeal' at the teat f, .. 
R@()(JJld "rode clerkahipll, and thoee· of them thllt puaed al &lao l1ew'- candidatea who. 
palled were permanently appointed. Other acting clerk" were oUllted. 

(h) The reply to the fim part i8 in the negative; the latter ,.rt doe. not aMIle. 

(i) I prelume the Honourable Member ill refen'ing to departmental in.troctiona 
iMDed pending the i •• ae of the new rll<'TUitment l·ulea. If.,el, the rerly ill intb4f 
nt!l1'tiv •. 

(j) The Honourable Member will Bee fl'om the statement laid ~ the table 011 th':· 
7t.h October, 1931, that adequate .t.epl! to meet the aituation have been taken by Gov· 
ermneot. I ~  inform t.he HODOVabie Member that a8 a I\'aolt 54 out of 68 out-ide 
eaudidate. referred to iii the reply to part (a) have been 01' will be provided for and 
teu caDdidate. wiJlbe allowed to appeior at the competitive examination under· U-
new recruitmeot rul. by waiving tbe pretcrihed age limit of 21 yean in theh' favour .. 
The remaiDing four candidatell are not entitled io any oonces.iOtlll. ' 

• 
I ~  promised in "epi, to starred que,tion No. 850 a1ced by Mr. 

Bad"; Dutt Pande on the fl8th September, 198'1. 
DKnOlT m THB WAft& 8Ul"PLY DnAB".DT OJ' ft. DIILBI MUNICIPAL 

~  

(a) Yea. 
(b) It i. correct to atate that tw. Secretary of Uie Delhi Municipal Committee hu 

repeatedJy drawn the attention of the Committee to the de.irability of making t.he· 
filtered water aapply 'Y1tem .. If-lIUpporting. The F'ropoaal to anpply water to t.he 
Delhi Cloth Mill. at five aDIl88 per 1,000 galloDl waa, on the estimate aobmit.ted to, 
the Committee, likely to reault in a proftt. Farthermol'fl, Government understAnd that 
this particular new maiD il needed to aerve exilting area. which have no lopply aDd 
DeW areal! which will be developed on the cIo.ure of the Delhi tail diltribntary of 
the Weatem Jamna CuaJ. T1iia need i. qUIte apart from the reqairementa of the 
min.. The Chief CommiMioner ia now examining tbe matter and will doabtAeas paa 
aaitable orders in dUI! COW'H on the Committee'. propDll811!. Thi. hu been anbmitte4 
~ him for adminiatrativ. approvaL· . 

Cc) Govel'DDleJlt lee no neceaBity for the proposed action, 



STATBIIRNTS ~AI  ON TBB TABLE. 
" .. , 

~ I  promi.ed in I'Cply to .hQl"t notice quellion a.ked by Mr. T. 8. 
'A.,in4aJ,.ilingam ChettiM on the ·lOth February, 1988. 

SHOOTING AT PEOPLE BY A SOLDIBlt nOM A MlLITAay Louy "TWBIDJ DILBJi 
.d'D !tbuVI'.· ' 

The qulprita have been traced. No cognizable offence was l·egilltered. The mili· 
tary lIuthorities have tRkell diaciplinary actioll. Compensation has also heeD paid ta· 
pach IIf the Pfl'BOnll IItrnck by pellets. 

Tn/ormation promi.ed in reply to at4TTed qfHati01l No. B6fJ 48lced by Mr .. Boon Dutt Pande on the 16th"eln'u4ry, 1988. 

POLITICAL PRISONERS UNDER 1'11(;: D1RBC'l' CONTROL OF THE GOVERNMBNT 01" 
INDIA. 

Apart from three PPUOUio conSIli'd RS State Prisoners under Regulation III of 1818. 
theN! arp 14 perlOnll ('Oft\'icted for political oflenc:ef who are atill under the control of' 
th" Centrnl Governmellt. '{hy, Dumber mclud.. the five ez-Kakori prilOoers who· 
~  arrested in Delhi in Deremher and aenunced to ~  termB of impriaonment. 

Information promilJt!d in reply to .Earnd queation No. 363 a.ked by Mr. 
Bad'; Dutt ,PaMc, on the 18th February, 1938. 

1IONOPOJ,Y FOR Pl'RCHASE AND SALE OF MILK IN THE LANSDOWNE CANTONM.ENT. 

(a) Owing to the lack of oonhol o\er .ick COWB "nd .the unclean receptacle8 of' 
pel'llOns 8Upplying milk fmm out'ld" the cantonment, a central ooUecting station' 
where milk can be inspE'Cted Rnd purifiM and buttt'r and crearr. prepal't'd WBl\ estab-
lished from April, 1937. 

Villagers continue t08upply, 88 io the put, but to the central dairy. Thel'e i>! nn· 
restriction 00 the illlport of milk from ne\!(hhouring ,,·iIlagea. 

(b) Yell. The intentiolls and advantages of tht' sche",e were given wide pulJlicity 
Rnd mutual adjuatrnentll were made. 

(e) Bye·laws undel' section 282 (Ie) of the Cantonments Act were approved by 
the Provincial Government. 

(dJ One unit had to allow time for the terminnt·ion of ~ e.xillting contract, alld ... 
soon aa circum.tallce8 permitted, obtained sopplies fromt.he dairy with undoubted· 
"dvaotage to health. 

(e) No. 
(f) YIIII. Investigation showed that the npre5elltatioll wall ~ and' 

that th .. allegations Blllde in it were without foundat,ion. 
lid Government do nllt pl'OJIOtle to take any rlctioll. 

Tnformation promi.ed in If'eply to part (a) 0/ .tarred que.tion No. 688 
4.ked by Mr. Mohan Lal 8ak.ena on the 4th Mareh, 1938. 

POLITICAL PRISONERS IN THE CENTRALLY ADMINISTERED AUAS. 

Apart fl'Om three }.'e1'BODII confined as State Prisolle", nnder Regulation III of 1818. 
there were, 011 the lat February, 1938, 14 penons convicted for political offences iDA 
the centrally Rdministl'l'ed areas. This lIumber includes five e.z-Kakori pri8ODt'I·. who·. 
were arrested in Delhi in DeN'mbel' Hlld !l'ntencM tl' short tprmll of imprisonllH'nt. 
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'n/ormaticm promi.6d ia reply to ataJ"Ted que.tion No. 803a.lced by 
Mr. Amaren4ra Nat" Ch4ttopadhyaya on the 18th Maft!h, 1988. 

CONTBJIPLATBD· TaANtiPoD.uroJI OF KB.umA STATION O)J TIlE EASTBU 
B_GAL RAILWAY IlftO A FLAo STATION. 

(II) Yo. 
(b) KUrdaha is purely a pauenger .t.atiOD with no aiding. It can hardly btl 

04'.Iaued .. important. 
(e) V •. 
(d) No. • \. 
(e) and (f). ..\ laving. of Ba. 2,000 per allDUBi will be elected by • cloling of t.be 

-clabin at. t.be atat.iGa, but. the I II ~ which allOunta tA> the renicmU· of lignale fOI' 
4IODtrolliDI( t.ram. at tbe ltation, will DOt. in any WAV Alter the \vorltinl( Gf tbe Itatioa 
., far .. the puWic a", concemt'd. • 

la/ormation promiaed ia Teply to .t4,.,..d quedioa No. 8'13 Glk.d by Byed 
Ghwa.m Bhik Nairang on the Slat March, 1988. 

"VBTBJUlfARY SURORONS AT THE IMPBRIAL VETBBIlfABY RBIBABOH INSTITUTB, 
IZZATNAOAR AND MUK'DSWAR. 

(a) The nUJDber of Veterinal'Y Surgeon. employed ill gazet.ted and non-gazetted 
permanent. ~  at. t.he Imrerial Veterinary Rellearch Institute ia 13 (including two 
.Imperial Veterinary Servin posta) and 11, l't:lpectively. 

(bl The nUJDber of membera of the different communiti .. ill gazetted ~  il three 
BU1"OpeallS, two Mu,liml, one Anglo-Inrlian and seven Hindl11 and in non-gazetted 
~ two !\lua1im., one Sikh and eight HindWi. Owing to t.he technical and apecial 
-qualificat.ionl required for ga_ted ~  tbe ~  .. rs regarding 00IIUI11111&1. repreaent-a-
t.ion do not apply tA> thllR. Stepe are, however, taken, .. far lit! pouible, tA> enaurt' 
:auflicient rerresentat.ion of minority lOmmpvilil.''', l'OnBillt.ent with tbe requirements of 
..&iciency. Recruitment. to non-gazett.ed roete is made by the Director, Imperial Veteri-
1W"y ReM'arch Inltitute, mbject to the general orders regarding commQllaI repre-
:aentatioll. 

In/ormation promised in reply to atafTed que.tion No. 8'17 (a) .sked by 
Dr. F. X. De,':lousa on the 21st MaTch, 1938. 

LEVY OF A PROTECTIVE DuTY ON COFFEE IMPORTBD INTO BRrI'l8H INDIA. 

The import. of colfo!e that hat; not been roallted and ground ia prohibited under 
powen conferred by the Destructive Inllect. and Pesl'! Act, 1914. Import. of routell 
ad ground coffee fall under the head 'Canl1ed or bottled provisionll' and are not 
recorded separately. On the haai. of revenue return. tbe value of the import. of 

-aamaed or bot.tled colee during 1936-36. 1936-37 and the ten month., ApriJ-January, 
1937-38, ia eltimated to be RB. 35,092, R •. 37,733 and RI. 41,218, 1"..,ectiveiy. 

la/ormation promi.ed in Teply to BttlfTed que.tion No. 951 .Bk.d b, Mr. 
K. Ba.nthanam 0,., the S,9rd Ma.reh, 1988. 

CHOLA POWER HOlTSE OF TilE GREAT INDIAN PENINSULA. RAILWAY. 
(a) a.. 1,31,45,354. 
~  Four turhines and aix boilen. 
(c) One turbine and three boiler. 
(d) ·56 anllU. 
(e) Yell. 
(f) The Kalyao Power Honse will be maintained all a atandbyfor emergeol"iel, 

'OIIt.iI Taw require all their available enerlD' for other oonlamer. wben it will again 
.. pply the Railway requiNJll8lltli. 

(g) There win be no differmce in coat. 
(b) I1a4 



I!lTA'tBMBNT8 LAID ON THE TA I I~  

(il!A riuniber ofnlen will be l't!quired to' Illiuntain the Kalyan Power BOUIe u a 
atalldby Holld arrangement. wiU be made to ,.blclI·b 31 fill' as pos.ible in other branchell 
oOf tht' Railway t.he men I'endel'ed lIurrlu. undel' .th .. nl'w L'ollditiona. 

'nformation p,·omi.sd in '·6P.ly to .ta1'1'sd question No. 1016 a.ked by M.r. 
H. A. Batltat' H. E.sak Bait on the B5th March, 1988. 

RBPRK8KNTATION OF MU8LIMFI IN THR INOOIIB-TAX DEPA.BTMBNT, MADRAS. 

(al Nine pel' ('eu!. 
(h) There Ilre no In.pectora in tbe Income·tax Dell&rtment, Madra., but the 

oOflicel'l cOfreapondwg to them are ~  Auiatallt Income· tax Officerll. There 
are .ix Muslim ASllistant Income·tax Oflil'el'll and their proportion to the total nlllllber -or ~  Incoml'·l.ax Ofticen is 14 per cent. 

(c) None, 
(dl Government. have already iuued instructiol18 that if .uit.&ble Moplah candi· 

datea offer themllelvea for employment in the Income·tax Department. Madru, they 
.bould be given a trial. At prf'scnt one MO'plah is l'mplayed i in the Department. 
The JIflrcentaRe Axed for cijt'ect recruitment of MuslimB. in the Madru Income·tax 
Depariment iB Iij pel' eent, This percenta.ge wu exceeded both in 1936 and 1931. 
Go"et'nment do 1I0t, therefore, I'on"ider it. neceaury to illllue auy further inat·ructioDa. 

In/orm4tiotl promi.ed in f'tJply to .t,TTed question No. 10S1 aaked by Mr. 
M()han Lal 8&,"61&4 on t'!oe 95th MaTch. 1988. 

WITHDRAWn OF THE POI.tcE ARRANOlDlBNTS FROM THE Anln CINBK! 
HOUSBS ON InIA. PICTURE DAYS. 

(al NCI. When English pictul'es are .hOWll t.herp. is an increase of motor traflir 
ud in COPMQuenct' police arrangements th"n are aomewhat more elaborate t.han 011 
other occuiona. 

(b) Police arranl(ementa have 1I0t. heen withdrawn when Indian pictul'ell are 8hown. 
Such oVt'rcrowding at the ticket windows as exiata is due to the fact that the booking 
ofl\c'I's Art' not opetll'd in "ufficient time, There is rea8GII to believe t.hat. certain 
emploveea of the cinema am in league with ~  who buy up blocks of ticketa 
in order to l"etall them to the puhlic out.ide tbe cinema at enhanced prices. A 
wal'ninlt W&I.I iBBlled to the L'inema management against the toleration of true f11·adice. 
~  the Superintendent of Policl" in the month of January, under clause 1 of the 
cinema licence, 

(I', and (d), All !It&ted ill l"eply to I18rt (bl of the queBtion police arrangemenlitl 
have not 1lf'8ft withdl'&wn. It. ill not. a fact· that unlicenced "'kel'l collect in the 
nei$(hllOul'hood .of the cinemaB, 110\' have any (.amplainta come to notice of Indian 
ladies being molllllted in and ahout the dnema bouses. 

(e) GoVel'llment considel' thut the llxistina DI'fllllJemellts for enluring the con· 
venience and _fety of thl! cinema· going I~  al'l' adequate and they do not pro· 
JIOII8 to take. any atepa in the matter. 

MESSAGE FROM THE OOUNCIl. OF STATE. 

Secretary of tile Allembly: Sir, tht' following Message has bean 
l'8oeived from the Counoil of State: 

"I am direrted to inform yQU tbat tbe Coulldl of State At itB meetinsr. held on the 
'7th ..April, 1938. allreed without Holly nmendmt'nt' to the following Bill .. which wl're 
paAlled by the J..egislnti\'e Assembly at. its mPl'ting held on the 28th Mal'Ch, 1938. 
uamt'ly: 

1. A Bill to pl'O,.jdfl for the temporary cont.inul\nC4! of the exilting protection 
(IOnferred on the BURSt' indu.try in British Judia; 

2. A Bill to amend the law relating to salt. all at present in force in Sind; and 
~  A Bm t.o amend thf' Tndian Coffee reM Ad., 1935. for" certain purpose," 



RESOLU'fION 8E A.PPOINTMENT OF A RETRENCIDJENT 
COMMITTEE. 

1Ir. K. ADaDtIIIaJ..... AJJaDpr (Madras ceded Districts Rnd 
Chittoor: NOll-Muhammadan Rural): Sir, I beg to move: I "That this Auembly l"eCODlDU!IIUM to the Governor General in Council t.o appoint. 
a l"etrenchment committee to conllider aU items of expenditure from Central Revenu .. 
nd to luggeet melllGrel for curtailing the outlay with a view to redace the total 

,expenditure by ten per cent." 
I . 

" 

Sir, the Bouse would like to know what is the need",for 8J,loh a 
Resolution as this. I need Dot state the reasons more elaborately thaD 
what the Honoun&ble thE!' Finance Member himself has said regarding this 
matter when he referred to the variollS budget speeches of the Premiers 
in the various provinces. l<'rom what he said yesteTday, it was olear that. 
all available BQUrCe,of income had been tapped in the provincea, that 
various nation bWlding activities were being starved and that the Premiers 
BJld Finance Members of the various provinces were at their wits' end to 
itnprove th'eir resoUfCesand therefore tbey looked to the Central Govem-
ment for help in this direction. It is exactly on that ground that provi-
sions are made in the Government of India Act, conveying away varioJ,ls 
items of central income. to the provinces. The first is the income-tRx-
that fifty per cent. of it 'ill to go to the provil'1Ces sooner or later. Then 
there is a provision that excise ~ on salt, matches And other excile 
articles which are now important 'BOUl'Cea of income to the Central Gm-em-
ment may also be conveyed awwy or allocated to the 'provinces sooner or 
later by an Act of the Legislature, either in whole or in part. That iB 
an item which the provinces can legitimately look to for help. If both 
those items go, there will be great necessity for curliailing the expenditure 
at the Centre. ' 

I need not dilate on the want of adequate funds in the provinces to 
improve their financial position or to devote to their nation building activi-
ties. I take only one provinc .. ,. the province of Madras, where the three 
main heads ,of revenue are land revenue, which gives about Rs. six eroreR, 
excise revenue which gives about four crores, and stamps which give about 
two crores. Madras is one of the major provinces. Take land revenue. 
The poor agricnltlll'ist for whom my Honourable friend, the, Finance 
Member evinced so much concern has been taxed to the hilt, nnd it Is 
impossible to increase that tax by even a hundredth per cent. On the 
other hand, there is a clamour ill the province that land revenue shoulc1 
he reduced. Then as regards excise. it is now nn admitted position that 
excise revenue should become absolutely nil sooner or later and we ~  
not to tax the poor man by offering him an induoement to drink to hiB 
own detriment. Four crores of rupPtll! go out from one province alone. 
Similarly. an equal or lel!sersum will ~  .out £rpm otber provinces, also. 
With ~  to st.amps. owing to the "lurD,1) in tralle t.here is not nlUch 
tranRaC'tiOD e-o;nl!' on, on account of which non-judicial stamps are not 
much in reolliflition. TrAnAMtions arc not likelv to increl'llle snil so that 
source of income is not likely to inIDrove. Thus. r have shown that t.hree 
main ~A of inMmp. in R mAior "!'Ovin!'e lilrp A~  ""P. not r.qn ..... l-. of 
beinll 1\11mT1ented and thp.refore thev hR.ve to look to the Centre. It is right 
that they have nppeRled to t,he Cpntrp. in their VAriOUS bud.-pt qpeeC"h{'ls 

( 2R30 ) 
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and conferences. It is right also tha·t the Honourable the Fina'nce Mem-
ber yesterday should ha.ve addreaaed the House 011 the need of additional 
taxation, when he moved. the Income-tax Bill, or, at any rate, of making 
provision for helping the provinces. The need, therefore, is. there. 

The Honourable t·he Finance MembeJ' might say thut instead of curtail-
lng the expenditure we may impose taxation. At this stage I would say 
that taxation should be the IMt resort Rnd it is onlv a.fter all the avenues 
for economy have been carefully investigated and "explored that taxation 
measures ought to be introduced. I would· ask the Honourable the 
FinRnce Member to take a lesson from the way in which the Premiers and 
the Finance Members of the various provinces are doing. They have put 
themselv08 on starvation allowances; they art' not taking more than 
Rs. 500 Il. month. As far as possible in the several provinces they have 
tried to effect retrenchment and abolition of unnecessary officers by re-
trenching vosts, bv cutting down salaries including their own. 
12 These are the three things which the Govemment must do, 

NOON. if it is a responsible Government, before it can approach this 
House for additional taxation, S8 the Finance Member wanted to do 
yesterdav. He would then have had greater IIUpport from this House. 
He should have assured this House that he ha.d effected all possible 
measures of retrenchment and thaf. it WB8 not poRllible consistently with 
-efficient administration to do more. 

Thtl next I~  why ,1 say that we lihould effect all possible retrench-
ment. Iii tille J!wIWue ALe.w.ber m IWswer to a questIon &. lew <.lays ago said 
that. he was not. able to say wilen tiile slump would be over. our three 
~ 01 revenue are ()WI1iOIDS wnicil YIeld nearly 4:.<a crores, excIse about 
a crores, sllJ.t ij crores and Income-tax about 14 crores. Of these CuatomlJ 
revenue depends upon trade botJI. internal and ex1ierIW. There is no 
chance, havmg regard to the world condltions, of our external trade pro-
.-.ing. J.f war should break OJ,.lt. trade and industry would ~  to a 
lltuncistill. Our imports also would go down. Therefore, that source of 

~  might dwindJe at lWy moment and the Honourable the Finance 
Altsmber was not able to say how it will progress or regress in times to 
oome. .As regards e:xcise duties, they have been impoeed and are im-
posable only for purposes of finance. l'hat is clear. So far as sugar excise 
cuty is concerned, we have put repeated questions and the one &.D8wer 
always was that Govemment was not able to say how many factories 
which were struggling to come out were hard hit by this duty. If it is 
possible to effect retrenchment and effect economies, then some of the 
exoise duties &8 on matches and sugar may be removed as early &s possible. 
Therefore, from that point of view also it is necessary to economise and 
it is not safe to expect that by merely imposing exoise duties we would 
be augmenting our income. The slump is not yet over. The Honourable 
the Finance Member is not yet in a position to remove the surcharge on 
salt and the surcharge on income-tax. He WRS in haste to show that the 
finanoes of this country had been rehabilitated and he wanted to secure 
the confidence of the services and he WIlS anxious to carry out his pledge 
of restoring the outs, but judging from the fact that he is not able to 
remove the ~  on SRlt and the surchRrQ'8 on income-tax and tba.t 
be is not even now in a position to give relief to the taxpayers, it is 
clear that we are not yet on lure ground. That is another reason why 
we ougbtto effect economy of 8'Xpenditure in the Central Govemment. 
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ThilcDy, there is another just and proper ground. Burma has gone out 

of us. Under Provincial Autonomy, various sl1bjects with which' the 
Central Government Was concerned have gone away to the provin08S aDd 
from what I understand about the attitude of the provinces, it is clear 
that the provinces reaent any interference in their internal atJairs so far 
as theee mat.ters are concerned. So far as Burma .is concerned, whereas 
we lost about 6 orores from_Burma, we have curtailed expenditure in the 
oivil administration only to the tune of 79 lakhs. Before the separat.ion, 
on the oivil administration, we were incurring expenditllre'Of 11 crores of 
rupees a year. Burma was one of the major provin08s ot India and it 
is necessary to() find out whether the proportion between 6 crores and 79 
lakhs is a ~  proportion or not. Now, there is one otber aspect of 
this matter. Suppose province after province goes· out as Burma has 
done. In those circumstances the activities of the Central Government 
must neoessarily do down. Is it at all justifiable that even after this 
separation there should be the Director General of Posts and Telegraphs 
and other officers on the sal.ne old strength and salary that existed before 
the separation and also six Members of the Executive Council drawing the 
same salary? Is it proper that the number of officers at the Centre should 
be the saUle as before? Let us push the analogy a little- further. Instead 
of one Burma, let us assume that by some stroke, some other province 
also goes out from this country. Then there will be left only a few pro· 
vinces and the Centrally Administered Areas. The Governor General will 
still draw Rs. 21,000 or Rs. 700 a day and the Executive Council Mem-
bers will draw six thousand odd with all their paraphernalia. I would 8ay. 
Sir, that ~ is absolutely ~  If our income goes down or if 
the area of our operations is curtailed, is it not reasonable that we should 
etrect economy to that extent? Therefore, Sir, there is another justiflable 
ground for UB here to once again go into this matter of oentral expenditure 
and thoroughly overhaul the administration wherever possible. 

Then Sir,let us see how in spite of all these cirownstanoes upendi-
ture haa grown, though our income' and the area of our opera-
tiona have gone down. I will address myself in brief because 
it is not possible in the brief space of time to go into detail with respect 
to every department. And it is also not the object of this Resol)ltion 
that suoh a business should be undertaken because all these matters will 
naturally be left to a committee which must be appointed or which it ia 
the object of this Resolution to have appointed to go into this mat.terin 
detail. 

Now, the custolIUJ revenue is 48 crores and the excise is 7 erores. In 
all they come to about 51 crOles. In 1929-80, when the total income .as 
51 erores, the ~ was 97 lakhs. Now, Sir, the expenditure is 
nearly .180 lakhs. There has been an increase of nearly 80 lakhs and 
when the income has not correspondingly increased, I do not see any justi· 

. fication for keeping the old establishment on the old salary. 

As regards taxation of income which is the other main source of 
revenue for the Centre. I would say that our income has ~  steadily 
going down since 1981·82. In 1981-82, Our income waR 17 crore!. In 1928. 
29, our income was 16 crores. In 1927-28, our income was lIS crores and 
thf'n the expenditure WIlR 66 lakhR. Now, the income is. 18 crorf'R Rnd 
ocld but the expenditure if! 79 lakhs. When the income waR til erores, 



APPOINTMENT QF A I~T E T COMIlfITTBE. 

the expenditure was 62 lakhs When the income is 14 or elss than 14, 
the expenditure is 79 lakhs. Sir, is it at all right that this expenditure 
should be allowed to stand Illi it is? In spite of all efforts we may not 
be able to get more t·han one crore of rupees by the income-tax bill. E,·en 
then, Sir, the chargeR are too much, considering the income that we are 
getting. 

Now, I IIhaIl take one or two departments. As regards the Finano& 
Department, which is directly in the charge of my Honourable friend, you 
will see t.hat there is a Secretary who gets a salary of Rs. 4,000 and any 
number of other officers. Honourable Members will kindly see how all 
the vocabulary available in Bny le-xicon hitherto produced 'in the world" 
hRS been exhausted in order to create posts in this country and confer 
them upon those blessed sonls coming from thousands of miles away. 
Now, there is a .Secretary on Rs. 4,000, then there is an Additional Secre-
taryon Re. 4,000, then there. is 8 Joint Secretary on Rs. 8,000, then there 
is an Additional .Toint Secretary on Rs. 3,000, then there is a Deputy 
Secretary on RII. 1.000-2,250 a month, and then there ill an additional 
Det'luty Secretary on the IIRme salary; then there are two Under Secre-
tarief1 all on Rs. ~  Sir, I am not able to coin any more 
phrnseology . 

An Hoaouabl •• ember: 'l'hen there are .Personal Assistants . 
.&D.ot.b.er Honourable .ember: ]tow mu.ny Superintendents are there? 

lIr .•• .&na.nthala1aD&ID A11uaar: Possibly those Superintendents. 
are dark men and my Jionourable friend may diswisa them. tomorrow. It 
is enough for me to refer to this· hierarchy of oJiicials workins under the 
very nose of the F'inance Member. If my Honourable frieud '" an expert, 
then it is not necessary to have that host of establishment; and if lie is. 
not an expert, then by having this host of establishment there is sure to. 
be a confliot of views and he wili be put. to difficulty. 

Sir, you presided over a sub-committee. the General Purposes Com-· 
mittee of the Retrenohm8l1t Committee that WIltS appointed in the year 
1981-82, and a number of recommendations were made by them. I will 
give two specimens regarding the expenditure on income-tax colJeetion 
and another concerning the Home Department, regarding the expenditure· 
OD the Public Information B!lreau. The expenditure on that Bureau was 
put under a separate grant, under grant 82-B. The Committee that sat 1'8-
commended that that Bureau might be abolished, and it is not you alone, 
Sir, who made this recommendation; you were assisted by the Govern-
ment Member Mr. Nixon himself who was on that Committee. Of course. 
Mr. Nixon lIaid that he was not prepared to subscribe to all the observa-
t.ions made by the Committee in the earlier paragraphs. (An Honourable 
Memher: "Are they doing any honest work?") I think they are not paid 
for honest work. Now, it was suggested in that Committee that this-
propaganda on behalf of the Government was usele'Ss propaganda. to which 
nobody attaches any value and that, therefore, it is better to issue com-
muniques; and Mr. Nixon was a party toO that, at any rate he must have 

~  it right to subscribe to that or at any rate must have agreed ~  
the views expressed by the Committee, but being a servant 'of the Govern-
ment, he !lIlid in effect, "T won't slIbRcribe t.o thill but I would subscribt'! to 
the other portion which is thE' ~ E  portion. ,,;z . that this Bureau or 
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Information is Wl6leae and the soonel' it is abolished the 'better". (An 
Honou1Gb18 Member: "They have still expand.ed it?") They BIIoid: 

•. AI ~  the functions 1)1 the-Bureau, we willh to record our ~  that 
,puhlicity wprk iB oftt'n liable to be int,erpl'et.6d aB propaganda and ill not 110 uacful H8 
1'Ill{IlIar CODUnuniquea ill8ueu hy the respon8ihlE' Department l'Oucerueu. III IIOUIe ('lilieS 
'it is positively hal'DIful. The poli(IY lbould thel'f'foTe be reconsidered by the Home 
DepartmenL. Mr. Nix.Ol1 prefers nott.o expl'Ul an opinion on t,he S ~ 

newil i.u t.hil IUb'''l'aIraph, hut Sir Ahdul' llahim, ~  Nixon lIud Mr. Mitra aTP, 
.in favoul' of abolialbing the Bureau." . 

I would ask Honourable Members we might find out from. Mr. Nixon 
'whether he was not a silent party to this process of reasoning."' Ultimately 
.he agreed in 'the operative portion of the recommendation. But what . 
. happened? It is the dog that bites a man that dies. You recommend 
the abolition of an office; but it grows in importance and is augmeu.teci. 
The amount that was expended was Rs. one lakh and odd, and it is now 
Be. 2,82,000 I And this has been deleted froin 1& major head. It is not 
now a. demand undel' 32 B lest it should attract the attention of Honour-
. able Members but it has been put 88 a sub-department under the Home 
Department. As regards income-tax, I would only say one word. Re· 
. commendations were made that the. number of Assistant Commissioners 
should be abolished. I have calculated the number so fur a8 my province 
is concerned. The number, instead of going d01\'n, has gone up from 
foUl' to five. The recommenda.tion was that in the superior ranks there 
must be a curtailment of the establishment and alao in the inferior 
-ranb, by ten per C81Ji. in the case of the latter. Far from ~  

-that retrenohment, it went up I Tho you ",ill be RUrpriSed to see that 
. there' is an Income-tax Of1ieer in Bombay getting a salary of Rs. 2.260. 
"When the recommendation in the Report is that the number of Assistant 
'(lJOmmissionel'B shouJd be decreased, they make it a.ppear that the number 
of .Assistant Commissioners haa decreased but. so a8 not to attract atten-
tion to it, they give him the name of "Income-tax Officer" on the same 
_Iary I I .auld Bak if. in respect of the Committee's recommendations. 
it ill at all ript that suoh ~  .. theae should be adopted. Instead 
-of tbere being ahown ofRoers in ~  plaeea, they put men on the same 
lrigh salariea undet' different designations. It i. not neceBS&ry to deal with 
:.y more of the ~ of the several departments. 

80 far as the Civil Administrat.ion is concerned. we are apendmg eleven 
·G'QI'eS of rupees a year. Then as regards that portion of the department 
which is responsible for collecting taxes, we are spending four ~ · .U. we are spending ftfteen crores. Then I do not understand Why the cut 
that had been imposed sometime ago ought to have been restored in the 
'fIUe of the superior lemces' salaries. I would also say that the Govern· 
'ment should pursue Indianisation, 88 much as possible, and that tbey 
'would also ~  a retrenchment of salariell. and that they might give 
· effect to their professions. 

Now, I shall proceed from the Civil Administration to army nnenditure 
· whicb CODll1mea "5 Cl'OI'f'R. I do not desire to entar into det"ns of t.be 
annv entenditure. I wnI address mvaelf onIV to tbrfle matters. The 
armv is hE!1'e for varioos purposes. one of the Pl1n>088S bein'l for int,emal 
~ I  There are a number of troops entertained for' that purpose . . 
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E~ ~ one of the pravinces-is anxious to preserve law &Del. order and main-
tam It even much better than the old Government was able to do. In 
some provinces they have increased the police and as time and occasion 
arises they are prepared to increase it still further and they are not ~ 
to show that they Bre in any way inferior to any of the best administrators 
in the world. Therefore, I suggest you leave that portion of the internal 
security entirely into their hands. They will develop their police. Let 
the Central Government look merely to such necessary and effective 
I'lervices as for example Wa,.iristan, ~  Therefore, if retrenchment is 
etJected, or at .any rate, this department is given away to the Pravincial 
Governments wIth a small contribution, we would be effecting economy in 
expenditure. 

The second point is this. We have been talking of Indianisation in the 
services. In the army one Ellropean soldier costs not less than 8 or 4 
times what an Indian soldier costs, even on the lowest calculation. 

The third point is there is one item to which ~  have not been ~ 

ing ourselves particularly and that is the item relating to pensions to the 
extent of eight crores out of 45 or 60 crares which are spent on the army 
expenditure. These pensions relate also to non-effective services. Nearly 
half, about S to 4 crores are spent in this country and the balance is spent 
in England. These pensions also include rewards for outside operations. 
I am yet to Imow, Sir, if India ,as got any colony. England acquired 
Burma and now Burma has been separated with a lot of head load of 
dp.bts_ Now thp. Government are 'concentrating on bombing operations in 
the North-West Frontier, in Wa?iristan. Possibly after they have 
acquired Waziristan, they might separate this copntry also, iust &8 they 
have done with Aden and Burma and leave us with a heavy load of debt. 
We are -not anxious to flet more land .. The land that we have is enough. 
I WNI submitting, Bir, that these p8(1ple who fOU$rht in the wars and who 
brought victory to us are carrying away about eight crares. Look at the 
way in which pensions are allowed to persons_ They are allowed on 
various considerations. First, on account of rank, secondly, whether 
Indian or non-Indian and thirdly, on the length of service and 80 on. It 
is lIuggested that these soldiers should maintain their status and rank even 
after retirement. I, therefore, submit that if we make a detailed examina-
tion of the head, pensions, that is another head of expenditurp. where 
economy could be effected. 
The next item to which I wish to refer is the intere$t on debt,. We 

are spending 46 crores a year by way of interest 011 debt. Debts have been 
oontraoted both in this country and in England_ The total debt of India 
is about 1,200 crores. Bometime ago loans were raised at a high rate of 
intere3t, such as 6 per cent, and 51 per cent.. They range between 6 amI 
8 per cent, in this country as well 8S in England. I would ask whether it 
is not right and necessary now that the interest rates are lOwer that these 
loans should be converted at lower rates of interest. I would point out 
that me&8U,res have been taken even in England to convert their loans 
from hight'r rate of interest to lower rates ()f interest_ Is there any 
country in the world whi(!h pays as ~  as 46 crares h.J way of interest 
alone? 

Lastly, I ~ to post offices and railways. We were clamouring for 
a reduction of the priQe of post cards, we were pressing lor inoreatl'ing the 
amenities of third class passengers. The leply of the Government all· 
along has been that these are commercial ~  und they must pay their 

R 
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way. 1 know that the English post office pays a deDnite sum to the 
British exchequer. Are we having anything in that direction here? Why 
do you talk of commeroial service? We are losing both ways., We are 
not having the necessary com"eniance from these departments, at; the same 
time they are not paying anything to the general exchequer. Let them 
reduce the expenditure by 10 per cent. 

One thing more and I lla ve done. There are the Broadcasting and 
A ~ Departments. I submit they .must be commerciat,ised as ear!y 
as possible. The Honourable Member ID charge of the department. In 
reply to questions put by this side of the HOllse. always repeats that it is 
.not; possible to oommercialise these two branches of administration. I say 
Jlet him draw up a scheme, and say that within the next five years he 
\would commercialise . 

.In conclusion I would say that it is impossible for me to exhaust the 
liat. I request that a committee lDay be appointed as suggested in my 
Resolution. It is not enough for the Honourable the Finance Member to 
try to rehabilitAte this country in the eyes of, the world outside that he 
must get credit for the country elsewhere. by merely balancing the 

~  You must gel credit in the eyes of 87 mores of people of this 
country. otherwise this Government is not fit to remain in this country. 
Let them have our confidence .and then get credit. Sir, I move. 

JIl. Prlllda\ (The Honourable Sir Abdur Rahim): Resolution moved: 
''That this Auembly recommend. to the Governor General in Conncil to appoint 

a retrenchment committee to eonaidl'r aU item. of expenditure from Central ReVenue. 
and to luggest meaanre. for curtailing the uutlay with a view to reduce the total 
~  by teu per cent." , 

r Kr .... B. lamu (Mmhas: European): Sir, I beg to move: 
"That. in the ReeolutioD for the words 'to apfoint a retrenchment committee' the 

.. worda 'that. aD _timatei committee of the Legi.lative Aaaembly be oonatituted' be 
\lubatituted; aDd that after the worda 'Central Revennea' the worda 'relating to the 
~~  adminiatration' be inserted; Dnd that the worde 'by ten per cent.' at the enll r omitted." 

Kr. X. Ala! Ali (Delhi: General): I rise to a point of order. The amend-
ment is out of order. 

Kr. Pr8Ilda\ (The Honourable Sir Abdur Rahim): I want to know from 
the Honourable Member, My. James, what he means by his amendment. 

JII' .... :I. lam .. : Do you desire me to proceed with my speech now? 

lIf. PreIIident (The Honourable Sir Abdur Rahim): The Honourable 
Member must explain first if the suhstitution of the words suggeated in his 
amendment has anything to do with ~  of expenditure of the 
Centrlll Government. In that case he will be in order. If it has nothing 
to do with retrenchment of expenditure of Central Government. then in that 
~ S  it will not be in order. . 

Kr • .,. :I. l&lllll: My amendment merely amends the Resolution to 
the extent of the method which is to 'be applied to achieve exaQtly the same 
object. The Resolution at present suggests that there should be appointed 
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8 retrenchment committee to consider all items of expenditure from· central 
.. evenues and to suggest measures for curtailing the outlay with a view to 
.. educing the totlrl expenditure by 10 per cent. My own amendment suggests 
that instead of a retrenchment committee, an estimates committee of this 
House should be constituted to consider all items of expenditure from 
()8ntral revenues relating to the civil administration and to suggest measures 
'for curtailing the outlay with a view to- reducing the total ~  'rhe 
-only difference between the original Resolution and my amendment is that 
my amendment seeks to replace an ad hoc retrenchment commit.tee by an 
est.imates committee oil this HOllse and it suggests that instead of limiting 
the curtailment of expenditure to 10 per c.ent., there should be no liJllit. 
'The only further point is that this seeks to limit the purview of the estimates 
~  to the civil administration departments. I suggest that it is 
wholly in order. The object is practically the same. It is merely a sub-
stitution of a different method. 

Mr. Pl'utden' (The Honourable Sir Abdur Rahim): As the Honourable 
Member has explained that retrenchment is also the object of his amend-
ment though by a different committee, I must hold it is m order. It is for 
the House to decide "hether t·he amendment would carry out the object of 
the Resolution or not. 

Prof ••• G. BaDp (Guntur cum Nellore: Non-Muhammadan Rural): 
Are we not entitled to urge our point Jf order before you give your ruling? 

Mr. PnIlden' (The Honourable Sir Abdur Rahim): I have heard the 
point of order. I have considered this point and I hold the amendment 
is in order. 

1'Iof ••• G. B.aqa: My HonouraBle friend, Mr. James, rose in his seat 
to move his amendment and you have heard his arguments in support of 
bis contention that the amendment is in order. You have not heard our 
point. 

Mr. Pretlden' (The Honourable Sir Abdur .Rahim): I am Dot bound to-
bear arguments on every point of order. As I have considered this point 
()f order and am prep8Ted to give my ruling, that is quite enough. 

Mr. Kohan La! SakIeDa (Lucknow Division: Non-Muhammadan Rural): 
Is it not the rule, Sir, that if a person rises to a point of order, he should 
be heard before the Chair gives its ruling. 

JIr. PrIIlllent (The Honourable Sir Abdur Rahim): The Honourable • 
Kember can only state his point. 

Plot. B. G. ltaDIa: \Ve nre l10t even allowed to state our point. 

Mr. K. AIaf All: Sir, I may submit that I renlly wanted to state a point 
<Of order and unfortunately . . . . 

Mr. PlelideD' (The Honoura.ble Sir Abdur Rahim): Exactly. I have 
understood the point of order and I have considered it and I have heard 
what the Honourable Member, Mr .• Tames, had to Bay as to the 8cope of 
hit committee. If the scope of his committee is to effect retrenchment. 
it is in order. 
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Kr. ' •• AlaI .&11: Of course you have ruled it aDd we are bound by itp-
but may I make a submission on behalf of my Party? 

Kr. Pnlidat (The Honourable Sir Abdur Rahim): I have given my 
ruling that it is in order. .. 

:Mr •.•• AlaI .&11: ,May I make a submission on behalf of my PaTty after 
having bowed to your ruling? It is extraordinary that under no circum· 
stances can we make a point and st.'lte our oase; and every time we ge\. 
up ...... ' 

:.. \ 
Kr. PnIIlcl., (The Honourable Sir Abdur Rahim): Order,'-:order. The-

Honourable Member must resume his seat. It is not true that the Honour-
able Member is not allowed to make a point. The point pad ~ my' 
attention and I read the amendment . . . . . " . 

:Mr ••• .Aaf .&11: We have not the slightest doubt about it. 

Kr. PreIldat (The Honourable Sir Abdur Rahim): Order, order. r 
considered the matter and I wanted to know from the Honourable the 
Mover of the amendment whether the object of the amendment is to re-
trench expenditure. He said that_ that is his object and that he is going: 
to explain how his sunendment is calculated to reduce expenditure. 1. 
therefore, held that it was in order. 

Kr .... .. .Tam.: Sir, I trust that the House will appreciate by the 
time I have finished my speech that we are not in the least opposed to any 
reasonable suggestions that are made for curtailing the outlay with a view 
to reducing the total expenditure of the civil administration departments 
ot the Central Government. My only difference with the Mover of this 
Resolution is as to the extent to which that inquiry should be made and as 
to the method which should be adopted to make that inquiry. 

Now, Sir, in the first place it will be observed that we have excluded 
from the survey of any method of inquiry for retrenchment the Defence-
Department. We are of opinion that now is not the time for an inquiry 
with a view to retrenchment, that the real need as far as the defences of 
India are concerned is for reorganisation aM re-equipment in view of the' 
sltered situation of the world. We also suggest to the House that at the 
present moment when wider questions of policy Bre under examination 
which may mean Bome difterence, at any rate, in the distribution of the-
defence forces of India, thus leading to some redistribution of the contribu-

~  tion towards those defence forces, we suggest that moment is not a pro-
pitious moment for inquiry with a view to cutting down the total e:qlendi-
ture by 10 per cent. We suggest that these preliminary inquiries on 
matters of policy have priority over any suggestions that there can be a ~ 
per cent. reduction in defence expenditure. Therefore, Sir, we exclude 

, Defence fil'om the purview of this Resolution. 

o· 

Secondly, I would call attention of the House to the fact that in the-
Central expenditure of the Government of India there are certain intractable 
items of national expenditure, there are interest payments, there are pay-
ments on account of pensions, there lITe payments on account of grants-in-
aid ,to ~  provinces, which I have not heard should be included in the-
porTiew of this retrenchment committee: and there are various provision. 
madfl for the reduction or avoidance of debt. Therefore, if these intractable-
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items Bre taken out and if Defence is excluded we are left with the civil 
.-administration departments of Government which, as Mr. Ayyangar very 
,clearly stated, involve some 11·31 crores in the next year, and in addition 
to that, expenditure on what may be called the revenue producing depart-
ments. Now, Sir, it will be observed, if Honourable Members examine the 

~  statement, that over recent years theJ'EI has been a comparatively 
-.small margin of variation in expenditure on t.he civil administration de-
partments of the Central Government. Variation has taken place from 
10'77 crores in 1926-27 to the present figure of 11.' 81 crores in 1988-39. 
The peak of expenditure in these departments was reached in 1930-31 when 
the figure reached the surprising total of 13·84 crores. Sir, our contention 
is that under the circumstances what is wanted is not an ad ht1c retrench. 
ment inquiry but an inquiry as to whether the control over the growth of 
~  both by the Government itself and by this House is adequate. 

Let me first of all refer briefly to the control over the spending depart-
ml!nts by Government itself. The Finance Department'which is, I take it, 
-the equivalent in this oountry of the Treasury in the United Kingdom, 
is the machine for controlling expenditure and effecting economies. I have 
been informed in more than one quarter that this machine is at present 

.operating with_greater efficiency than it ever has done before. In fact I may 
say that from rumours one gathers,---8nd after all Delhi is a whispering 
'1feJ1ery,-that the Finance Departmer t at the present time is regarded 
~ ..... 

1Ir. I, SaDthanam ('l'anjore cum Trichinopoly: Non-Muhammadan 
Rural): Sir, r rise on a point of order. In spite of his explanation the 
Honourable Member is conveying the impression that no retrenchment is 
necessary and that only the growth of expenditure has to be supervised. 
'That is clearly a negation of the Resol1ltion and his amendment is now out 
·of order. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): If that be the opinion 
·of t.he House, the House will be entitled to reject the amendment altogether. 
But the Honourable Member has said more than once that his object is to 

·.effect retrenchment by ~  of an estimates committee as he proposes. 

Mr. 1'. E • .Tames: My friends are very impatient this morning. I was 
proceeding to say that my information is that the Finance Department 

:is criticised in many qUllTters today as being, a. department which ,has 
,&8Bumed almost dict,atoriai powers over the other departments, not only in 
t'egard to expenditure but also in regard to their policy. And I was remind-
oed of 8 saying of Lord Salisbury in 1900 in which he stated in the House 
-of Lords that "the Treasury has attained a position in regard .to the rest 
,-cf the other depaTtments that the House of Commons obtained in the ~ 
-of the Stuart Dynasty". How far rumours are true I cannot gather, but I 
wiIlsllY this, that when the present Finance Minister eventually lays down 
bis office it will be recognised that one of the services he has rendered to 
this country has been the tightening up of tho control of the Treasury or 
Finance Department over the spending departments of Gonmment. 

Now Sir I do not think there ifi any great criticism in this House as 
:far as the ~  of the Treasury is concerned. Then there is the control 
-<>. the Legislature and here T. think there is ~  room for ~ ~  
"There is of course the Pubhc Accounts Commlttee, a body which IS re-
.,resentative of this House, which conducts post-mortem examinations over 
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the whole field of admiDistration of the Central Government. It deals main-· 
ly with accounts and audit, and although I have criticised this Committee-
on more than one occasion for straying into realms of policy, yet I ~ bouncl 
to pay a very WIU'Dl tribute to the accuracy and the thoroughness and the-
oomprehensiveness of its work. • 

There has been, until comparatively recently, 0. ]'inance Committee-
which was constituted from the membership of this House, bu\,. that Finance-
Committee was limited to scrutinizing proposals for new expenditure. I 
have been ~ member of three Finance Committees, two in the provinces' anet 
one here. As far as the Committees in the provinces are con'Cerned, I 
believe they served 8'Il extremely useful purpose, partly because their scop& 
of reference was not quite so limited as was the scope 01 reference of the-
Finance Committee of this House. Not only did they scrutinizo proposals. 
for new expenditure and nd,ise on supplementary estimates, but they 
were also invited to consider and iuitiate proposals for retrenchment. But;. 
one thing is common to all these three Committees of which I have beeD. 
a member, and that is a tendency to encroach upon administrative }Jolicy; 
that certainly was the tendency of the }I'inance Committee. of this Houae-
of which for a time I was a member. Now, for various reRsons, that. Com-
mittee has not been set up, and, all 8 result, the control of this House over-
the detailed estimates of the Government of India iR practically negligible. 
We suggest that, instead of setting up a retrenchment committee from. 
time to time to make cul hoc inquiries, the effective control of the Legisla-
ture over the detailed estimates is far better achieved by setting up an. 
estimates committee, rather on ihe lines of the Finance Committee which. 
would be representative of the House, ana whose functions would be to· 
examine the estimates and !luggeRt ('conomies consistent wit.h the Admin-
istration's policy . • 

I Dlay 'perhaps, Sir, remind the House of the Estimates Committee at 
the House of Commons, which I had in mind when I made this suggestion. 
That Conunittee consists of 28 members of the House of Commons. It 
examines the estimates in blocks; it makes suggestions as regnrdll p-conomies; 
its examination is detailed; it is not concerned with policy, which after aU' 
was the principal concern of the Finance Committee, but. it. is conc.ernecl! 
with rigid control over the srowth of expenditure in the devartment Itself. 
My Honourable friend, Mr. Ayyangar, before the conclusion of his speech. 
made certain detailed suggestiol1s in regard to retrenchment both in the-
Finance and in other Departments. Well, surely an examination on those 
lines is far better done by an estimates committee ~ this House, which sits· 
down from time to time with three or four Departments in order to examine 
the detailed figures of these Departments. There has been one difficulty 
as far as the Estimates Committee of the House of Commons is concerned. 
I understand a criticism h81J been made in the past, first of all, that thia· 
Committee is not concerned with policy, and secondly, that ihe estimates· 
are not placed hefore this Committee until they have been accepted .hy the-
Government. As far RS policy is concerned, it would be quite inappropriate-
for the Estimates Committee of this House to deal with policy, for they 
would then be impinging upon the sphere of ministerial responsibility, but; 
I do think that if an estimates committee were set up; it should be in • 
position to examine the estimates before they were accepted liy the Gov-
~  of India and placed before this House fotfinall'atification. 
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Sir, this amendment which I rise to move is in no sense an attempt to 
side-track the issues that have been raised. We believe that the inquiry 
should be continuous, that the scrutiny of this House over the expenditure 
of the Central Government should not be ~ ~  but should continue 
from year to year through the medium of an estimates committee, that 
its examination should not Qe polItical but· administrative, that this inquiry 
should not be limited to suggesting economies to the extent of. 10 per cent. 
but should be unlimited, and that the ('.()mmittee should be free to make 
such investigations and recommendations, as they think fit, in order to 
carry out' the main object of this Resolution, which is to suggest measures 
for curtailing the outlay of the Oentral Government with R view to reducing 
total expenditure. Sir, I move. 

Mr. Pre8l8llt (The Honourable Sir Abdur Rahim): Amendment moved: 
"That in tb" Resolution for the worda 'to aproint a retrenchment committee' the 

worda 'that an estimatell committee of the Legislative Auemhly be constituted,' be 
l'Iubatituted: and tllat after the word. 'Cent-ral ~  the worda 'relating to the 
r.ivil adminiRtration' be inserted: and that the worda 'by ten per oont.' at the end 
be omitted." 

The Assembly then adjourned for Lunch till 11 Qunrter Past Two of the 
Clock. 

The A8s(>ll1bly re-ussembled after Lunch at u. QWlrter Past Two of the 
Olook, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Ill. K. Ala! Ali: I l'ise to support the original Resolution moved by 
my Honourable friend, Mr. Ananthasuyanam Ayyangar, although I must 
say ritrht ill the beginning that. I am not enamoured of thd last three 
words III it, nmnely, "10 per cent." But before I deal wij} the points 
which I have iu "iew, I should just like to say a few woTcis about the 
amendment lllo\"Cd by my Honourable friend, Mr. J)lmes. I am afraid the 
nmendmeuL lIIoved by Mr. James tot·ally changes the nature of thitl 
Resoillt.iol'l. If he hus an estimates committee in view about which we 
have heard ~ a lot from the Honou1able the Finance Member, then I 
am u.fraid he is altogether misleading the House by saying that he wants 
the function of this estimates committee to include not merely an examin-
ution of the estimates in block but also to go into the policy behind the 
expenditure. 

Kr .... :I . .Tam .. : I am sorry to say if my Honourable friend gained 
that impression, (·hat it is wrong impression. I made it clear that as far 
ae this House is concerned the estimates committee cO!lld not ent06rt .. in 
policy he(,8use that will impinge upon ministe:rial responsibi.lity. 

Ill. X, .Aaaf Ali: I am very glad that Mr. Jamse has made his positiOn 
perfectly clear. It should now be patent to the ~ that his· ~ ~  
i. "bsolutely the opposite of what we propose by thlS Resolutlion, and it 
really should have been ruled out of order. 

1'he BOII01U'able Sir Jam .. GIiU (Finance Member): Is it in order for 
the Honourable Member to criticise the ruling of the Chair? 
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JIr. Deputy' Preaiclu\ (Mr. Akhil ChaQdra Datta): I do not think t,he 
Honourable Member (Mr. Asaf Ali) is entitled to do that . 

• lIr .•. AIaf .All: I only said tbat it should have been ruled out. 

'the Bonourable SIr lamea CJria: You are criticising the ruling of the 
Chair. 

JIr .•• AlaI .All: I do not give way. :Mr. Deputy President, the scope 
of our Resolution is much wider than the amendment of Mr. hmes would 
like it to be· The Committee which is proposed by us has manY' ~  . 
. We had the Inchcape Comlll'ittee, we hu.4 the General Purposes Commit-
tee, we bad the Army Advisory Committee, and there 'we!"e one' or two 
others which have preceded the one which we a!"e now proposing. These 

Committees were appointed in spite of the filet that the Standing l!'inance 
Committee was in ~  In other words, the estimates committee 
wltich is supposed·to take the place of the Standing F'inance ~ 
ultho).lgh I may mention the little fact that the Standing Finance Com-
mittee became anathema to the Honourable the· l"inance Member for the 
simple reason that the Standing l"inauce Committee .did go into the policy 
of the Government which W3S responsible fo:- n lot of expenditure. 

fte Honourable Sir Jam .. GriCe: The Honourable Memher hod hetter 
do justice. .If he will rElfer to the Honourable Memher to his right, he will 
find that it is pretty good anathema to him also. 

JIr .•• Ala! All: After having throttled the Standing Finance Com-
mittee, the Honourable the Finance Member has lately been talking about 
raising the Phoenix from its Rshes. When ~  does arise and when the Hon-
ourable the Finance Member lllnkes a definite proposal about the estimates 
commit,tee, we shall examine it on its merits, nnd we shall malee up our 
minds ubout it whether it is acceptable in the form in which the Honour-
able tile l''i.nce Member would like to huve it 0)" not. But in so far as 
thIS Resolution is r.oncerned. it covers a much wider field. The activity of 
the committee which we propose is not restricted only to civil expenditure 
but to tlie entire central expenditure, which means the army expenditure, 
expenditure on the ecclesiactical. department, and also the expenditure 
on external affairs. In other words, we wnnt the entire expenditure 
incUTTed b,· the Central Government to be examined most carefullv. to 
be scrutinised most carefully by this committee which we propose- that 
the G ~  General in Council should appoint, with" "iew to propose 
such retrenchment o!" suc·h economies as may be effected coml'istently "'ith 
the efficiency of the various departments on which this expenditure is being 
incurred. My Honourable friend, Mr. An8nthasayanam Ayyangar, who 
moved the original Resolution covered a good deal of the ground. He madA 
a specinc reference to the General Purposes Committee and its recom-
mendations. Will the House he surprised to hear from me that the Gen-
el':"tl Purposes Comm'ittee examined no ~  thau 26 to 28 departments of 
the Central Oov(.mment and proposed dflfinite economies covering more 
than a crore of rupees, giving good reason for the economies which they 
had pruposed? Will the House be BUl1lriaed to bear from mp. that not 
only have not the Central Government carried out tholle economies but 

~  ?ave in many instances actually gone in the diametrically opposite 
directIOn to the recommendationll made by the General· Purpoaes 
Committee? . 
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One instance was quoted by my friend, Mr. An8nth8saysnam AYY8ngar. 
the instance of the Information Bureau. The General Purposes Com-
mittee made a definite recommendation that it should. be abolished, but 
thf'! ~  Government have gone all expanding it. Not only that, but 
1 shall gIve you cne or two other instances of a similar nature which have 
t!overed . even larger expencHture by the Central Government. The Gen-
-nral Purposc'A Committee recommended that the Civil Aviation Depart-
mant and. the Broadcasting Department, which were bound to cOIJtinue to 
'be spending departments ~ a very long time to come and would not be 
remunerative departments, ~  be encouraged; in fact, the General 
Pnrposefl Comnuhtee said that Broadcasting should be altogether stopped. 
What have they done since then? Until then-the Honourable the 
'It'inance Member will bear me out-the Central Government md not spena 
more than about 8 or 4 lakhR of rupeeF on broadcasting, but now we havle 
-earmarked as much as Rs. 44 or ~ lakhs. in any case it was ~  

mOlle than to lakhs. though it might be a little less than' 44 or 46 lllkhs. 
oOivil Aviation is 8OotheJ:' caBe in point. .Since the recommendation of the 
G ~  Purposes .Committee the Central Government have actually gone 
4)n Mnk!ng somethmg like over a crore of rupees in civil aviation. And aJ;"6 
we ~  Rny return? Nothing, and for years together we can get nothing 
out of It. These  are only two instances. If I were to recount all of them 
perhaps it will exhaust all my time 801 more. In each instance, ~ 
~  Government have definitely gone in a diametrically opposite dil'ef'-
t10n and tU!'lled down the recommendations of the General Purposell 
~  

1 do not pretend to be a financial expert. In tact, I tread very warily 
where figures arE'! concerned and I should leave it to other members of my 
Pnrt,y I)r Members of the House to go into facts a.nd figures reg8!'ding 
~  other than that which is incurred on the defence forces in 
Intliu. That is a subject which I have examined from time to time and J 
<!un speak with some little authority on it. In so far as the defence ex-
11end.jture is concerned, I think it ofters by far the widest field to tht' 
Central Government for eRecting economy· Here is a department which 
has never heen under our control and it has recently been completely 
excluded from our purview and I shall. tell the Cent!'al Government today 
or whoever else m'ay be responsible for it that if ever any trouble arises 
between the Gow,rmnent and the country it will be over this expenditure 
tmd this m.:penditure alone, because the country is being ruined absolutely 
by expenditure wheich neither morally nor otherwise it is responsible or can 
ever be held responsible for. The British troops maintained in India by 
all accoun1:e that ~ know are here only for purposes of imperial defence. 
I should like to know which of the other Dominions. Colonies or British 
possessions, which these forces are supposed to prutect and whose ~  
theRe forces are supposed to guard, are contributing a penny towards the 
rnaintenRnce of the trooJls stationed in India. Sixty thousand t!'oops, 
more or less, are maintained in India, not for our purposes but for purely 
imperial purposes and-on these sixty ~  . ~ nearly half the 
defence budget is spent. Whatever I Rm saymg IS subJect to the ~
tions and statements I have already made on behalf of my Pl1rty and on 
behalf of the Congress before now. It may be ~  in a ~  
namely that we want the withdrawal of the BrItIsh forces from Indls Rl-

~  We do 110t want a single white soldier in India, but subject to 
that, for the Bake of argument, I am ~  to go a st?!? fUl'ther and 
examine the caBe on its own merits. One third of the BrItish forces are 
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maintained in India for internal security purposes. We have made it 
clear over and oyer again that these forces are not required for internal 
security at all. That is only a blind. The other two-third. of the Briti6 
fcrces' maintanied here are not for Indian purposes at all. They are kept 
as a 801rt of bRSe from which they can easily strike across the Indian 
ocean this way or the other side of the Middle East. 

Yest .. rdny I was reading an article by the special military correspondem 
of the 8tateaman who seems to know something about ~  things. He 
asserts that the war office and the India Office have got tGgether for th& 
purpose of devising ways and means of re-distributing the military foroes. 
This is the time when the Govemment of Inma should cut in and say that 
Yndin ('nnnot be held responsible for any expenditure on British troops. 
I cannot go into details as unfortunately my time is very limited but this 
is the time when the Government of India should make it perfectly clear 
to the British Govemme1'\t that India is not prepared to pay a penny for 
the British troops unless it is definitely and clearly made out that these 
troops are meant only for India and for no. other purpose, in which C88ep 

not n single soldier should go out of India if a war breaks out. because we 
shall require them in India. They ought not to be sent to Singapore or 
Rny other place. That is the t-est. Unfortunately my time is limited and 
I cnnnot examine the facts and figures more closely but my point is clear. 
Here is a field for the Central Government to explore and to come to th& 
conclusion that India ought to be relieved of the burden of 20 to 25 crores 
of rupees a year which might be better utilised elsewhere, and then th& 
Honol1rable the Finance Member may not really want to tax many people 
for the purposes which he has in view in splite of the fact. that he olaims to 
110ve perhaps grader love of the Indian masses than we have. 

Mr. o .•. • ut.h1U'&Dp .udallll' (South Arcot cum Chingleput: Non-
Muhammadan Rural): I rise to support the motion moved my friend, Mr. 
AYYBngar. Bnd I oppose the ammendment moved by M!". F. E. James. The 
~  is a dil'f'ct negation of the intention of the Mover of this Reso-

lution. There is no purpose in constituting an estimates committee which 
is intended to allocate the available funds among the various departments. 
The object of this Resolution is to eft'ect retrenchment 1n the diftereDt de-
purtments of the Govemment of India, including the defence servicea. 
Year after year we have been crying hoarse over this increase in the ex-
penditure of the Government of India. Periodically retrenchment eom-
mit, tees are appointed and they make their recommendatioDs. The-
Inchcape 00mmittee has mRde its recommendations and lately 'n 1981, the-
General Purposes Committee presided over by Sir Abd!lr Rahim has also-
made itfl recommendations. There .has been a pretence of carryinA' out. 
some of the recommendations while others have not been carried out. 
Even such of those that were carried out have been subsequently reopened. 
The Government of India or any Government which has control of the-
finances of the country has to be economical in the expenditure on itself. 
Even where retrenchment was eftected in accordance with the recommend-
ations of the General Purposes Committee only the Indian officers and 
Indian Rubordinate ministerial staff were reduced. The higher European 
offieel'fl were all retained. If a list were drawn up o·f the number of posts. 
in the Govemment of I1'\dia Secretariat t& day it would be much larger 
than it was in 1981. A reference to the list of Demands for Grants shows. 
that the staff has been steadily inerealling year by year. The Wheeler 
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Committee and the.> Maxwell Committee have all made recommendations 
which aimed at increasing the superior statl, mainly the CiV'il Service 'ele-
ml"nt, as evidenced by the, proposal to increase the number of Under 
Secretaries and the abolition of the posts of Assistant Secretaries held by 
Indians, and the reduction of the number of Superintendents. This. 
device lis calculated to, increase expenditure rather than retrench it, since 
the EuropeiJ.n and I.C.S., elements carry huge salaries and special allow-
ances. Either the services should be thoroughly Indianised, or new scales. 
of salaries should be introduced in the I.C.S., cadre. All special allow-
ances, including the Lee concessions must be stopped. 

Theile increases in salaries and grants of special allowances were neces-
sitated by a ~ in prices during the Great War. Now that prices bave 
fRUen, and that permanently, it is but r(:\H.sonable to reduce the salaries to 
the pre-war level. Any Government which governs in the interest of the 
people of the land will certainly do so. But the foreign Government that 
rules over us 1001(8 only to the inetrest of the ~  element. The lim\t. 
of ~ I  has already been reached and the emergency taxation raised 
at the time of the war was all made permanent. The average income m 
India per day per head is less than two annas· • Any further increase in 
taxatlion to keep the bloated Government of India staff going will be 
greatly resented. I want tbe Government of India to ~  0. list on the 
table of the House showing the superk r staff. both European and Indian, 
~  stood on the 1st April, 1981.Rnd 1st' April, 1938. We may take it 
that the strength ~  bound to be double if not treble. 

I can give a few instances of extravagance still practised by the 
Government. Take the Customs Department. The General Purposes. 
Committee recommended the abolition of overtiIne and holiday allow-
Imces. I tlnd in this year's Budget a sum of 6 lakhs 33 thousand rupees. 
is provided under this head. The customs officials, like other Govern-
ment officials, are paid their usual monthly salary, and why should they 
get extra allowances? All GovernIIlent servants are expected to shoulder 
as much work as is attached to a post. Why this special treatment for 
customs officials, passes my comprehension. There was a rccommend-

~  the abolition of the post of Commissioner for Northern India 
Salt Revenue. No steps seem to ha\·e been taken towards its abolition. 
There was a recommendation for the reduction of the number of Members. 
of the Public Services Commission. There was the recommendation 
that Joint Secretarie.>s in all the Departments were not necessary. There 
was also a recommendation that the office of the Director General or 
Indian Medical Service and the office of the Director of Public Healtb 
should be amalgamated. There was also a recommendation that the 
Foreign and Political Department should be in charge of one Secretary 
only, assisted by two Deputy Secretaries. I am sorry to note that noi;; 
one of these recommendations, which were expected to yield a substan-
tial saving, was given effect to. What is most heart-rending is that the' 
staff has abnormally increased all along the line. If I had the time at my 
disposal, I could go on enumerating for days together the sins of omission 
and commission on the part of the Finance Department. While sitting in 
judgment over the proposals for increase of staff in other departments. 
the Finance Department seems to be under nohody's check. Whenever 
and wherever it suits the Finance Department, they go on inrceasing 
their staff. I would suggest some steps by which there could be a 
8ubstantial saving effeoted in the Government of India staff. All men 
who have 'attained the age of superannuation should be retired forthwith 
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.on their plaoes filled up by new recruits on the revised scales of pay. 
No extensions should be given t.o anybody in (}overnment servioe. On 
the other hand I am told that there are a number of offioers in every 
department who have been given a second and a third extension. The 
age of retirement must be fixed in future at fifty years for both gazetted 
~  the ministerial services. New revised scales of pay should be intro-
duced for all people drawing the old scales of ~  as and when they 
are promoted. from one grade to another. These are not impractioable 
1luggestiolls. S~  of them are being adopted in the ~  Govern-
ments, and the Provincial Ministers themselves are taking oaly Rs. 500 
per month. Sir, Honourable Members of the Assembly have be.,en crying 
hoarse over the revision of the 8081es of pay for the I. C. B., the I. M. B .• 
and the I. P. S., etc., but our questions only received evasive answ8l'S. 
It looks as if the steel·frame serviocs would enjoy their old emolumentl 
indefinitely I 

Bir, the waste of the toxpayer'!; money over the British anny in India 
is too weU known to need emphasis. The British army is the pivot 
round which all extmvugancies are perpetrated. If even the British 
personnel in the army is replaced by Indian, not to speak of the officers, 
there will be 8 huge saving in expenditure, for each British soldier costa 
five times as much as an Indian sepoy. And then there is the systematic 
recruitment of British nurses, against which my friend, Colonel Sir Henry 
Gidney, used to protest. Indianization here will bring a substantial 
1!aving. And again there is the Army Headquarters staff. More than 
two·thirds of t.his is British personnel. And every Britisher costs at least 
twice as much as an Indian. This Department at least might- be com-
-pletely Indianized and much of the cost might be saved. 

Then coming to the newly-opened Federal Court, why was there this 
haste ? We are not in 1\ position to 'knnw when the :I<'ederation is coming. 
Sir A. Ramaswamy MudaIiar u Member of the Council of the Becretary 
<>f Btate for India coming recently from England has expressed the 
<>pinion that the British Ministers there ure indifferent about the ~  
of the Federation; nor are the Indian people anxious to have this unwanted 
Federation. And yet ihis Federal Court is foisted on us at a cost of more 
than two lakhs a year. What is the effielley in this number "three"? If 
the Federal Court should exist, why not begin with one judge and then, 
as the work expands, you can appoint R' second and a third judge. Borne· 
thing must be done in this direction also. 

Then there is the Simla·Delhi move. Between 24 and 25 crores of 
rupees have been lavished on the construction of the. city of New Delhi 
110 far, and another 85 to 40 lakhs are being spent annually on it. main-
tenance. A costly P. W. n. establishment i@ maintained to look after it. 
And yet it is abandoned for seven months in the year, and a huge sum is 
wasted on the exodus. Neither the British Government in England nor 
the French Government in Paris ever made any proPQsal to move their 
-Governments to II. different place during the bad weather months of 
November, December and January. It is some consolation to find that 
:8Ome offices are being stopped in Delhi thia year. But at this rate it 
will take more than three years to complete the stoppage. At least 88 
percent. of the staff should have been ~ this year. ['he Assembly 
:session al80, even from this year, may be held in Delhi. The Home 
Member the other day in answer to 8 question took shelter under the plea 
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that the Delhi Session is costlier than one in Simla. Who is responsible 
for that-I ask? He says that t·he conveyance allowances given to Mem-
bers and thE, haulage charges for motor cars perhaps accumulate to a. 
large ~  but what of the Delhi-Simla travelling allowances to Mem-
bers? After all is it such Q big sum, Sir, that these M: L. A. 's get? 
It is a flea bite compared to what the Honourable Members on the other 
Bide, the European element, get from this Government. After all who 
8tands in the way of liltering tho rules arid stopping these haulage charges 
and conveyance allowances evell for the Delhi Sessioll? Some of the 
offices are located in rented building!! in Delhi and Simla so much so that' 
rented buildings have to be engaged the whole year in both the places 
though they are occupied only for a part of the year. The Army Head-
quarters office and some other offices for which Governments own 
accommodation is not available in New Delhi or Old Delhi may be 
permanently located in Simla Government buildings. 

Then. Sir, a number of new departments have come into existence 
since 1935 and in the name of efficiency a number of foreign experts have 
been recruited at high rates of salary and its concomitant, the Lee con-
cessions. In some cases it was stated at the time that they were 
employed only for a period of three years and that they would be sent 
back as 800n a8 Indians are trained. Earliest opportunity must -be taken 
toO Indianise thelle posts and thus effect economy. 

Then, Sir, 8 word about the Watch and Ward department. This 
department was created years ago with small beginnings and it haa now 
become a huge organisation. As the House is aware, violence iii now 
abjured and non-violence is on the lips of everybody and there is now 
no fear of any bomb explosion in the Assembly. The whole of this 
department may be cut down and ec,?nomy ~  

The post of Deputy Secretary of the Legislative Assembly Depart-
ment was recommended to be abolished by the General Purposes 
Retrenchment Committee and in pursuance of that recommendation the 
post was abolished. Now, Sir, on the plea th'at the rules relating to ques-
tions have been altered, the post of Deputy Secretary has been revived. 

Then, Sir. I whl appeal to the. PreRident of the Legislative Assembly 
to emulate the noble example of the President of the Upper House and 
abjure his salary during days when the Assembly is not in Session. . 

I would also appeal to His Excellency the Viceroy to cut out a sub-
stantial portion of his sumptuary allowances which oome to the tune of 
aomethin!\ like five lakhs. I make this appeal to the agriculturist Viceroy 
that in tne interests of the agriculturist masses of this country, he should 
forego a substantial portion of his sumptuary a.llowances. Under all these 
heads, I have no doubt that a reduction of not less than 20 per cent. 
may be effected. I submit the Resolution is a modest one asking for· a 
reduction of only Ip per cent. and I appeal to the House to accept the 
.Resolution and I appeal to the Government to carry out the object of the 
:Resolution sincerely and honestly. -

Kr. O ••• G. OJU.vt. (Defence Secretary): Sir, I remember saying 
on the occasion of a similar Resolution in this House last September that 
the issues had become confused owing to the fact; that the expenditure 
on defence was not deemed sufticiently important to .be keated .by i1l8elf. 
but was lumped up with the expenditure on every other central depart-, 
ment of the Government. The criticism which I th811. made, still 10 far 
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.as I am concerned, holds good. I think that in thE.' present state of tho 
world, defence is a matter of sufficiently grave importance to merit Dot 
only the closest possible attention, but attention undistracted by subjects 
which must in the nature of things be quite irrelevant. From what I 
have heard of the Honourable Members' speeches, the main point which 

they wish to make as far as the defence services are concerned is the high 
degree of expenditure incurred upon the British troops. We have had 
that before, 110t once but many times, but the arguments which were 
adduced show that the British troops are still necessary in tl;tis country. 
The main argumeut I understood was that they were supposed\to be used 
for internal security purposes, but that they were not required' for those 
duties. With that, I respectfully beg to differ. I think they are 116 much 
required now as they have ever been. The number of them retained in 
this country is extremely small. I have heard the British portion of the 
army in India described as an army of occupation. It is, I submit. 
impossible for an army of well under 50,000 to occupy a country contain· 
ing 860 millions of people. Apart from that there are still other realODa 
why llritish t.roops are still necessary. 

JIr .•. S. 0.,. (Borar: Non.Muhamrnadan): An alJllY of no oocu· 
pation. . 

JIr. O ••• G. 0IilYie: We aJ.l hope that our whole army in Inrliu \\,i;1 
continye to be of no occupation in the sense that armies ,are ultimately 
meant to be occupied. Certainly, if we did dispeIl88 with British troops, 
we should be much more likely to find our army being occupied than we 
are at present. \ 

Another reason why British troops are still required is that our army 
is neceBBarily smBoll, very small, and we have to get the best value we 
can for our money. From experience we find that our present mixed 
formations do provide the most formidable fighting instrument we can 
command and they do give us the best value for our money. ' 

In the third place, it must be remembered that. the British army is 
trained and equipped primarily for the purpose of what. is usually known 
as a major war. We hope that such will never fall upon this country. 
But in these days, at any rate, I think everybody will ape that it is 
wise to take a certain amolmt of precaution. Should need &riee \he 
Brit.ish navy and the British air force must. be relied upon to come to 
India's aid. • 

JIr. B. 8&\yamanl (Madras Cit.y: Non·Muhammadan Urban): U 
Musaolini permits the MediterraneaJl. to be used, the British navy can 
come here. 

JIr. O ••• G. 0aBvle: I should be very grateful if I am not interrupted 
10 frequently. 

Plot ••• G ...... : We will be grateful if you remove your army of 
occupation. 

Mr. O. K. G. Oau-: Should a great catastrophe befall us, forlun· 
atel)' for India, she can count upon the most powerful assistance of Eng-
land. But it is surely necessary in the sphere of the army' that.' we 
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-should be rnost .fully prepared, as .fully prepared as we can aflord to be, 
in order to resist an initial onslaught. Now, 88 against the trJ1ly incal-
culable benefits conferred upon India by the presence of the British anny, 
we have to weigh the fact that they (lost more than Indian troops. I 
notice with interest that my Honourable friend, Mr. Asaf Ali, has again 
returned to his old figure of a saving of 20 crores and I think if I did not 
misunderstand him, he improved upon that figure and said 25 crores. 

111'. II. A8&f Ali: I include the external affairs also; that is part of 
your game. 

:Mr. O. II. Q. Ogilvie: That shows the difficulties caused by mixing up 
Defence with the External Affairs Department in the matter" of expen-
diture. 

JIr. II. AI&f .ll1: Defence and External Affairs cannot be divorced. 

Ifr. O ••• Q. 0Plvie: That is !W, but the expenditure in their respective 
budgets can. 

Kr ••• M&f Ali: It should not be .. 

Ifr. O ••• Q. 0Plvie: The Honouruble the Finance Member will see 
to that. The figures, BS the Finance 'Member pointed out last time, are 
not 20 crores but somewhere in the vicinity of 7. . A sum of 7 crores 
:approximately could be saved were Briti'sh troops to be replaced by 

6 Indian. That would take some little time, but that would be the saving 
in sight. The remainder of the saving, pension charges and so on, naturally 
would not accrue for a very long time indeed. But anything like 20 
crares ..... 

JIr. II. A8&f.All: Why do you dread scrutiny by a committee:' 

' •• O ••• Q. Ogilvie: We do not dread scrutiny. 

Several Honourable .emben: Then accept the Resolutioll. 

:Mr. O ••• Q. Ogilvie: On the other hand, not so fllr in thiH debate but 
in others, I have recently heard it s.tated that our defence arrangements 
were not sufficiently complete and that more money ought to be spent on 
defence. Here, on the other hand, we are asked to decrease the mpney 
spent on defence." Of course' we would like to decrease the money spent 
on defence. If we could- have all our defenoe free as we have our naval 
defence free we should rejoice ~ but to imagine that in present circuDl-
stances the defence of this cmuntrv can "he carried on at all on less than 
the present figure is a vain hope. O' 

I heard with interest mv Honourable friend; Mr. Mudaliar, state that 
both the Inr.hcape Committee and the Retrenchment Committee had made 
f& certain amount of recommendations but that those recommendations had 
heen carried out half-heartedlv or not a1;. all and that what results had 
been achieved from the sessions of those Committees' and their reports 
had in meant years been largely cancelled. That, Sir, I submit, can be 
proved to be wrong by a single glance at the budget figures. I may 
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remind the House. that the reduction consequent' on ~ Inchcape' Com-
mittee's report was 13 OI'Ol'es and that in consequence of the ltetrench-
ment Committee's report was lot crores; that is, 231 crores saved since 
192.'1. And of those 28! r.rores nothing was spent on additional defence 

S~  I bardly think that so substantial a saving as that can ba 
counted as half-hearted or petty; and the present figure shows that the 
results then achieved have not been ~  affected even by the neces-
sary growth of expenditure caused by the necessity for having a ~ 
powerful and efficient force than we had before. The fact that the army 
and our defence forces generally have been raised in efficiel1cy from 1920 
onwards and that so fllr from a greater sum having been spent on them more 

3 If than 20 crores lesR has been spent on them is, I submit, nothing 
1'. • 'short of a triumph of organisation and effi.ciency. 'India hal' 

had for her money more than she could possibly hope and as a result alon,e 
of all the great peoples of the world does not labour under the burden of 
vastly swollen defence estimates. . 

Oaptaln Sardar SIr a,r .. ammld Dan (Nominated Non-Official): Sir, 
Rince I have come to this House I have always heard the same tun" 
played by my Honourable friends opposite. 

S,veral Honourabl, Members: 1'011 also plsy t.he same tUlle. 

GaptaiD 8ardar SIr Shu Muhammad Khap: The demand is to eut down 
tbe defence expenditure and clear out the British troops. I am sure my 
Honourable friend, Mr. Asaf Ali, knows very welt the proverb which means 
that "You must go on with tbe wind". • 

.. 
Some Honourable M,mberl: That ~ what you are doing. 

0ap&aIn Sardar Sir &her Muhammad Khan: Every country in the world 
wants an nrmy. My Honourable friends must have seen in the papers 
wJ:.at Hitler said that the day will come when he will lead the greatest 
army in the world. Mussolini is doing ~ same in Italy.. Therefore, 
every country is increasing the army and mechauising it; only here my 
friends say. that the army is much ~  than is necessary .and they want. 
to reduce It and clear out the British troops. '(Iuten·uptlOns.) You do 
not listen to reasonable speeches and that is why you do not know any-
thing about the army. My mends comp,ained the other day that India is 
Dot mechanising the army; but how ean that be done if you do not give 
mouey and cut down the expenses? You know J span is preparing for 
war,·and you have your enel1.l.,)r on the ~ ..... -

Kr. M. AlaI All: Does the Honourable Member know what Japan 
spends on ber army? She normally spe'nds 80 crores all told on her 
Daval, hmd and air forces. 

GaptlUl Iardar Sir Aer Muhammad Dan: She bas spent more than 
that in two months in China. 

Xr. M. AIaf All: That is ~  of the war. 
~ I  Sardar Sir Shu lIuhammad Dan: When the enemy comes 

here you will probably lie down on the road and offer siltyagi'aba. 
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As regards defence expenliiture, surely my Honourable friend, Mr. Asaf 
Ali, knows what British troops are here for. As my Honourable friend, 
Mr. O.plvie, said, they ar.e here for interna' security purposes. 

Several JlOIlour&bl, Membed: We do not. want them. 

0apta1D S&rd&r Sir &her Muhammad Khan: I'08sibly, but the country 
~  them. Even Mr. Gandhi wnnts the army because after the last 

eommunal riots be said that we are yet unfit to rule. You may cut down 
the expenditure 011 811 other depnrtments but please do not touch defence. 
Out of ~ popUlation of 380 miUioIUI you could raise an army bf 10 
millions but only have 150,000 troops. You want. 0. bigger army and a 
mechanised army. Instead of that yoU get up and play the same tune 
and want to cut down expenditure wit.hout there being Rny reasonable 
grounds for it. As far as I understand', and 1 think most of the Honour-
able Members understand, that the British troops are here for internal 
security and other duties. I say, os long us British t.roops are mechanised, 
Indian troops will also be mechanised on the same basis, and will be 
trained with thelll. Indian troops will get ull the trllillipg- from the British 
troops. Let them go nway from Inrliu tOlUorrow-I shall be much pleased 
if they will J!.O nway-you will see what. hnppens. Now. Sir, I beg II\Y 
ilonourahle friends to he rea!Klnable; the;y may touch other d-epnrtments--
I probably would have supported them hud they done so-but when they 
touch Defence there is no sense in that Resolut,ion. Do not. cut down 
the expenditure of the army. 

~  Abdul GIwd (Tirhut Division: Muhammadan): Sir,· 
the wordings of the Resolution are quite clear, and the learned Mover hal 
very well brought home the need for a retrenchment committee. An 
amendment to this has been moved by my Honourable friend, Mr. James. 
It co":Biats of three pRTts. Firstly, that the name of the commit.tee should 
be the estimates committee instead of the retrenchment committee. 
Secondly, that the scope of the oommittee should be limited only to the 
reporting on the expenditure connected with civil administration. Thirdly, 
that the worda • '10 per cent." should be omitted from the original motion. 
Now, Sir, so far as the first amendment is concerned, I must tell tbe HOUle 
that the word "estimate", all the world .over, is understood to mean ex-
penditure and not retrenchment. The very word means computation of 
-cost. It naturally follows. therefore, that the object of the committee would 
be to increase the expenditure rather than decrease it. I wonder to see Mr. 
James hitting upon this novel method on this particular issue. He s8ys that 
such a committee exists in t.he House of Commons; blit he must as well 
know that England. where such a committee is stated to be in existence, 
is a free country. The people there are always at liberty t.o put allY inter-
pretation they like 011 such committees. But this will not. hold good in 
the case of India. which is !I' slnve country. This then is a PlOVS for in-
creasing the expenditure instead of decreasing it, and is, therefore, against. 
the original motion itself. As regards the second part of the amendment, 
I would only say that Mr. James has.very cleverly attempted to remove the 
heart from the body. Can he Aay whether the body can live without the 
helll't,? The spirit behind the expcnditm'e is being kept up on the plea of 
"Defence". I douht if. after accepting this pan of the amendment. the 
()xpenditure connected with the External Affairs and many other heads of 

• T ~ ~ of tbe Honourable Member'. Speech delivered in V81'IUIOUlar. 
11' 
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tmpenditure will remain within t.be scope of operation of this committee.. 
The amendment, in these circumstances, is, therefore, quite inacceptabla 
to the House. The third part of the amendment, Sir, dOGS all the more tend 
to defeat the very purpose of the original motion. It would appeBT froUl 
Mr. James' remarks that he does not like the 10 per cent. reduction. That 
means that he is trying his best to set the original motion itself at naught. 
May. I ask Mr. James, how long is his gaze going to be bed on England 7 
~ V  0!1ce .declared this country to be his home it. would be unfair for 
him to ~  ~  a cold shoulder. In the progress and prosperity of thi .. 
~  lies hIS own prosperity and that of his community. Let\me request 
bim to take greater interest in the welfare of this country ruther'than offer' 
to retard its progress. . . 

My Honourable Friend, Mr. Ogilvie, says that any reduction in the-
Army would be detrimental to the interests of the country and t,hat· reduc-
tion is impossible cOllSidering the present ~  times. Let me assure him 
that I, for one, do not desire any reduction in the Anll;Y. I even hold' that 
it msy be supplemented if occasion arises. But· that does not mean that 
British soldiers should be enlisted and India should go on helping the· 
foreigners. Indian soldiers should be recruited inl'ltead of Eri.ah soldiers. 
Even if the present strength is raised to one and a halftimes, the balanc' 
left over, I believe, would still be sufficiently large and would help to reduce 
considerably the worries of the Honourable the Finance Member, wh() 
would then be in a position financially to support other important items 
in the nation-building programme. Are Indian soldiers, the ~  or 
tw.· very country, who are born and would die in this land, not fit to defend 
~  country from the attacks of foreigners? Are they still to be t,ested? 
Ia this not a fact that during the last Great War of 1914 Indian soldiers 
-.ved the honour and prestige of both Britain Bnd France by sacrificing 
their own lives and gallantly withstood the onslaught of the Gennany Army? 
Having proved their mettle there, it cannot be said that they would be 
found wanting when occasion comes for defending their own country. Dur-
ing the last Simla Session, I had stated in the course of a certain debate 
that Indian soldiers alone can best defend their country in the true sense 
of the word. They are the inhabitants of thi14 hot country. They STEt 
inured to the climate here. They can bear both heat and cold easily. As 
againat them, British Anny is composed of soMiers belonging to a cold 
cioimtry. Just imagine their anxiety when called upon to fight in scorching 
heat. They want ice and iced fruit. Their gallantry lies in fighting unde1" .. 
ilie spell of drink. It is a well known fact that a free soldier is better and 
dependable than a hired one. If Indian soldiers were enlisted it would, in 
the first instance, provide the sons of the soil with bread Rnd the cost 
of defence too ""ould he less. But ('yovernment would never accept this 
view. The reason is that the climate of this country has now ~  on their 
nerves, IUld they are bound to come to grief. The Hindus remained victim 
to the enervating climate of this country for a tbousand years; the Moslems 
for 750 years; but it looks as if· the cIimnte of this country has hegun to teU 
upon the English people within a hundred years of their stay in India .. I 
wonder jf they can stand it longer. 

To Government, India is B pusture land. If the numher of Englishmen 
in anyone department is reduced as a result of agitation. fl· new depart-
ment; is forthwith opened to Atlrve thE-m as 8 'new grazing.-gtollnd. Fol" 
IUstllJlce. take the caRe of t.be Indian Telegraphs Depattmerit:'Look at the 
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classified list. The total number of the graded posts is shown as 484. Of 
these, oDly 11 are Moslems, 74 Hindus and the rest, 849, Anglo-Indians or 
EuropeaDs. This is a matter for consideratic..n. What special qualincations 
do the Anglo-Indians or Europeans possess to be employed there in such· 
large npmbers? So is the caBe with Railways, POBts, Broadcasting and 
other departments. All these departments are out chIefly to helo the 
foreigners. 

Now, Sir, take the question of experts .. This seems to be the exclusive 
privilege of the Englishmen. The right to pose as experts has perhaps been 
given to them for good. Lately,' an Income ·tax Adviser was appointed 
in the face of strong opposition from the House. And what do the experts 
do? They never help the country, cross the Rea of extravagance. There is 
no one to call a halt to their ~  demands which are conveniently 
termed as expert advice. Their opinion is, at times, no good. T have 
already Htllted in this House in connection with the debate on the Railway 
Budget thlrl, in a certain cnse the opinion of an expert enginPer WIlS found 
inferior to the opinion given by an Tndian engineer, and the re!,;IIIt wa.Ei 
that- the railway had to suffer a loss and yet had to pay the IJondon expert 
aU his fecH. This is how the British Government in India are helping them-
selves. On Govemment railways there is no limit to extravagance. This 
must be stopped. We have just hOO the Bhita tragedy. The Agent of the 
East r ndian Railway has had a number of t.he rolling stock worth lakhs of 
rupees damaged in .Tamalpur, all ff r the sake of experiment done to e£ltab-
liAh the .real cause of the disaster. What sane man would risk all that? 
Who would invite a second disaster to establish the cause of the first dis-
aster? This disaster was evidently due to the negligence on the PIJ.rt of the 
railway Rtaff concemed. At the scene of the disaster the slippers used on 
the railway track were those of 1929. They had been eaten up by rain 
water and were not replaced. The story is different in other sections. 
Orders are suddenly issued by some brilliant enl{ineer for the removal of 
wooden slippers and their replacement by iron slippers. This is promptly 

done. It does not matter if even strong, sound slip,pers are condemned in 
the o'PerBtion. Let the news come that they have huilt a very good engine 
in Englll.nd. Theengineel'B he1"e would at once flre off an order fdr the new 
locomotive. The engine hll'8 come but they have no use for it. This is how 
the money of this country is carelessly wasted. The. whole object is to help 
the British and British Companies. 

So far I1S the province of Bihar is concerned it has almost. no share 
either in the Departments of Income tax, the Posts and Telegraphs, the 
India. Army or in other all-India Services. 

~  in ·the country is increasing and income is decre·asing. Th!l.t 
beinjl 50, Govemment Rhould keep 8' enreful eye on their purse. Although 
we know that Oovemment will not go by our llc1vice, yet. we mnst tell the 
world that the olaim of the British Govemmlmt that· they are ruling the 
counlJry according to the wishes of the people is wrong. With t.hese words, 
Sir, I support the oriRinal motion and oppose the present amendment. 

IIr. Lalchand If.'flJrat (Sind: Non-MlIhnmmadRIl'Rllrlll): Sir. I entirelv 
support t,hiR ~  This is not· (\ new subject. There is aD mnend-

ment thrrt tnRt-elld' of n "retrenchment committee" B1'."esf.imate com-
mittee" RhOlild be BdoTlted. I hnvp much reltBrd for Mr. James. hut I must 
tellh.im ttw truth. T~  objf'ct of t.hiR Rflflol11tion il!. thllt. ~  ~  he a. 
curtaIlment of ~  not that the proposed commIttee should have 

power to i!,crease the expenditure hecRuse the rndian people Rre sure Rnd 

'I 
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certain of the foot that the expendit.ure is too much, and extravagant and 
should be cut down. Therefore it is that the Resolution asks that a re-
trenchment committee should be appointed. I do not see eye to eye with 
~ ~  friend. Mr. James, and 1. do not agree with him when he 
said that the expenditure 011 the army and the defence should be exempted 
from being r('ferred to the committee. On the other hand, that is the 
main item over which we ~ been agitating and where we want the 
expenditure to be curtailed. It will be adding insult to injury if we ask the 
committee not to touch one half of the. expenditure and, as regards the 
other half, to suggest something here and something thereip the shape of 
retrenchment. If a ~  is going to be appointed it &bould go into 
the whole question of reducing the expenditure and wo should I\ot . reserve 
something as sncred. I do not propose at this stage to show that the military 
expenditure is too much. My Honourable friend. Captain Sardm Sir Sher 
Muhammad Khan, thought that we were 3S if at present moving a Bill or 
a Resolution to cut down military expenditure. No. The committee is to 
go and investigate into the matter und see ""hether they can. reasonably 
curtail that expenditure. That is also the reply to my friend, Mr. James-
that we do not say that at once, without any rhyme or reason, the expendi-
ture on the army should be curtailed. We only want an iuvestigation to 
that end. On several occusions, 00 the occasion of the budgets aod on other 
occasions it has been abundantly made clear that the expenditure on the 
army is enormous and that it should be considered by a committee from 
that point of view. Mr . James said that the events outside at present are 
such that the expenditure on the army should not be reduced. We leave 
the question, whether the Indian army should go for outside help or not and 
~  should provide for that expenditure, open to the committee. I hope 

my Honourable friend, Sir Sher Muhammad Khan. is in the House . 

.&D KoDoarableKember: He is. . , . . . . '. . 

1Ir. Lalch&Dd ~  I am not going to admire myself as he did when 
he said that; ,the reasons which he gave were reasonable; There is no wonder 
at what he said. After all, he has spent hiA lifs in the, mIlitary service. 
and the discipline in .the army is, you have to follow. your master's voice. 
Habit is second nature, and have we ever found him different ever since 
he was returned to this House--I helieve he is an elected Member. 

AD Beaoarable Kember: No. He ~  nomipated. 

1Ir. L ~  Then it is doubly sure. He has only learnt this 
lesson that he should not oppose the expenditure of the army even though 
that expenditure may. be unreasonable. Whether it is spent on the Indian 
army or on the British army he has ~  no liberty to give his own opinion. 

Therefore, I will leave him alone. The point at iuue is this. Is economy 
required in the expenditure or not? In considering that question we have 
to see what is the poptJlar opini<?D. and what is the opinion of this House. 
On several occasions. and at the time of the budgets we have prooiaimed that 
the expenditure }9 too much, that the Governmen.t is top heavy and that the, 
expenditure should be. curtailed. It may be said that retrenohment com-
mittees had been .before appointed and they had done their work and shown 
."hat retrenchments could be made. But' I submit. that thOle retrenchment 
oommitteea did imt go ~ .tbatlirnit,to which, retrenchment. ~ . .owt"ment.· 
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could be made. They only suggested at the time a certain Iirriit to which 
t.he retrenchment could rise. But the dommittee which we now propose 
will .go into the whole question ~  consider what further retrenchment 
could be made than what those comrriittees had advised. 

There are t;wo ways in which money could be mMe. One is taxation, and 
the second is retrenchment; there is no third alternative. So ftn· as taxation 
is concerned, the country is already sick at heart about· it. The poor men, 
even the rich men so far' as income tax is concerned,-they Rre over-
burdened, and they cannot bear 8ny more taxation. It will be imprudent 
on the part of anybody to say that taxation should be increased. I have' 
personal regal-d for the Honourable ~  James Grigg, but it is an irony of 
fate that he seems to have been born with a very hard heart. If he had 
sympathy with Indians, if he had 'I':een sympathetically serviceable to 
Indians which he has not been, he would have gone Irom here with a 

feather in his cap. But from the way in which he is proceeding I am 
sorry to have to advise him to change, but if he does not, then he will be 
greeted with either "Go bock", or shouted at, "Well done. Sir James 
Grigg gone". What I mean is' that sympathy is always necessary. We have 

seen ever since he came over here there have been these increases of taxation 
and he wishes everything to be Rqueezed out of the people. And what is 
it that he does? He does not touch vested interests, 6S has been said in 
the House. He wants income tax to be increased, and he has given us to 
understand that it is being mcre'ded in our interests. Now, he has the 
habit of saying that this ~  in income tax iF! for the benefit of the 
provinces. The provinces want ~  But I say, do not, overburden the 
people. Why not make retrenchment, why not save money like that, nnd 
bhengive the provinces that money and they will be very thankful for it. 
The nation building departments are in the interests of the country, and 
an attempt is being made in the provinces to do nation building work. But 
their scope and their finances are too restricted. Therefore, it is very neces-
sary that the Central Government should give money to them for increasing 
the amenities to the people. It is important that this question should be 
thoroughly investigated to find out which are those posts where salaries can 
be curtailed. At the top we always find that a lot of money is being spent. 
It is Irlways said that the people at the top Ilre few and, therefore, you will 
get more money only if you cut the pRy of patawaZas and peons. On the 
contrary, they should set an examllle and cut their pay 8S t.he Congress 
Governments have done and then they should talk of retrenchment in the 
lower J{l'sdes. I do not want to go intO very much more det.ail and I heartily 
support the Resolution brought forwlll'd . 

.,. JluHDbhal Abdullabhat Lalfee (Bombay Central Division: Muham-
madan Rural): Sir, T do not think that man:\, words ure required to recom-
mend the Resolution that hal; he en moved, cspteiallv ufter the ~  
that we heard from the HonollTllble the Finance Member. I must really 
con!!'rntulnte him. Here is a Finance Member who Ilfter four vears has 
certainly been frank enough. He quoted from the opinions 'of Prime 
Minist.el'R and ~  Members and we have every rell8011 to believe that 
he realises that money is necessary for this poor c<mntry for itR uplift. I 

~  him, on the endf,avours he made ~  to' get a, crore and 
a half from those who cnn pav . The Honourahle the Finan('(' Member ha.s 
said that B lot of money is hadly needed fol' nation huilding and other pur-
poses and, therefore, it is time that something is devised by which these 
needs should be met. Now, my friend, Mr. James, has also said that 
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the real object behind his amendment is that he does want that the expen-
diture should be checked nnd gone into but after the ruling I would put 
it in this way, that ho wants a regul8r check such &8 we are having in the 
Central Legislature in the Stauding Finance Committee. 1 huve also been 
8 member of the Standing }'inanoe Committee in my provinee for many 
years and I do feel- that by the work of this Committee 8 lot of good is 
beiqg done in these ~  .l hllve not hnd the honour of being a 
member here but from the information I have got I shGuld certainly Bay 
that the amendment of Mr. James to have an estimates committee should 
have been in the form of u Hesolution b'y itself 8S we woulV all welcome II 
permanent committee but the retrenchment committee that is wanted by 
all sections of the House ~ the Finance Member is for purpose of 
finding money which is badly needed. 

Now, let us see our sources. Mr. Ayyangar has pointed out· that you 
cannot expect 0. larger revenue from the cust.oms aDd sureh- if yoU think 
of having more by cuatoms revenue, you 8I'e doing a. great 'WroDg to your 
own country. Every country is becoming self-sufficient and if India is not 
going to ~  self·sufficient and want·s to import, the result will be that 
ber buying power whic'h has gone down will go down further and tht> 
cu,toms revenue 88 a reault of that must go down and ultimately we shall 
get nothing nor this revenue. Therefore, I do think that we cannofi 
rely a good deal on it and ought not to rely in the intenlHts of our own 
country on the customs revenue. There was a time when the world at 
large thought that it would be 0 Rood thing if people could import. and 
export without tariff walls. without exchange troubles and without lIuhsidies 
and at that' time everyone could fHirl;v and squa.reJy rely upon CU8toms 
revenues, but in these times, if you believe in that policy, then after 110 
years India will not be able t.o buy anything at all. Those people 
who for years together have been thinking of Indin 80S n good market 
have themselves felt now that this drain should now be checked lUI much 
as possible and I repeat that in ever." part of the world the policy illl self·· 
sufficiency with motives not so much for helving their own people but with 
the motive of exploiting the conquered countries. So far all that principle 
exists among nations, we ought to btl very careful in relying upon ('ustoms 
revenues. 

Then with regard to the excise revenue. There again, you cannot go 
on relying upon excise duties and I would ask one simple question. 
Matches were coming to India and I remember very well that lakhs and 
lakhs used to be derived from customs. During the Wllr, we ~  mRnu· 
facturing it and the result was that the industry WftS formed in this ~  
and foreigners also came in 8Dd thereafter we put on a ~ excise duty 
and our o\\'ll industry has gone down because the consumption has gone 
down very heavily too, hesides competition. 

!'he KOiloarabie SIr , .... GrIg: What is your concluaion? 

Mr. JIUeJlbJall AbdaDabbll Lillee: My conclusion is that we are too 
poor and we cannot rel.v upon increflHc> in the customll ~  or the 
excise revenue. At present we have got to. depend upon one ~ more 
and that is income.tax. CertRinly by all means get at all those who ca.n 
pay. J am not a,zsinst that hut we will have to Rnd we must look into 
retrenchment 8S well. There ill no ~ t\W8.v from that,· atthes&IQi 
time we have to be practieal. men.· We cannot poasibly ~  at present· 
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with the army budget. It will be bad thing, although it has been a great 
burden upon us. 

1I'r ••• AI&! .&11: I do not propose to play with the army but to make 
it more efficient, but I do not want the British troops. 

1I'r. BUlIDbiW AbduUabhal Laljee: That ill another point altogether. 

xr .•. Ala! All: That ill th'\;) only point. 

Kr. BUIDbbal AbdUllabhai Laljae: ~~  one must try aDd see this 
much that, there should not be extravagance but, I repeat this is not the 
time to reduce the army when the world situation is so bad. 

Now, Sir, the other important point is that every man who is !>oid a 
high salary should spend as much 88 possible of it in this country. I do 
not want to deny better salaries if people are honest and sincere. At the 
same time I repeat I want them to -remain much in this country and 
spend the major portion of that money in this country in which case the 
~  will be reduced. (An Honourable Member: "What about old age? 
Where will they live?") There are places all over India like Kashmir 
where they can go. Finally J do feel and fE-el VE'ry strongly that the pre-
sent moment is one when we shoulcl look into this all important question 
'Of our heavy expenditure, and thllt the expenditure must be scrutinised very 
.carefully. 

8ardIr Bllladur OaptalD Dilpat Singh (Nomiuated Non-Official): Sir, 
I rise to oppose this Resolution. and especially so far JlS the defence expen-
diture is concerned. Sir, Honourable Members on the opposite Benches do 
not know that the Indian Armv has already been reduced very mueh; and 
that when war clouds are hanging over us "all over the world, 'it is n.)t the 
right moment to reduce the army any more. As a regular Indian Army 
officer I say that my experience of the British army is that it is ver.v very 
useful in t.he battlefield. beeallflA we have fought side by side together. 
The British and Indian mixed' army has always caused a great strain on 
the enemy and the enelQY has always fled from the trenches and run away 
when he was faced by the mixed army. My Honourable friend who spoke 
in Urdu said that the British soldiers are not fit to work in a hot climate. 
Well, I can say that that is not at all correct, because I can say that in 
Mesopotamia the British units and our British offieers used to lead us just 
like tigers. (An Honourable Mt(jmber: "Kut-el-Amara.") The second 
thing is that the British armyis badly needed at t,his time for purposes of 
internnl securit.y. (An Honourable Member: "How many of them are 
needed for that purpose ?") Sir, if & war breaks out tomorrow. one set 
-of people will say in India. with regard to these, internal security t.roops, 
·'we do not want Hindu officers, we do not. want Hindu soldiers", and 
another section will sa'y, "we do not want Muslim officers, we do not want 
Muslim soldiers". (An Honourable MemlJ.er: "Why don't YOll go and live 
in En&!'land'?") PleBse lillten. If wllr breaks out, llnd if there is no Rtrong 
Government. then there will be bloodshed. ~  ~  and for whose 
i»enefit are the British forces wanted? Sir, for the henefit of my Honour-
able friends on the opposite BencheR. (Interruptions.) IfyClu are wise 
enouJth. I would advise ~  not to ta.lk about allY reduction of the defence . 
t1xpenditure. I advise you that jf you are Rincere, and. if you ~ sensible, 
:you should insist that more Indiali army should be raIsed and, If therefs 
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to be mechanization. then more British troops also Rre wanted at the· 
present· time, because a gretlt. war may break out at any ~  -.You 
may light-heftrtedly Ra'y, .. all right. let the British Government go away" po 

but 1 advise you to make yourself well prepared ItIld ·lhen ~  will not 
talk abuut any ~  of the Indian Ilrmy ..... 

Mr. Depll'J Prelddent (Mr. Akhil Chandra Da.tta): The Honourable 
Member wiII pleRse nddress the Chair. 

8udar B&badur Oaptlin Dalpa\ SlD&h: With t,hese few ~I  I oppose-
the ne90lution. ' 

Beveral KOD01Il&ble .emberl: I move that the question be now put,. 
81r .n..,mlM4 Yamin Dan (Agra Division: Muhammadan Rural): 

Sir, the Resolution which WIlS moved by the Honourable the Mover here 
and the amendment which was moved by my Honourable friend Mr. JameS': 
to me appear to be two different. ~ altogether. Although my ~ 
Mr. James, in the beginning tried 1.0 put it thus that he mennt ~ 
ment altogether, in his speech, however, he made it clear that his idN was 
to stop growing expenditure. and that- matter is altoget.her different!.· ·1 
am quite prepared to say that what my friend, Mr. J urnes, proposes as 
apart from the main Resolution would have heen quite . welcomed, beeaule' 
it is a real nece88i.ty that there should be Rll ·estimates committee which 
may check the day-to-day expenditure and the propo881s which comebefont 
the Government, and the Finance Department may place those },roposals 
before them in ordet" to scrutinise them and see whether tb&y should be 
sanctioned or not, and I can support that view if that ~ his object for 
the future purposes; but the queHtit>n which hus been proposed hy the. 
Honourable the Mover of t.he Itesolution is this. What he meRhl-1 is this, 
that although in 1932 we had a committee appointed for retrenchment and 
that committee II)ade certain proPOSIJlS which were ,nven effect to, ~  
on, when the circumstances changed and it wasfounrl that we had hetter 
times, those retrenchments were thrown over altogether. and that notonl1-
has expenditure been restored· but Bome new expenditure has been Bddeif 
on to that which was at that time before the Committee. 

Here we find that the financial position of. the country may not be 
very bright in future. A ~  this year we have the same Budget as, 
we had last year. I do not· think we can go on every year ~  
have the same kind of budget, the same income and the same expendi-
ture. That is very unlikely; and I do not think that as the pros:recia of 
the trade ill the country are at the present moment. they will yiel U8 the 
same amount of revenue in the ne:Ktyear as we expect this year. If we 
are faoed with this qnestion, then naturally we have to ex.amine our purse 
before we can spend on (,:crtain items. Rnd the proposal which the Mover-
haR put before the House is that we must look into the matter carefully 
88 we did in 1982, and " corqmittee ~  go into all the detRils of the-
expenditure and find out Whether, on aocount of the changed circutnstnnceS· 
which have been brought about by the Provincial Autonomy, we can make 
any 88vings in the central expenditure. That is the main object of the-
Resolution. I do not subscribe tota]]y to the lIJl8ech which the Honour-
able the Mover made. I do not think that the committee ·should be 
a,pointed only to 88y ditto to what he has said. The proposal should be-
left to the Government in order to appoint such a committee 8sDiay he, 
aeeording to t.heir views, ,uitable to go into this question in detail. The 
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Resolution does not say that the committee should be composed of Mem-
bers only of. ·this . House. The retrellchmt'nt committee is to .be appoiJ.ded 
by Government. That will be a committee in which the G ~  have-
got full confidence. It can scrutinise all items of expenditure and 
luggest whel'tl the expenses can be curtailed. That committee ~  consist 
of Members of this House, it may consist of some who are not Members. 
of this House. There may be a few persons coming from the other House. 
We expect tbat that committ.ee will have the confidence of t.his House 8S-
well as of the Government . 

. 1 am sorry, to find tha.t some differences have arisen during the courll8" 
al debate this morning about the military side of expenditure and the ~  
aide. 1 see there is no necessity to quarrel over thl1t point. I do not see 
why one side should fight the other. 1 do not see why the Government 
should say .that the militury expenditure ought to be taken out of the pur-
view of tliis Committee. I !A8lee with my Honourable friend,' .Mr. Husenbbai 
Laljee, that this is not the time, cOJ;18idering the world situa.tion, when we 
lIhould think of curtailing the army. By this I understand that he meana· 
the fighting units and the material which is wanted for the army. If be-
wants that this Committee should not have any say in the matter -of 
changing the troops from British to Indian or vice versa or reducing. the 
atrength of troop II or reducing the quantity of material used in warfare. 1 
Ray that such matters will not come within the functions of the committee 
that is proposed by this Rp.solutio·l, for the simple reason that tbis is not 
an expert committee which kuows what kind' of ~  iR required and what. 
kind is not required'. The committee t.hat. is propOBed will concern itself' 
purely with t.he fin uncial aspect. It will not be within the' sphere of the 
committee to go into certain (Iet,ails. Certainly there are certa.in it·ems-
whir.h are incurred by t·he ~  which arf) purely of a civil nnture although 
they uppertain to the army. but III the ~ nature of things, they are 
civil. The retrenchment committee cun surely go into lIuch details. The 
J,>efence Department clln also put up some of their men on this committee· 
to safeguard their interests. 1 can give Olle or two examples. For instance' 
in the P. W. D .• on the civil side. certain rates prevllil for building pur-
poses. But the SRme rates do not prevail on the army side. The ~  
people give their contracts at higher rutes. For instance, if the Government 
rate for the P. W. D. on the civil side is, say, Rs. 28 per hundredeabio 
feet. for the same kind of work. the same contractor will be paid at a 
higher rate, say, Rs. 33 per hundred cubic feet on the anny side. There 
is no necessity why the Rl'my side should pny more than tbe civil side for 
the same work executed by the SBme contractor. Surel.y the retrenchment. 

~ can go into questions such as theBe and suggest ~ 

Another question which hns been agitating thh; House for Ii long time-
is the question of supply of food. The contrRctors who supply glli to the-
army department do not supVly .the proper or the pure varie.ty. No doubt 
the contractors are paid fat for the supply of urtieles which they are 
expected to supply in 11 pure Clondition. The retrenchment committee can· 
surely go into this question Rnd decide whether proper _ supply 
of food is ~  or not. Everybody wants that the soldiers 
should be supplied with good rations of the" pure variety 
and they should not be supplied oil mixtures, which are really 
cbeaJV The retrenchment committee CRn ~  into this question and help 
tlle ~  Department in saving expenditure in certain directions. I 
am sure, Sir. that at ~  a crore of rupees could be saved in the DefeDeer 
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Department by this method only, if they are properly looked into. I have 
given these instances to Rhow how saving could be eftected. 

I now come to the Civil Secretariat. I know that before the Finance 
Department the quostion of the creation of posts CODles in. One depart-
ment sends out proposals to the }'inance Department for the creation of a 
post, say, Under Secretary. That department might Pllt forward the plea 
that they were having two persons drawing high scales of slllary and that 
they would be satisfied wit.h an {Tnder Secretary on Rs. 1.}>OO per month. 
So in the place of two persons who are proposed to be ~  out, they 
«eate one poat on a higher salary. No doubt the proposal looks innocdnt 
on paper and the Financo Department immediately sonctions it because 
there is a reduction in the numher of personnel of officers. Sometime 
lat;er on it may be that the same department comes again before the 
Finance Department saying that t,he work has increased Rnd that they 
should revive the posts which were abolished. The Finance Department 
eannot go on checking every day and they cannot go on refusing sanction 
to the other departments who put forward proposals incessantly. There-
fore, I submit you require some vigilance by a ('ommittee . 

. [At this stage, Mr. President (The Honourable Sir Abdur Rah.im) 
resumed the Chair.] 

It is urged that since 1932 the expenditure on the staff has inoreased 
. enormously. Several posts which \gere retrenohed have since been revived. 
A committee is certainly required to go into all these detailed questions. 
I think there 'ought not to have been any ditlerenae of opinion on this 
subject in the House. I think everybody ought to support the Resolution 
and I submit the Government also should welcome such a. Resolution. 
"That will save the Finance Department a Jot of botheration and that wiil 
sive the Finance Department a free hand to retrench the persons recom· 
mended by the committee and at the same time it will save them the 
odium of retrenching the people, because that responsibilitv will be that 
-of the committee. With. theAe words. I support the Resolution. 

Some Boaourable Kemben: The question be now put. 
'IIr. 1'It .... , {The Honourable Sir Abdur Rahim): The question is: 

·'ThAt thp question be now put." 
(After the bell rang.) 

lIr. Bilalablaal I. DIDl (Bombay Northern Division: Non-Muham-
madan Rural): Sir, it was never intended to sh.ut out Sir. James Grigg's 
melodiolJA voice but I thought he did not wish to exert it very much and 
there was no need to call for a division at all. We have no objection to 
bis addressing the House on retrenchment. instead of on more taxation . 

. Ill. I'n8leBt (The Honourable Sir Abdul' Rahim): I was given to 
understand that there had been a considerable number of speecheR and 
I did not know thAt Sir James Grigg had not spoken at all. 

'!'he BOIlCJIIr&b}e Siz lam .. GrlI: Sir. I spoke to the Deputy President 
who was in the Chair and I said that though I was quite prepared to 
speak I had no dElilire to shut out other speakers who had given their 
_mel. I understllnd one other member of the European Group ~  to 
speak and that is why I did not speak till now. ,It was onl, in order not 
to obstruct the proceedings but to protect the rights of other speakers . . . 
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1Ir. President; (The Honourable Sir Abdur Rahim): I do ~  know what 
passed betwe.en the Deputy President and the Finance Member. I under-
stood that runny Honourable Members had spoken and that it was time to 
aocept closure. However, if it is agreed, the Honourable Member of the 
European Purty gan speak now. 

Several Honourable _embers: No, no. 

Xl. Prealdent (The Honourable Sir Abdur .Rahim): Then the Finance 
Member can speak now. 

fte Honourable Sir ,Jamel Grill: t am in the hands of the House and 
am perfectly prepared to spenk now. I want to repeat that I am very 
anxious that my speech now should not he regarded as a desire to shut 
out other Meinbera from speaking. 

Sir, of course thiN debate today is only another raDy in the game of 
tennis which b,t\S been going on between the Party opposite and Govern-
ment for some months now-in fact ever since September when the 
Party opposite put down a motion to cut down military expenditure: and 
other expenditure in order to provide large sums of money for the proTinces 
all of whom said that they did ~ want Bny British troops kept in India. 
My retort to that was to analyse expenditure and to-point. out certain 
difficulties in the way of reducing t' q>endit!Jre, particularly defence expendi-
ture, and suggesting that if oaly the -.PaTty opposite would support me in 
making the rich taxpaye1'8 pay what they ought to pay, the provinceB 
would get money in that way. Now this is the return of that service. I 
have since then introduced the Income-tax Bill and this debate becomes 
very apropos, and t.he Opposition say, "Well, if you only save expenditure 
you will get not one crore for the Tlrovinces but 25. SO, goodness knows 
how many crores." 

Mr. Bhulabhli ,J. Delat: Seven crore •. 

'I'll. Honourable Sir ,Jam. CJriU: I have no doubt, Sir, that this old 
4 P.M. 

game of tennis will go on, particularly as it is always 
possible for t'he Opposition to outhid any mod pst schemes 

of my own based on the sager, ~  and more sober claims of reality. 
Listening to Mr. Ayyungar's Rpeech one would have thought that if only 
you cut Ollt. n few posts here and there the world'R great age would begin 
anew; nobody would pay Ilny taxes-no income tax but only protective 
tnxes; everybody works for nothing and everybody hal'! everything he wants 
to eat and wear and everything in the gFLrden is nicc and lovely. But 
one point that Mr. Ayyangar forgot was the fact that every . single one of 
his arguments I had answered in the debate that took place in Simla 
on the 8rd September last. I am very sorry that he paid so little atten-
tion to my arguments but I can 8ssure him that they were extremely 
good .ones. I must say that I feel B little depressed that that extremely 
good and carefully prepared and analytical speech does not prevent him 
from trotting out all his old shibboleths of every kind almost in the same 
worda. 

The Honourable Member who reTlresents Sind here looks fprward to 
the day of my departure. I must say that !lly departure from this country 
will be completely poisoned by the fact thMHonourable ~  opposite 
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proved 80 completely ~  to my reasons and reasonableness. To 
take only two examples in Mr. Ayyangar's speeoh, he poured out suoh a 
ftood of eloquence upon us that in the words of Dr. ;Johnson, .. Panting 
Time toiled nfter hilll in yain". J did however cRtch two or three of hjs' 
suggestions and as fllr as I could Jnalt.e out one of t.helll wos this that 
there was no need to count. the railways,-I am not quite certain about 
the railways and if he says he did not mention ~ railways I will imme-
diately withdraw that,-but I am certain about the Posts und TelegrBllh,s. 
Department. He saidjt is all nonsense about, counting, the Railways 
and Posts and Telegraphs as commercial departments, ~  you ought 
to do is to make Civil Aviation and Brol\dcasting commercial. Let U& 

look at that a little. The revenue of the Ruilwavs is I think 100 erores 
a year, that of thl' Posts and Telegraphs is ahout 11 crores a year. Re-
said S\,lms of that magnitude necd not bother 11K at all 01' any minor 
commercial considerations; they RTe all nonsense; but when you come to 
Broadcasting .  .  .  . 

JIr. •• ~ II A  Whut I said was that we hllve 
.oommeniialised these services. Therefore, it. is reasonable to expect a 
Iarse income to the public exchequer. from these depurt,ments. I said, 
oommerma1ise ot.hers a180. 

'lbe 'lIaaDarable Sir J .... Gnu: T understood the Honourable Mem-
.bel-to complain bitterly that whenever  he asked for the post cnrd 1 trotted 
out.t.be old argument that it is a commercial department. 

JIr ••• ADaDthlBaJ&D&D1 An..,": If I ask for the post curd you SBy 
it is a commercial department. If on the other hand I ask you to con-
tribute Bome money to the public exchequer you say it Cllllnot be done. 
You are ~  to df'fent me ut, both f'nds. 

fte HODourable Sir ~  Grigg: If the Honourable Member suggests 
that I am tr'ying to have it both ways, I sUgg8f1t to him that R{>eing thnt 
it is a device not unknown t{) his PRrty, J am entitled to 118(' it too. 

Let us come to th.is business of commereial depKrtlJlents. ] ~  
apparently ~  maligned him in t.hinking that he did not wunt nhe 
Railways or the Posts and Tc1egruphs to be cOlllmercial depurtlllcnts, but 
I do not think J h.uve done hilll lIIore ihull II mild illjut;tin· Ilt:'CIIUSC his 
explanation seemed to be not ml1teria\Jy different frolJl lilY own version of 
it. Anyhow he said you apply the same treatment to BI'oU(lcRsting nnd 
Civil A ~ and see what YOli will get. The expenditure Oil hoth t.hese 
departments is of the order of RR. 15 t.o 20 lakhs IL year eneh, and the 
108868 on them, taking a narrow commercial view, must he not more than 
a quarter of that, 80 that the vast. .economieN which tho HOllullmble 
Member expects cannot amount to very much. On the whole I do not 
think that his essay on commercial departments was 11 very large oontribu-
tion to the problem of retrenchment. When he came to the question of 
interest on debt-I want to do him justice, perha}ls he would regard it aa 
injustice-I did not gather that t,here WRS Any suggestion of repudiation 
in his pr<?poaals. 

)Ir ••• ADIASlI-.s"· ArfIDIIr: Not DOW, it will &leo Be done. 
! , 
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De :Bonou&ble Sir lamll Grlll: That promise· 111 Il9tNl.- Igatbered 
bowever and he confirms it, that he does not adyocate_ repudiation, ~ 
suggests that we should convert loans to lower rates of interest. What 
-does !he think we· have been doing for the, last Be'Ven ye801'8 -since 19811 ,- I 
think I gave the figures in my speech on 3rd September, and my imptes-
SiOJ;l is that the savings on conversion are of the_ order of three cr<?res a 
year, and that I suggest is no mean achievement. I also painted out in 
this debate on 8rd September that one can only convert loans as -they 
fall due or as one has options to repay them. The Honourable Member 
pointed out the parallel of the 5 per cent. WarIoan in Great Britain, but he 
seems to huve forgotten that was repaid in accordance with the options 
-provided in the prospectus: there was no question of premature payment 
or of breaking the terms of the contract. In so far as a similar procelB is 
possible in India we are taking advantage of it whenever possible. As I 
said in my budget speech which, as far as I can remember from subsequent 
happenings, was such that the 'opposite side collapsed and did not want to 
listen to any further arguments, we have the right of repaying the 51 per 
~  loan in this very year, and that the time of repayment dependR on 
market conditions. Certainly Government will lose no opportunity of 
converting loans to lower rates of interest. But, as far as I am concerned, 
it is quite a pleasure, if unexpected, to find ~  in the company of the 
Honourable Member in that at any rate for the next five years t.here shall 
be no repudiation. 

Mr. M. ADallUaaIa,.UI.&Dl ~  Have you subscribed ~  any loan? 
The Honourable Sir lamll GrlU·: I am not talking of the rl:lpudiation 

of the contract with me, but a contract for a loan whioh is ,issued on the 
strength of a prospectus is 11 contract as between a' borrower and a lender 
and-I do not wish to give a lecture on law in front of so many learned 
lawye1'8-the holding of securities based on a public prospectus is R right 
enforceable in law . . . . . . 

Kr. 1'. 1:. I&IUIs, The trouble is that my friend has had his own loans 
repudiated by t.h.e legislation of the Madras Government. 

The Honourable Sir I .... -ria:· I quite see then why he is interested 
in repudiation. 

Perhaps after this we might come to the subject of the debate. I do 
not wish to be unkind to the Honourable Member, but I am bound to say 
that he seemed to me to impinge on tbe subjeot of the debate very ],itt}e. 
The subject of the debate is retrenchment or economy, and it is perfectly 
obvious from the course of the debate that there are two kinds of economy 
or retrenchment. The first is retrenchment in administrative matters, 
that is, taking the service for granted and getting it as cheaply as possible: 
that is a day.to.day process which ought to go on continuously. The 
second is retrenchment in matters of policy. The first is ensuring economy 
in the day.to·day administration, that iR, you get the Rpecified service 88 
cheaply nnd 8S efficiently as pORsible: this is definitely a sphere in which 
I think an outside agency can help Government by' keepinj!' up a continuous 
pressure against extravagance on the part of the Executive. I win come 
baok to that later on. In respect to policy, in my view, the proper Oourse 
is for th.e Government to arrive at its own conclusions and embodv them 
in the estimates submitted to the Assembly for such judgment 8S the Con. 
stitution allows. 
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Kr. I. SMpa1ll'U: If we defeat- you, you go to the Viceroy'8 House. 
What am I to do? 

fte JIcIIIoaI&bIe Btr I .... _rig: My retort; to the Honourable Mem-
ber's remark is that I am very glad to see that his health is improving 
and his interruptions are becoming more frequent and vigorous. The 
HOllourable Member will remember that the Opposition refus('.d, on some 
pretext or other which I have as yet imperfectly grasped, the whole of 
our supply this year, and thought the whole activity of the Government 
should come toO an end. That being so, it was necesssrv for Go"ernment 
to take counter measures. ., 

Kr. Bllulabball. D .... : To spend what you like. 

'rile .0000r.ble Sir lam.. Grlgg: No. Of course it is no good de. 
eeiving ourselves in this matter. The first kind of economy ill the sphere 
III small, repeated and frequent economies, and the major scope' for reo 
trenchment is in the second. From the policy point of view, as I said 
just now. I analysed the expenditure of the Government of India in 
my speech of September. I have looked at that speech a'gain, and pos. 
sibly it would be very good for the House if I read it to it again. 

All Boaourabl ••• mber: You cannot repeat yourself. 
fte BOIIOU&ble Sir lam.. Gnu.: But I shall spare them that excess 

of joy, and as there is no means of doing what they do in the TJ nited 
States, that is, of circulating the speech without delivering it, 1 must 
gWe them a shol't reaumt\ of it. 

Sir, military expenditure has attracted a large amount. of attention. in 
this debate. There was a great variety of opinion and 'an interesting 
oration in the vernacula" which I hut imperfectly apprehended. But the 
Defence Secretary answered, und, r urn hound to say that in the present 
circumstances I agree with him, that he would be a bold man who thhiks 
there is real scope for economy in defence expenditure now. I am sure 
the· Defence Secretary and the Commander-in·Chief would agree wit.h me 
tha.t it is the business of the Executive to ,punuethe question of, geflting 
good value for money relentlessly and day by day, hut in the preAeIlt 
circumstances the savings of II. comparatively minor order which are 
possible by that process will certainly have to be reappropriatM to speed-
ing up the prorllllB of l'9.equipment of the anny. Incidentally, on thab 
the Commander-in·Chief in another place and the Defence Secretary here 
made fln annollncement as regards certain CODver8at·ions which are ~  
on with His Majesty's GDvernment. Those announcemflnts were of ne· 
I'!ellsity somewhat laconic ond it is impossible to add to them. But I 
think the House will aw-ee that those conversations are of great import. 
ronce. That accollnt.ed for 47 crore. out of R8 crorefl of ~  budget. 
1 then went on to another categDry of 20 crores of interest, "p9nsions anel 
J.'rnntR to provinces. and pointed out that you could only recIuce that by 
the simple process of repudiatiDn. That aecounts fDr 67 crores out of .88 
I'rores of expenditure. Then I went 'on to analyse the other expeudiliUre 
Rnd point,eel ont 'that in the absence of dro.stic revisions of pD1ic:v the. 
flcope for rAtrenchment was at the present moment not very frnitful. At· 
the Aftnle t,ime T do not wish to' stBndhere and assume an attitude. pf 
grea.t complacency Rnd assume that there is nothing which. QaD' ~ .done: 
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and nothing which ought to be done. I am perfectly aware, as certain 
other ~  Members who have spoken in tWs HOUSEl today He-
.. ware, thnt there are ~  in the world today, the economic world. 
signs, black signs which are not at all cheerful, in the tiNt instance, to-
those who are responsible for the fina.nces of the country, and secondly. 
not particularly cheerful to the victims or objects of my attention in ~  
way of taxation. It may be that ithe situation will develop in such Ii' 
way that drastic reconsideration of policy as in 1931 will be necessary. 
But I certainly do not want to be alarmist before it is neceBllary. I Clan 
assure the House that those signs are being watched with great care 
and with considerable anxiet.y and that there is no chanae of the necessity 
for drastic action coming upon us unawares. At present the Finance 
Department have issued 0. warning to departments that they can count 
on no further new commitments of expenditure, and they have been 
called upon to review those new schemes which have already been put in 
the hudget for 1938-39 and which it is possible to abandon without detri-
ment to thtl Jlublic service. As I say, that is the step which is being 
taken at present. and I think the House will agroe that it is not wise. to-
be panicky before it, is necessary and .1 suggest in the sphere of pobcy 
that is the proper place to lea'Ve the ma.tter for the moment. 

Then I come baok to the administrative sphere. There it is in onE!" 
sense a day-to-day policy, and in another. 11 long range policy. and'it is 
possible to take steps to deal with that. A good deal has been said in' 
the House today about the ~ up of an estimate committee. Sir, I 
am preym,.ed to make proposals, and I ha ve a note outlining a !lchemf'l 
for 811 estimates committee ready. which I propose to band over to Leaders 
of Parties 8S a preliminary possibly to agreement and action. 'rhat n(\tft 
contains an outline of a scheme and a' memorandum setting out the posi-
tion in regard to the similar body in the British House of Commons. I 
wnn't mad out the note on the British Estimates Committee, but if th& 
House will bear with me I wiJ1 give them the main heads of the note 
which I propose to submit to the I..eo.dera for their conllideration. If 
there is agreement upon the lines of such a committee. Government witt 
bring forward the necessary Resolution in regard to it during the. Simla 
Session. The Dote is in the form of definite and rather catAgOl'ical asBel'-
tions. That ill not adollt!d in any sense of any desire to imitate some of· 
the leaderR of the totalitarian sta.tes. hut simply for brevity. This is the 
gist of my scheme. . 
• First, the comm.ittee. will consist-perhaps I should suy •. should con-

~  11'; non-offiCial ~  elected by the. ARsembly fer a year. But 
there ought to be a conventIOn that all promment Parlies of the non-
Government benches should be represented on it. The committee Rhould 
elp.ct its own Chairman. Second. the Deputy Secretary in the Finll.nc& 
Department, dealing with t.he budget will be the Secretar)' of the COlII-
mittee. Third. the terms of rpference of t.he ~  will he to ~  
Bnv chanlleR in the form in which t,hp estimateR mlly be presented to 
the Lp";slllt.ure nnd to report what. if nn:v. er.onomiPiI consistent. with 
the policy implied in ~  estimates mlly be effected thprein. J think 1 
am riR"ht in ~ that thoRe t.erms of reference reprodu('(' Almost exa('t-
Iy the terms of reference t.o the British Estimatel'l Cornmittet'. T.he ('om-
mittee will be purely an advisory body. The committee will eXRmine 
p./u .. h ~  with the belp of depnrtmental officers the gronT' of estimntes 
Belected by the Finance Department. Then I mtVke 'a suggestion for the 



·.,. I.BGI8LATIVB A 88BMBLY. [8TH APRIL 1988. 
[Sir James Grigg;] 

tirat group of tIItimate8. The estimates will 'be referred to the committee 
-only after tbeybad been presented to the Assembly and the committee wm. not report lmtit alter' the estimates had been voted. The last iteIJl 
requires a certain 'amount of explanation. One of the defects of t.he ola 
'Standing Finance Committee-Mr. Satysmurti can think of .a gooJmsny 

I ~  of the defects of the old Standing Finance Committee was 
that none of the new services could he disclosed until. just before the 
'volume of demands was presented to the House on the 28th FehnlBry each 
year on the budget day. All those new services had to be submitt;ed to 
the Standing Finance Committee ,in the two or three d8Yf1 before that day 

-M a time when Members of the House were very curious and the Finance 
Member was very busy. What tended to happen was, either the com-
mittee paBSed them without due regard to the administrative aspects of 
the CRse, hy which I meau, the cheapest way in which it should he done, 

. or some Members opposed them on general political grounds. That being 
so, the short time which was allowed for effective discussion wa'S B defi-
nite bar against any serious or rational consideration by the committee. 
Other Members in the House have pointed out that another objection 
to the Standing Finance Committee was that once a project got by that 
Cerberus it, was saved for ever and there WRS no question of rf'opening it 

·except on the initiative of tbe Executive. I think both those defects are 
got over by this new scheme and in order to get over those defects pro-
perly the modu. operandi should be that the committee should take • 
block of estimates, examine it, without any regard to having to produce 
their report in time for the current year's debates and report to the 
A&aembly. The Government would conlider the suggestions and recom-
mendations made by this committee, in time to embody suoh of them 88 

-are accepted in the estimates for the following year and os this 1>roceII8 
would be a continuous one, going on from year to year, taking B hlock of 
·e.fiimates each year in "8 certain period of time, the whole field of de;. 
mands for expenditure would have been scrutinised from this adminittra-
-tive point of view. 

As Mr'. Aaaf Ali pointed out, there wa. a definite clash of ideal be-
tween the amendment and the main Resolution. I do not agree lI'ith him 
that the scope of the' Estimates Committee waS'infinitely smaller thon 
the scope of his proposal but I have given reasons, I hope, for deprecat-
ing 8'ny Retrenchment Committee which was directed t.o ~  of policy 
1)1lt have suggested to the House ·that, at any rate thiS tlmt', the House 
,should set up machinery for a continuous SCfutiftY of expenditure from 
-the administrative point of view. That heing so, obviously the Govern, 
ment would be perfectly prepared to accept, if that were agreeable to the 
House, the amendment proposed by the European Group, 

1Ir. JIrtIII4eU (The Honourable. Sil' Abdur Raohim): The question is: 
"That the qlleetion be now pttt." 
The motion W81 adopted.. '" 
1Ir. Prtlddent (The Honourable Sir Abdur Rahim):; The quest,ion is: 
"That ill the RellOlution for the words 'to ~  a retrenchment ~  the 

"Worda 'that 1111 eetimatell committee of the LeSluiIatlvl! A •• embly be con$tuted bfI 
.. ublltitnted; and that after tbp. word:a «"..eDtral !t..venaee' \h. word. 'relat.ing to t.he 
civil adminilltration' be inleTted; and that the worda'by. ten per cent.' at·the eod 
be omitted." 
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The A.lembiy ~   

Aibdul Hamid,  Khan  Dahadur  Sir. 
Ahmad Naw& Khan, Major  Nawab 
Aikman,  Mr. A. 
Ayyar,  Mr.  N. M. 
Bajpai, Sir Girja Shankar. 
Bewoor,  Mr. G. V. 
Boyle, Mr. J. D. 
BU8B, Mr. L. C. 
Cham ben, Mr. S. P. 
Chanda, 1Ir. A. K. 
Conran·Smith, Mr.  E. 
Dalal, Dr. R. D. 
Dalf-at  Singh, Sardar Bahadar Captain. 
Fa .i·llahi, KlU&n Sahib Shaikh. 
Gidney,  Lieut.·Colonel Sir Henry. 
Oilbert,  Mr. L. B. 
G ~   Mr. P. J. 
G  ~   The Honourable Sir· JamM. 
.Tames. Mr. F. E. 
• Tawnhnr ,.ingh, Sardar Bahadur  Bardar 
Sir. 

Kamaluddin  Ahmed.  Shame-uJ·mema. 
ltulhalpal Singh. Raja Bahadur. 
Lloyd, Mr. A. H. 

Mackcown,  Mr. J. A. 
Matthew.,  Mr. V. n. 
Maxwell, The Honourable Mr.  R. M. 
Menon,  Mr. P. A. 

~   Sir Aubrey. 
Miller,  Mr.  C. C. 
Ogilvie, Mr. C. M. G. 
Rahman, Lieut.·CoI. M. A.. 
Row, Mr. K. Sanjiva. 
Scott, Mr. J. &mllA1'. 
Sen, Ral Bahadur N. C. 
Shahbnn, Mr.  Ghulam Kadir lluh.......-. 
flheehy. Mr. J. F. 
Sher Muhammad  Khan. Capt&iD .. 
Sir. 

Sivraj, Ran Sahib N. 
Elmith, Lieut.·Colonel B. C. 
SpenCt', Mr. G. B. 
Stewnrt, The Honourable Sir T  ~ 
Rukthankar,  Mr. Y. N . 
• Sundaram, Mr. V'. S. 
Walker,  Mr. G. D. 
7,nfrullah  Khan, The HOD01lraW..-
Muhammad. 

NOES-57. 
Abdul  Ghani,  Maulvi  Muhammad. 
Abdul  Q.aiyum,  Mr. 
Ahdul  Wajid,  Maulvi. 
Abdur  Ra.heed  Chaudhury,  Maul vi. 
Aney,  Mr. M. S. 
AHRf Ali, Mr. M. 
Ayyangar,  Mr. M. Ananth .... yanam 
Ahar  Ali.  Mr  Muhammad. 
Chaliba. Mr.  Kuladhar. 
ChattOTladhyava,  Mr.  Amarendra  Nath. 

~   Mr.  Brojendra  Narayan. 
0hettiar, Mr.  T. S. AvinaRhilingam. 
Chetty. Mr.  Sami Venkatachelam 
Du, Mr.  B. 
Dns,  Pandit. Nilakantu. 
Dotta, Mr.  Akhil Chandra. 
Dellai. Mr.  Rhulahhai J. 
DeRhmukh.  Mr.  Gnvind V. 
E  ~   Saito Mr. H. A. Sathar  
Gldgil. Mr.  N.  V. 
Ohiuuddin. Mr. M. 
Govind DaB, Seth. 
Gupta. Mr.  K. S. 
HonA Raj, Raiada. 

~   Mr. s.. K. 
. redhl, Mr.  K. lf. 
JOjlendrn Sinll'h, Sirdar. 
Joshi, Mr. N. M. 
The motion was negatived. 
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KnilllPh ~   LaI, Babu. 
Lnhiri Chaudhury, Mr. D. K. 
Lalchnnd Navalrlli,  Mr. 
Laljee,  Mr.  Hu.enbhai  AbdulJabhai. 
:faitra. Pandit Lakshmi Kanta.  . 
Malaviya. Pandit Krishna Kant. 
MAngal Sinsrh, Sardar. 
Mudaliar,  Mr. C. N. ~   
:Illhammad .Ahmnd Ka7.1l1i. Qat. 
Paliwal, Pundit Sri Kriabna Datta. 
Pande, Mr.  Dadri Dutt. 
Parma. Nand. Rhai. 
Rat::'hllhil' ~  Singh,  Choudhuri. 
Ramayan  PraRad.  Mr . 
Ranga, Prof. N. O. 
Ran, Mr.  Tlllrnmala. 
Sak'sena, Mr.  Moban  Lal. 
Rant Sinth, ~  
flRnthannm. Mr.  K. 
An t:vamurti , l·fr. S. 
Shorn La. Mr. 
S ~ DB'a. Seth. 
~  Ali ChOlldhlll'Y, Maulvi. 
Singh, fr. nnnri Shankar. 
Sinha. Mr. lOat.ya Narayan . 
80m 'Mr. flnryya Kumar. 
Suhedar. Mr.  fanu. 
Vnrmn, Mr. B.  B. 
Yamin  Khan,  Sir Muhammad. 

Mr, President (The Honourable Sir Abdur 'Rahim): The uestioD is: 
That this AllllembIy re<l9mmends to the G   G I' . 

• retrenchment committee to consider alI itemll ~  ~   fin ~   to appoiDt 
and tdo'tlluggebllt meaBurell for curtailing the· outlay ~  ~   la ~ Lred,elltral ~~ 
8xpen 1 ure  y ten per cent. uee e 

The motion was adopted. 



BEBOLUTION HE APPOINTMENT OF AN ENQUIRY CO:dMITTEB 
FOR THE BROADCASTING DEPARTMENT. 

8ar4ar KIDp1 Singh (East Punjab: Sikh): Sir, I beg to move: 
'.,-bat thii Assembly recommend" to the Governor General in Council to appoint 

a committee, with a ~  majority nnd including experta, to enquire into th. 
working, of the BroadcaBting Department. to make recommendations l-egarding ita 
working in the future 10 88 til make it more efficient and popular and alao to 
augl{eBt mea.u!'8tl for enrouraginjt the manufacture of radio good. in India with 
a view to making the country self-sufficient." 

Sir, the object of this Resolution is to improve the working\ of the 
Department and to overhaul the whole administrative machinery So as to 
make it more efficient and economical. The Broadcasting Department, 
Sir, is very important from the point of view of national development, 
particularly, in modem times. This has been used in other countries as 
ODe of the most important instrwnents for nation-building. I am, there-
fore, of the opinion that this Department should be developed in this 
eountry on proper and healthy lines. I do not think the Government of 
India will comtl forward arid oppose this Resolution and put forward the 
plea-as did my Honourable' friend, the Defence' Secretary-that there 
are any secrets in this DeplU'tment which the Government would not like 
to share with the Honourable Members of this House. The obj('ct of the 
Resolution is to improve the administration. I do not think there is any 
Honourable Member of this House who would seriously maintain that 
there are no defects in this Department. There has been a very severe 
criticism of the working of this Dep!U1;ment in the press and on the floor 
of this House and serious charges have been levelled against the respons-
ible ollicers and the Department as B whole and up to this time the 
Government have not thought fit to repudiate those charges and vindicate 
the position of the Department or that of the Government of India. 

I am sorry that this Department has commenced working nt a dis-
advantage. This Department has suffered from the plethora of experts 
brought down herEl from the foreign countries. Sir, it looks as if the 
Department was created to accommodate certain experts who could ~ 
find jobs in their own countries. To begin with, the Government of India 
invited an expert without trying to Bscertain whether they could find a 
1Iimilar expert in this country. They did not ,make any effort to see 
whether a competent Indian would be available to advise the Government 
of India as to on what lines the Broadcasting Department is to be run. 
Sir, I maintain that a sufficient number of IndiaIls is available in this 
aountry who could very well advise the Government of India, but they 
quietly, without advertising, without taking this House into their confi-
dence, invited an expert to conduot inquiries. This expert conducted 
inquiries and wrote a report but nobody knows what inquiries he mnde and 
what is the report he wrote aDd so far that report has not seen the light 
of day. ~  Government of India kept the report confidential; presum-
ably there may be something which was against the intentions of the 
Government of India, otherwise there could be no ~  objection in 
SUppreBBing that report. That report after all presumably dea.lt with the 
new Department. No serious consideration of State was there to suppress 
that report but the Government of India did not think it llt to publish 
that. From one expert they went to another expert. They invited these 
upen., I won't name them.. I do not ;mean any perlOnal reSection but 
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it is my painful duty to point out to this House by main references to 
persons thouh not by name but the public ould be able to trace those 
entlemen.  Another epert as inited, to be the head of this ~ 
ment. What ere  his ualifications, hat as the amount of pay he 
as drain there, hat position as he holdin there On  all these 
points arious uestions hae been ased in this House but no satisfactory 
reply so far has oome forard. It is ell non that the entleman ill 
uestion as  holdin a post hich  as  considered superfluous,. and for 
him-I am sorry to mae these remars-some ob as to be fund.-We 
ere informed that the entleman in estion as infiuentia.:ly connectecl 
in Enland, and therefore he ot this ob here.  As to the salary he aa 
-drain,  I  hae been informed that he as drain a small salary of 
,  per annum, but here he has been offered more than Rs. ,  per 
month because India is a poor country and so -e can afford to pay these 
fine eperts seeral times more than hat they et in their on -country. 

There is a third epert, the Chief Enineer in chare and he is also a 
forein epert. But hat sort of epert is he A uestion as put in 
this House as follos: 

Will the Honourable  Member  state ho much  eperience Mr.  Goy del has had 
What posts did he hold prior to his preent appointment and for hat period What 
as the last salary he as drain and hat ill his prellEnt salary  

The anser as: 

I am Borry I hae no detailed information on these points. 

What information There are no ualifications to mae  enuiries 
into. Otherise hat as the difficulty on the part. of the Goernment 
Member to mae .enuiries about his ualifications 

 ••• S. hey Berar: Non-Muhammadan: There as  nothin to 
enuire. 

Srdar . ,  Sinh: The anser continues: 
Mr. Goyder as employed IP the B. B. C. priol to hi. prellent. appoint.ment. and 

 .. appointed on tho .tron recommendation of Sir Noel A ~   

. The recommendation of Sir Noel  Ashbride  as his only ualifica-
tlon. 

My  point is this. All these entlemen, the socalled eperts, ho are 
appointed hae really no proper ualifications, Indians ith much better 
-ualifications are aailable if only the Goernment of India ould care 
to consider their case. 

t Then as reards the uestion S to ho this epert  Enineer  

:ebout his or, I ill uote a short etract from the Modern  flBiB. 
This is hat Prof. Saha, the ell non scientist says:  

It ill ell  non that hfn B transmitter is set up in any place, the round 
-einal may  not be transmitted to a lon dilltance if the Boil i. not euitable and tb 
-transmitter may  fail to sere th, area for hich it is set up.  Therefore it i. th. 
practice ~ a atation ia to be SPot up the necessary inestiations are to be made. 

No,  Sir, there as a uestion -about that: 

Will the Honourable  Member  be plea.ed to state hether  any preliminary in-
~  ~  LI   the elect fieal ~   of the round  Luclaao and other 

,transmlttm station. ere made  before aettm up a transmitter. . 
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Sardar Mangal  Singh. 
The answer was 

~   Adequate ~   regarding the elictrical properti .. of the grouDd M 
Luclwow aDd oUlar t.raD81IlIttiDR Mtionl 1I'er8 made by the Chief  EDgiDeer, AU· 
India Radio. 

As to what. was the nature of the investigation, the same gentleman 
writes 

With respect to this aDIWer, I wilih to inform you that the Chief Engineer of tAe 
All·India Radio,  Mr.  Goyder,  recently vwted my  laboratory at AlJabad aDd told 
me  definitely that no inveltigations regarding the electrical propertl. at Lucknow 
were made prior to the selection of the lite. He said that he aDd Dr. W6li  Muham· 
mad, Prof8ll8Or of PhYlics at Lucknow, limply went out in a car and ,elected the 
lite after a few lIIinutel drive. Dr. W .. li Muhammad  was allO pruent while I was 
having thil cODvenation .with Mr.  Goyder. So, if thi. il research for measurement. 
of soil OOB&t&Dt., I do Dot know what further remarkl to make. 

Now,  Sir, this is the sort of investigation which they make  prior to 
setting up transmitting stations.  My  point is this. This Department is 
going on haphaardly.  There is no plan, there is no method,  there is no 
policy behind it. Take any branch of this Department,  whether it is 
broadcasting,  or  selection of artists or whether it is the estabishment, 
there is no plan behind it. Everything is being done in a haphaard way. 

An Bonoarable ember It is a new department, let it go quick. 

Sirdar JlaDgal Singh I won't mind if it goes quick, provided it does 
not spend such a huge sum of the tax-payer's money without any purpose 
and without making proper enquiries.  How do they proceed in England 
Sir, from 1923 up to this time, they have appointed four committees of 
enquiry in order to make improvements in the broadcasting department 
in England. In this country so far no committee  has  been  appointed. 
This. is the first time that we are coming forward to urge upon the Govern-
ment of India to appoint a committee to make enquiry and to overhaul 
the Department so that it may work efficiently and economically and 80 
that it may give proper return for the tax-payer's money that is spent 
on it.  . 

As regards the establishment, it is a sorry tale that I have to divulge 
to the House.  Appointments are made at the sweet will and pleasure, 
at the whim and fancy of the officers. Out of 110 appointments made by 
this department, about 70 appointments have been made arbitrarily by the 
officers.  There was no committee of selection, there was no reference to 
the Public Services Commission. It is, therefore, no wonder that there is 
favouritism, there is nepotism and if I may say so-I am sorry for it-
there is corruption and jobbery' in this Department.  Appointments  are 
made to.favour certain individuals. The ~  are selected without 
having any regard to their qualifications,'· without having any regard to 
their experience.  I do not want to make  any reference to particular 
individuals. But it is generally well known that instead of the B.  B. C. 
in England, we have here the Bokhari Brothers Corporation (B. B. C.) 

• 
JIr. . GhluuddJD (Punjab Landh'olders) I rise to a point of order. 

Can I,the HonoUrable Member  refer to an officer of tile Crown like this 
He i not here to defend himself 
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lIr. Pr.1141Dt. (The Honourable Sir Abdur Rahim): I think the 
Honourable Member disclo.imcd any intention of charging any particular 
ofticer with corruption. Having regard to that disclaimer I do not think 
he is out of order. 

1Ir. M. Gh1aIu44ID: But he has ment.ioned by name one of the ofticers 
of· the DepartlXU'nt. 

1Ir. Prul4.nt. (The Honourable Sir Abdur Rahim): All that the 
Honourable Member is saying is that certain appointments are made which 
are irregular. 

Sarclar MUp BtDgll: I am sorry that the Honourable Member, who 
interrupted me, did not listen kl what I said at the beginning of my 
speech. At the beginning of my speech I InBde it clear that I have 
absolutely no intention of casting any reflection on any particular officer; 
but the fact remains that in this Department members of certain family 
predominate. As compared with the other Departments of the Govern-
ment of India, the starting swaries are comparatively very high. Here 
is the case of a Matriculate, one Mr. Bhatmagar who began on 10th July 
1987 as an assistant ..... 

1Ir. Prtl141Dt. (The Honourable Sir Abdur Rahim): I think the Honour-
able Member had better not ment;on names'. 

S&rclar Manpl SlDlh: Very well, Sir, I will not mention names. But 
here is the case of a Matriculate who was appointed on a ,starting salary 
of Re. 245. Another matriculate was appointed on ;Rs. 250 and he is 
now getting RB . .oo. Then, Sir, there are promotions in this Depart-
ment. Appointments were made in 1986 and within two years promo-
tions have been given to the extent of 200 per cent. Here is a gentleman 
who was drawing, I am told, REI. 100 before he joined this Department. 
He was taken on Rs. 800 and within two years 'he is now getting Re. 775. 
Whether this is ~ I  or "fraud-casting" the House will judge. I 
am only sorry that under the very nose of the Government of India there 
is corruption in this Department, there is jobbery and undue favouritism. 
I submit with regret that it is a disgrace to the Government of India to 
tolerate such a state of affairs in this department. There are all sorts of 
stories; I have heard the All India Radio Department being called the 
"All India Randio Department". 

As there are arbitrary appointments in this Department so are there 
arbitrary dismissals also. During the last three or four months at one 
time there have been on an average two dismissaJa a day. Recently a 
case has come to my notice where a gentleman, who was very highly 
spoken of in this Department and was never told that he was inefficient, 
got a notice a few days ago that he was inefficient and perhaps, undesir-
able and t.hat he should go; and he has gone. And for what.? I will not 
mention any names, but in his place an appointment was made which is 
open to question. I will not say more than that. Let the Honourable 
~  make inquiries into this case and he will find t.hat there is some-
thing fishy about it. As we say in the Punjab, there is dtU 1I,en hiltf lcdld. 
If the Honourable Member makes inquiries he will find out why this 
particular man was turned out, and who has been brought in his place 
reoently. And probably this has been done in order to show to us Mem-
bers of this Assembly that in spite of these Resolutions and questions ijle 
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Sardat-Mangal Singh. 
Almighty, who is in ~ of this Department does not care for public 
OpiniOll .. 'I, therefore, reuest the HonOl.l-able Member to make personal 
iuuiries into these appointmentAi and tLtlmissals. There is alway. gene-
rally some motivlJ to accommodate a ~  ~   and tUl11 ~ an-
other. 1 hope the Government of India will no longer tolerate such a 
state of aftuirs in this Department. 'or these reasons 1 submit that' it 
has become ~   necessary that a committee of this HOUle should 
look into t.Uismatter and put this DeplU liment on asouud footina and OIl 
proper linea. .    

In England, as I have already said, there were several cominisaions and 
in Canada . ..lao a properly constit.uttld. ~  ~ 181 appMDted which 
webt to other countrIes, made a report and then the depl4itmeilt   .. 
organised. In Uermany too'l he departnltmt was properly organised after 
~ ~   but in this country t.ue Uovemmont 01 India ha .. not 

.taken any .. teps to make in IUries UoJll all poiuts of view Illld then for-
mulate & defuuu poucy. Muy 1 ailk tho Honourable Member what, ateps 

~   thi!l Vepartment. 18 tukiDg t.o train Indians to hold teclwical 
Fust.s'l 'l'hree  ears have 1'8stled'  and  nUih.ng  halt beeo 

done. In S  ~  which is backw .. l·U like us, they started that. 
WtJ.y. When they tltarted they ent.ertd  into &ll agl'eel11ent with a 
cOIJlpany and  the G  ~   Ilgreed to purchase c.ertaiu  euipDieuta 
and materials lrom that. company and that company ~  to train 
S-iss young men wAo would take chargt of that departmeatafterwards. 
Govermnent. there did noli have to send out money ae we are doing here. 
At ~   the radio sets, tranamittmg euipruenta, receiving inatra· 
ments,-all are being impprted  from loreign  countries. As I said., 
India is considered a dumping ground not only for experts but also for 
traders. They will manufacture  certain articles and sell them in this 
country and make money. From this point of view also we have to COD-
sider how and by what methods this country can be made  seU-sufficient 
and self-supporting.  This Broadcasting Department is a very importaDt 
deRartment. It spends money now to the tune of about 22 lakha, and I 
hope thia expenditure will go on increaaing in future, hut we have at. pre-
sent no definite policy and no programmo.  I submit that the Govem-
ment of India should come forward and aocept this proposal and overhaul 
this Department and put it on a proper footing so that it may aene the 
purpose for which it has been created. 

Sir, I mGVe. 

Mr. bald (The Honourable Sir Abdur Rahim) Resolution moved 

That thit Assembly recollllD8ncia to the Governor General in Council to appou. 
 committee, with a DOll-official maority and illC!)uding experta, to enuire into the' 
Iriag . of &.he BroadcatUag Department, to make rooommenilationl regarding itt 
workiug iJa tlle fuure 10 a' to make it. !DOre . eflicient and popalar and alIo to 

~   .... urea for enccuragiDg t.b..  .. f.tV. of radio IJOOCiII ill ludia ~ 
a 'leW' to .. king the country 1181f -tuflicient..  

The Assembly then adourned till Eleven of the Clock, on ~   th. 
11th April, 1988. .  , 
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